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LEtlISl.ATIVE ASSEMBLY. 
MfOnaoy, !JaM February, 198{. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in tpe Chair. 

MEMBER SWORN: 

Captain Sher Muhammad Khan Gakhar, M.L.A. (Nominated Non· 
Official~. 

QUESTIONS AND ANSWERS. 

PAY OF TEACHERS IN RAn.WAY SCHOOlS • • 
619. -llr. O. S. Banga Iyer: Will Government be pleased to state: 

(a) if they are aware that the Honourable Member for Railways, Sir 
George Rainy, stated in the Assembly on the 21st February, 
1929, that "It is our intention that without waiting for the 
transfer of schools the pay of the e~isting teachers in the rail· 
way· schools should, be raised, to the level prevailing in the 
province in which the school is situated"; 

(b) if any action has been taken in pursuance of the assurance of 
Sir Geor,ge Rainy in the matter of raiaing the salary of the 
teaching staff of the East TI)dian Railway Middle Schools 
to the level of salaties prevailing in the Government schools 
of the provinces in which they lie; 

(c) if not, why not; 
(d) if any action will be taken; and if 80, when? 

Mr. A. A. L. Parsons: (a) Yes. 
(b), (c) and (d). The Agent, East Indian Railway, was instructed in 

MBrch, 1929, that the rates of pay in railway schools should be brought 
into line as early as possible with rates of pay in provincial Govemm~nt 
schools of the same standard, the rates of pay in any particular railway 
school being regulated by the rates of pay of teachers in, schools of 
equivalent standard administered by the particular provincial Govern-
ment concerned and the revised rates of pay being applied to the present 
teachers subject to their possessing educational qualifications equivalent 
to those laid: down by the Govermnents concerned, for their teachers. 
The Agent, East Indian Railway, was subsequently instmeted that the 
revised. rates of pay should be given effE\Ct to. from the 1st April, 1929. I 
have enqpired from the Agent, East Indian Railway,. to what extent these 
instructions, have resulted'in the revision of pay at" teachers in the East 
Indian Railway Middle Seboollf and am infoImed· that no reuoi1 has been 
made, as the scales of pay in the Government MitNIe: BngliM Schools in 

(l~l) A 
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Bengal and Bihar and Orissa are lower ,the;n the scaleain Railway schools 
and it was assumed, under a misapprehension, that there was no Govern-
ment Middle English School in the United Provinces. It has now been 
ascertained that there is one such school. Steps will now be taken to 
ascertain the scales of pay in force in that school and any necessary revi-
sion of pay of the teachers in Middle English Schools of the East India.n 
Railway situated in the United Provinces will be given effect to from' 1st 
April, 1929. . 

JIr. C. S. Ranga Iyer: I rise to thank the Honourable Mr. Parsons for 
the answer he gave on behalf of some of my constituents. 

JIr. President: That is not a supplementary question. 

REOnlJlT.Mmt"T TO CRRTAIN A'JCO(:NTS OFFl('E~. 
620 .• JIr. Bhuput Sing: Referring to the "Rules for the recruitment of 

clerks by competitive examination for the offices of (1) Accountant Genera.l, 
Central Revenues, (2) Accountant General, Posts and Telegraphs, Delhi, 
(3) Deputy Accountant General, Posts and Telegraphs, Delhi, (4) Pay and 
:Accounts Officer, Delhi Civil Administration, Delhi, (5) Pay and Accoqnts 
Officer, Secretariat, New Delhi, and (6) Central Accounts Officer, P. W. D., 
New Delhi," over the signa.ture of Mr. J. F. Mitchell, Accountant General, 
Central Revenues, New Delhi, dated the 2nd December, 1930, will Govern-
ment be pleased to state; . 

(a) whether most of the offices mentioned in that document are not 
under the direct control and management of the Government 
of India; 

(b) if so, the reasoQ or reasons ,for which recruitment is restricted 
to residents of only the United Provinces, the Delhi Province 
and the Punja·b to the exclusion of those of other Indian Pro-
vinces; 

(0) whether Muslims and ISikhs are given one division lower than 
Hindus; if so, why; and 

(d) whether Anglo-Indians and Indian Christians are also treated 
similarly; and if so, why? 

The Honourable Sir George Schuster: Enquiry is being made and a 
reply will be sent to the Honourable Member as soon as possible. 

MURDER IN IRAQ DURING :mE W.m OF THREE IN'DbN OFFICEBS. 

621. .:Mr. Bhuput Sing: Referring to the answer given to my un-
starred question No. 92 published in the Legislative Assembly Debates 
of the 28th January, 1931, will Government be pleased to state: 

(a) the names of the offending soldiers; 
(b) the cause or causes for which they were provoked to take the 

step; 
(0) whether there was any formal or oaicial inquiry into the inci-

dent; 
(d) the nature of punishment meted out to the offending persons; 
(e) the full text of the two telegrams mentioned in the reply; and. 
(f) whether the incident has been ohro.nicled a.nywhere but in the 

two telegratns ? . 
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J[r. G ••• Young: (4) Naik S. C. Choudhury and Sepoy Sutrunar 
13idhanta. 

(b) The murder was apparently due to private jealousies and resent-
-l;I1ent of discipline. . 

(c) Yes: the usual procedure was adopted of a Court of Inquiry followt'd 
.by a Court-martial. 

(d) They were hanged. 
(e) These telegrams were merely reports of the occurrence to higher 

military authority. One is no longer traceable, but I can show ~ copy 
of the other to thes Honourable Member if he -so desires. 

(f) A full account of the incident is contained in the proceedings of 
-the Court of Inquiry and in those of the trial by Court-martial. 

Ex-MEMBERS OF THE LEGISLATIVE AssEMBLY SENT TO JAtL. 

622. *Kr. Bhuput Sing: Will Government be pleased to state: 
(a) the number of ex-M. L. As. that went to jail during the civil 

disobedience movement; 
(b) the classes in which such ex-M. L. As. have been put in jails; 
(c) the names 'i)f such ex-M. L. As.? 

The Honourable Sir James Orerar: Enquiries are being made and the 
-results will be communicated to the Honourable Member. 

rBOMOTION oir INDIGENOUS L"iDUSTRIEs. 

623. *Kr ••• 11. Rao: Will Government be pleased to state whether 
:any provision is being made annually in the Budget for the promotion 
.-and encouragement of infant and indigenous industries? 

Kr. J. A. Shillidy: No, Sir. The development of industries is a pro-
vincial transferred subject. -

NEWSPAPERS SUPPLIED TO POLITICAL PRJSONERS. 

624. *lIIr. A. Das: (a) Will Government state as to what papers 
(J:lewspapers) are supplied to "A" class prisoners in the various provinces 

:and will they lay on the table of the House a statement showing the 
English and vernacular newspapers and magazines supplied in each 
province? 

(b) Are Government aware that in the United Provinces only Bharat 
and Illustrated Times of India weekly are supplied, while in other pro-
vinces Times of India daily, the State8man and the Pioneer are supplied? 

(c) Are Government prepared to ask the United Provinces Government 
-why they do not allow an English daily to be supplied to such convicts? 

The Honourable Sir lames Orerar: (a) and (b). I have no information 
-as to the newspapers supplied to •• A" class prisoners in the variolls pro-
vinces. The general principle to be observed has been laid down by the 
Government of India in their communique of the 19th February, 1930. 
Rules and orders made in pursuance of this are -within the discretion of 
;the Local Governmeilts. 

(c) No. 
a.2 
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er...l.~ OJ', ~:v..,~lliQ. J\ooPlIQIOD4TION PJIi)VI»lP> 1'0& " A .~ CIi!AS!l 
. . PJuSONER..q. 

'. 625 ....... A. :Du: (a) Are Government aware that in some cases. "A'''' 
class prisoners are allowed to travel in higher classes while others are forced. 
t:o travel in i!hird class only? 

(b) Have Government considered the advisability of introducing for all. 
Provinces a uniform rule of allowing such prisoners to travel intermediate· 
elas!,! at Government expense and in higner classes, if ~hey so desire on. 
payi:p.ent of the extra fare? 

The Bonourable Sir lames Onrar: The Honourable Member is aVH.1"9· 
that "Prisons" under the Devolution Rules is a provincial subject undo 
that the matters on which he asks for infor.mation are primarily the con-
cern of Local Governments. I will, however, endeavour to obtain the 
information and· let him have it in. due course. 

REPRESEN'l'A'nON 0)1' lduSLIl\[s IN RAILWAY SlnlVICE8. 

626. *lD1an Bahadur B.X. Walayatullah: (a) Is it not a fact that 
Mr. Parsons, in reply to starred question No. 6 by Mr. A. H. Ghuznavi 
in the Delhi Session of 1930, said that the prevention of undue preponde-
rance of any community in the services, the security of adequate repre-
sentation of minority communities and the removal of the existing com-
munal inequalities, was the keystone of Government policy? 

(b) What steps have Government taken to remove the existing inequal-
ities? 

(c) Have Government instituted any inquiry about the position ox 
the M:ussalmans i~ the var,ious State-o"Vt'Ded railway services? 

(d) If so, will Govemm!illt be pleased to lay the reports on the table? 
Xl. A. 4. 1,. ta-&rSOJW,: (a) The policy of Gpvemm!IDt is to l.'o6Cure 

adequate representation af minority communities. The rule is tha.t 
where recruitment is conducted by means of competitive examinationil, 
one-third of the vacancies are reserved for the redress of marked com--

_ munal inequalities. Where recruitment iR carried on otberwise than by 
competitive examination, steps are to be taken to prevent an undue pre-
ponderance of anyone class Or community. 

(b), (c) and (d). I would invite the Honourable Member's attention: 
to the pamphlet on the subject of Muslim representation in the l'Ailway 
services which was circulated a few days ago to Members of the Honse. 

RECRUITMENT OF ]\.{USLIMS ON THE NORTH WESTERN RA.rx.WAY. 

6~7. *~ Blll1adJIr :a;. X. Walayatull&b.: (a) Are Government aware' 
that Syed.M"d:· Asnrafuddiri Khan Sahib, Viqe-President, Anjuman Islamia, 
Kohat, submitted a memorial to the Divisional Superintendent, North' 
Western IWWway', Ra~alpindi, about the recr;uitment of. MussalIQJ.Ils.? 

(b) What action, if any, did the Superint.endent. take on this memorial?" 

Xl. A. 4. It. P.lU1Iou,: (a.) Ye~. 
(b) I have called- for informa.tion from the Agent, 

Railway, and will communicate with the Honourable 
receipt. 

Nort.h_ Weatem· 
Member. ('n its; 
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Dr. Ziauddin Abmad: Will the Honourable Member lay it on the table 
for the benefit of other Members? 

Mr. A. A. L. Pars0.D8: Since other Members wish to have it, I am 
"<.luite prepared to la! it on the table. 

SPECIAL BOARD FOR lHE .. \PPOlN'J'MENT OF ROLL...TNG STOCK OFnOEBS. 

628. ·~han Bahadur H. M. WalayatuUah: (a) Are Government con· 
·templating the appointment of a Special Board at Peshawar for the selection 
-of candidates for appointment as Assistant Rolling Stock Officers? 

(b) How many members will there be on the Board? 
(0) How many of them win be Mussalmans? 
Mr. A. A. L. Pal'BOb8: (aj No. 
(b) and (c). Do not arise. 

:8AFlrounnnm OF TilE b"'TERE~TS OF l\IINORlTY COMMUNITIES IN APPoINT-
Uris IN ~ OliFrCE OF TID: HIGl! C0JmI8siONER FOR INDIA. IN LoNDON. 

629. ·][b.an Babadu H. K. WalayatuUah: (al) Will Government be 
pleased to lay on the table a statement showing the total number of em· 
ployees in the office of the High Commissioner for India in London by 
.conununities? 

(b) Row are the appointments made? 
(0) Is allY precaution. taken to safeguard the interests of the minority 

-communities? 
(d') How many superior appointments were made in 1930-81 and how 

'many went to each community? 

The Honourable Sir George B.alDJ: (a) A statement is laid on the 
·table. 

(b) Appointments of officers deputed from India are made by the 
-Government of India bv the selection of suitable officers from the Indian 
.services .. Other appointments are made by the High Commissioner either 
'by promotion or by selection from a list vf candidates maintained by him. 

(c) In making appointments due regard is had to this consideration. 
(d) Three new superior appointments have so far been made during 

1930-31 and one European, one Sikh and one Hindu have been appointed 
:to the posts. 

Statement Bhowi'fI{J the total number oj p.mploy_ (e:l:cludi'fI{J industriaZa and meKiala) in the 
, oJflce oj the High Oommissioner Jor .India in London by communities on. tl.e 181 

J an.tta.J"y. 1981. 

Communities: . Euro:p~ . 
. HindUs' .• 

Muslims. 
Other communities (including Anglo-Indians) . 

Total 

Numoor . 
367 
37 
~ 

27 

436. 

"There are, in additio4, two Indian messengers employed at India Rouee. 
.. . l 
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DIsPOSAL OJ' ARTIClLBS U' 'l'HE TOBHAKHANA. 

630. -][hill Bahadur B... Walayatullah: (a) Are articles in th. 
TOBhakhana disposed of after the departure of each Viceroy? 

(b) If. so, what is the procedure followed for their disposal? 

lIr. J. G. Acheson: (a) No. 
(b) Does no~ arise. 

POWERS DEJ..EGA.TED T'J OERTA.IN OFFICERS IN CONNlllCTION WITH SCJIBl!I[Es. 
ON THE NORTH WESTEB.."i RAll.WA.Y. 

631. -Shaikh Sadiq BUill: Will Government be pleased to state: 

(a) (i) what powers were delegated to Khan Bahadur Zikariyab 
Khan in connection with the Local Scheme over the North 
Western Railway; (ii) how many men were given to him for 
the Procedure Section and how many were engaged by him; 
and (iii) how much expenditure was sanctioned fot' tha.t 
scheme and how much was actually given to him; 

(b) (i) what powers nave been delega.ted to Rai Bahadur Faqir 
Chand in connection with the same scheme over the North 
Western Railway; (ii) how many men have been given t·o him 
for the Procedure Section and how many have been engaged 
by him; and (iii) how much provision in the sanctioned 
budget has been given to Rai Bahadur Faqir Chand for the 
same scheme? 

lIr. A. A. L. Parsons: (a) (i) N~ powers were delegated to Khan 
Bahadur Ghulam Zakariah Khan, as he has been employed as n.s3lstant 
to another officer. 

(ii) The following temporary staff was sanctioned and actually em-
ployed to assist the officer then in charge of the schemes for the four 
State railways: 

1 Accounts Officer (held by Khan Bahadur Ghulam Zakariah Khan). 
1 Senior Inspector of Station Accounts. 
1 Clerk Class 1. 
1 Typist. 

(iii) Rs. 26,000 chargeable to 12 Miscellaneous Railway Expenditur& 
during the year 1930-31 for the four State railways. In addition to this. 
provision was made in the Budget of the North Western Railway, for 
four temporary posts of Assistant Accounts Officers employed as Division-
al Traffic Accounts officers under the Chief Accounts Officer, North Western. 
Railway. . 

(b) (i) Powers to appoint, promote, transfer, grant leave, and discharge 
purely temporary clerical staff and to incur contingent expenditure for hi&. 
f)ftice. 



Qt1BSTJONS AND AlfSWEIlS. 106'7 

(ii) The following staff was sanctioned and actually employed ior Ula 
North Western Railway Scheme: 

1 Assistant Accounts Officer .. 
1 Accountant Grade n, 
1 Senior Subhead, 
1 Clerk Class I, 
1 Typist. 

Except the post of. typist all other posts were filled by permanent staff 
drawn from the Railway Department. The posts themselves were 
temporary. 

(iii) The expenditure against the grant for Local Traffic Scheme is 
controlled by .Mr. Scott. Officer-in-Charge of the various schemes and no 
separate allotment has been made to Rai Bahadur Faqir Chand. 

NON-ORANT OF I"EAVE IN THE MACHINE SECTION OF THE RAILWAY CLEARING 
AccomTTs OFFICE. 

632. ·Shalkh Sadiq Hasan: (a) Will Government be pleased to lay on 
the table a statement showing the sanctioned and working strength 
respectively for each sub-section of the Machine Section in the Railway 
Clearing Accounts Office? . 

(b) Are Government aware of the fact Ghat all the men appointed 
against the leave reserve vacancy of other than the Clearing House have 
been absorbed in the Machine Section with the result that the derks are 
not given privilege leave or, if given, to a very limited extent? 

IIr. A. A. L. Parsons: (a) A statement is laid on the table. 
(b) No clerk from the leave reserve o~ other than the Clearing House 

sub-section has ever been employed in the Machines Section. There is 
no instance of any man being refused leave since April, 1930, the date 
from which the other than Clearing House sub-section was attached to the 
Machines Bureau. 

Statement 8howing the 8anctioned and worlcing 8trength respectively Jar each SUb-8Utio n 01 
_ Machine Branch in the RailtDay Olearing .Accounts Office. 

Sanction- Men 
Name of sub-sectioD. ed actually More. Less. Remarks. 

strengt.h. working. 

- I Machines (proper) • 19 90 11 .. 1 The transfer of 11 meD 
StatisMcs 

from Statistics to . · 88 77 .. n Machine Section i. 
owing to the fact 

Worked Lines 31 31 .. 

H 
that the Statistics 

O. C. H. Goods 
relating to E. I., 

· 32 32 .. E. B., G. I. P., N.W. 
and B., B. and C.I. 

I I 
Railways are being 

Total 230 230 
compiled in the 

· .. latter seotion. 
I 
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ADVERTISING .APPOINTMENTS 'FOR '!'HE RATE EXPlnlIlIENT OFll'IOE IN THE 
GREAT 'INDIAN PENINSULA A~D EAST LlWIAN RAmWA.Ys. 

633. ·Shatkh Sadiq Basan: Will Government be pleased to state : 
(a) whether any advertisement was made at the time of recruit-

ment for the Rate Experiment of the Great Indian Peninsula 
and East Indian Railways; 

(b) if made, in which newspaper and on what date; 
{a} if the reply to part (a) be in negative, (i) the reasons for not 

making any advertisement in newspapers; (ii) the method 
adopted to safeguard the interests of minorities; (iii) any 
action taken against the officer in charge of the scheme for 
not fOillowing the Government policy? If no action was 
taken, what are the ressons. 

Kr. A. A. L. Parsons: (a) No. 
(b) Does not arise. 
(e) (i) The staff recruited for the Rates Register experiment WBl'l com-

posed partly of trained men taken over from the Railway Clearing 
Accounts 'Office an.d partly of temporary staff lia.ble to discharge "OIl 24 
hours 1 notice. It is not usual to advertise fCJr such temporary st.aR in 
the newspapers, because they have no right to be appointed permanently. 

(e) (ii)and (iii). Of the 79 men on th.e temporary staff recruited from 
O)J.tsicie, 42 are Hindus, 30 Muslims, 5 Sikh. and 2 Chriitians. These 
figures are enough to show that the interests of minorities and pwticu1a.rly 
of Muslims, have been adequately safeguarded, and that the allegation 
made by the Honourable Member against the Qffieer in charge of the 
acheme is quite Ullfounded. 

634. ·Shaikh Sadiq Basan: (a) Will Government be pleased to state 
the total number of Muslims in the ministerial establishment of the East 
Indian Railway (entire system and the headquarter's offices separately) 
and their percentage to the total number of such employees? 
, (b) Is it a fact that the proposals for redQCtion of staff are under the 
consideration of the East Indian Railway Administra.tion? If the answer 
be in,a.ffirmative, will Govemment be pleased to state the basis or criterion 
according to which the said reduction is to be made? 

-. "(e) Is it -a fact that Muslhns are liCs nopelessrilm.ontyon lihe"East 
,Indian ~I!!il~ay. sys}em generally and tb.e head'luarter's offices speQially.? 
:lfso, Will Government be plea.sed to sta.te what steps they propose ·to take 
;~in order to ensue ~hat the Muslim minority is not reduc~d a~y further. on 
,'Mcoat of the said reduction? 
6... (d) Is it a. fact that it is contemplated to do away with the serVices of 
. juillor men only and not to retil'e people· near the ·superannuation age? If 
''So, have Govemment IIlade sure .th~~ !:Iucl! ~ principle of reduction will 
aJfect the Muslim community rather adversely? If not what safeguards 
do Government propose to take in order to protect the interests of the 
!4UBlim employees? 



Irr. A. A. L. ParsoDI: (a) GOvernment regret that' tlieyare not pre-
pared to supplemerit with figures for particula~ c~asses. of posts .the 
information in regard to communal representatlon ill rallway S'31'Vlces 
given in the annual Administration ReJlort on Indian Railways. 

(b) Yes. The .princip!es .w:hich the R,:,ilway Board have laid down to 
govern the selectIon of mdlvlduals for discharge ..are as follows: 

"The first men to be discharged are those who are inefficient. 
Then those who are the least efficient. Then those who have 
short service and among them permanent employees "hould 
ordinarily be retained in preference to temporary employt:es, 
and then those nearing the age of snperannuation." 

(c) I have no figures of Muslims in the head office of the. East Ind~n 
Railway but of about 150 thousand employees on that rwlway at the 
beginning of the year, 81 thousand, or about 21 per cent., were Muslims. 

· The Railway Board are considering what steps should be taken t;> sea 
· that the unfortunate necessity for reducing staff does not operate to the 
detriment of communities not at present adequately represented in rail-
way fi8rvices. 

(d) I think that I have answered these inquiries in my replies to the 
:previous portions of the HOBourable Member's -quest;ion . 

.-r. Ku]tamm'iId ADwBr-ul-AlIm: May I asK the Honourable Member 
whether it is the policy of his Department to take in inefficient people 
when 'they makeUp the representation of minority communities? 

.,. A. A. L. PiLn0D8: No, Sir. 

~LOYDNT OF 1flUSLI!l!l ON"TJIE NOETH W:P.TEBN nAILWAY. 

635. ·Shaikh Sadiq Baaan: Will Government be pleased to state how 
many lower gazetted posts have been created on the North Western 
Railway in 1930: 

(a) in the Commercial Department, 
(b) in the Transportation Department, 
(c) in the Way and Works Department, 
(d) in the Mechanical Department, 

· aad how many of these posts have been given to Indiana--{i) Muslims and 
(ii) Non-Muslims? 

, · •.. A. A. L.' PadDns: I wou1dinvite attentiDnof the Hoo.ourable 
Member to the reply given by me on the 3rd February, 1931, to Seth 

.. lIaji Abdoola HlU'OOIl ~s question No._ M3. . 
. The recommendations of the Agent, North Western 'Railway, have 

,UDCe beenreceil'ed 8IDd are U'Ilder consideration by the Railway Board. 

EIlPLOYlrIEN'l'·.oF Ml1SLIMS ON n.JII NORTH WJllJTEBN It~u. WAY. 

636. ·Shaikh Sadiq Baaan: Will Government' be pleased to state how 
'many Muslim Personnel Officers have been' appointed on the North 
Western Railway during the year 1930 giving dates of their -appointments? 
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. JIr. A. A. L. PI.raoDs: Two; one was appointed 88 officiating Assistant 
Personnel Officer on the 4th November, 1930, and another was posted as 
Divisional Personnel Officer on the 17th November, 1930. 

ADO:PTION Oil TIJE ZAlLD.1RI SYSTEM IN THE NORm WEST ]·P.oNTDm. 
PROVINCE. 

637. ·Shaikh Sadiq Hasan: (a) Will Government be pleased to state 
if it is a fact that the Zaildari system is adopted in only a few districts of 
the North West Frontier Province? 

(b) If the reply to part (a) be in affirmative, will Government be pleased 
t.o state why this system is not adopted throughout the Province? 

The Honourable Khan Babadur ][ian Sir l'azl-i-Husa1n: (a) Yes. 
(b) Because it was not found necessary to do so. 
Nawab Sir Sahibzada Abdul Qaiyum: A supplementary question, Sir. 

Has Goyernment found this Zaildari system of Hny use in collecting reve-
nues? 

ltIr. President: Will the Honourable Member speak a little loudly to 
enable me to follow his supplementary question?_ 

Nawab Sir Sahibzada AbdUl Qaiyum: I want to know, Sir, whether 
this Zaildari system has pro~ed to be of any great use in the co~lectio~ 
of revenues? 

The Honourable lO1an Bahadur Kian Sir Fazl-i.Husain: Where? 
Nawab Sir- Sahibzada Abdul Qaiyum: In the North West Frontier 

Province. 
The Honourable Khan Bahadur ][ian Sir I'azl-i-Hus&in: I should like 

to have notice of that question to find out the facts. 

APPOINTMENT 01 MusLIMS ni THE GOVERNIIIENT TEST HOUSE, ALIPI)p,E. 

638. ·Shaikh Sadiq Basan: (a) Will Government be pleased to state 
the number and names of the gazetted officers attached to the Govern-
ment Test House, Alipore? 

(b) Will Government be plea&ed to state if any Muslim officers have 
so far been appointed in the Government Test House, Alipore? If the 
answer be in negative, are Government prepared to give the next vacancies 
to qualified Muslims? 

ltIr. J. A. Shillidy: (a) Five gazetted officers are at present employed 
at the Government Test Rouse, Alipore. They are: 

1. Mr. E. F. G. Gilmore, :6uperintendent, Government Test House. 
Alipore, 

2. Mr. A. N. Chowdhuri, Physicist, Government Test House, 
Alipore, 

3. Mr. N. N. Sen Gupta, Chemist, Government Test House, 
Alipore, 

4. Mr. P. K. Sen, Assistant Chemist Government Test House! 
Alipore, and ' 

5. Mr. S. S. Sinha, Assistant Engineer, Government Test House. 
Alipore. 
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(b) Yes, a Muslim was appointed Assistant Engineer! but sub8eque~tl1. 
resigned the appointment. The second part of the questIon does not anse. 

0wNEB.'UIIP 0 ... THE L"fDIAN MUSEUM, CALOUTTA. 

639. *Mr. S. O. 1Iltr&: (a) In regard to the answer to my starred 
question No.1, dated the 26th January, 1931, in the Legislative Assembly 
stating "The mere fact that the cost .of the building is n;et !ron: ~?ve~
ment funds is not enough to make It a Government lDstitutlOn, will 
Government please lay on the table the Preamble to Act 22 of 1876, an~ 
say from it whether "it was al80 enacted that the Government of IndIa 
8h.ould keep the 8aid building in repair and pay and defray the 8alarie8, 
allowance8 and pe.n8ions of the officer8 and 8ervant8, and all other ezpen8ett 
connected with the 8aid MU8eum"? I 

(b) Does the fact that the building of the Indian Museum was erected 
at the cost of the Government of India and the Government of India 
undertook to keep the said building in repair and pay and defray the 
salaries, allowances and pensions of the officers and servants, and aU 
other expenses connected with the said Museum make it a Government 
institution? If not, why not? 

(c) Was the salary of t.he late Head Clerk of the Indian Museum 
Trustees' Office, paid by the Government of India or by the Trustees of 
the Indian Museum from their own funds r 

The Honourable Khan Bahadur Kian Sir J'&z1-i-HusaiD: (a) The-
Honourable Member has quoted correctly from the Preamble to Act 
No. XXII of 1876, but that Act was repealed by section 17 of Act No. X: 
of 1910. I do not, therefore, propose to lay a copy of the Preamble to. 
.the earlier Act, which is of no prnctical interest, on the table of the-
Rouse. 

(b) No. For the reasons I must refer the Honourable Member to the 
relevant provisions of the Indian Museum Act, No. X of 1910. 

(c) The salary of the late Head Clerk of the office of the Trustees 
Indian Museum, was paid by the Trustees from the grant-in-aid made t~ 
them by the Government of India. 

CONDI'J'IONS FOR PENSION FOR TBESTAJ!'F OF THF lNnllN Mu.c~Emi, CALCUT'l'A~ 

640. *Mr. S. O. Kit.ra: (a) Under section 13 of Act X of 1910 are-
~e . members of ~he establishment of the Trustees of the Indian Museum 
ehgible for penBlon according to the Civil Service Regulations? 

. (b). What are. t~~ condi~~ons under which service quaImes for pension. 
according to the CIvil ServIce Regulations? 

. 5c) Wi~ Govemm~nt please refer to chap~er nut section I of the-
CIvIl Sel"Vlce RegulatIOns and enumerate the conditions under which the-
employee of. a Local Fund may get his pay and pension from the General 
Revenues? 

(d) . Do t~e Trustees of the Indian Museum fulfil the conditions laid 
down .lD artICle 802 of the Civil Service Reglllation9 for the grant of pension 
to theIr officers and servants from the General Revenues? 
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''!'he J:[onourable" Khan .·ahadv Klan Sir rul-i-Busain: (a) Yes. 
(b) The Honourable Member is referred t? Cha~ter XV~ of the Civil 

'Service Regulations, a copy of which is avaIlable m the LIbrary of the 
Rouse. 

(e) The conditions are set out in article 802 of the Civil lS'erviceRe-
gulations. 

(d) No. 

REDUCTION OF THE PA.Y OF ')mE HEAD CLEBK. m 'rnE TRUSTEES' OFEICE, 
INDIA!. MUSEUM, CALCUTTA. 

641. ·.r. S. O. Kiva: (a) Has the word "servant" 'been defined in 
Act X of 191O? If so, will Government please lay the definition on the 
table? 

(b) Will Government please refer to article 36 of the Civil Service Re-
gulations and say whether the holder of a ministerial post is an officer or 
~ servant? 

(e) Will Government please refer to rules 1 and 4 of the rules framed 
'by the Secretary of State for India in Council under sub-section (2) of 
'Section 96B of the Governmen~ of India Act and say whether theholdel' 
o()f a D'riniSlierial office is an officer ora serVant? 

(d) Will Government please refer to Art. 61 (f) of the Oivil Account 
<::ode and sa,y methera clerk is a servant? 

(6) Whether the !lia.te H-ead Olerk of the Indian Museum was '. officer? 
(j) Will Govemm.-ent please refer to the answer Ito my 'Starred quelltio'n 

·No. 2 '(fl.) in the Legislative Assembly dated the 26th 5 anuary, 1981, and 
1iIay whether his pay can be reduced by the Trustees of the Indian Museum 
-without the previous sanction of the Governor General in Council ac('crding 
to section 9(b} of Act X of 191O? 

The Honourable lthan Bahadur lman Sir l'ul-i-HUS&in: (a) The word 
"servant" is not defined in the Indian Museum Act, X of 1910. The 
-second part of the question does not therefore arise. 

(b), (e), (d) and (6). The word "officer" as used throughout tho Civil 
"Service Regulations is a compendious term which covers all Government 
. servants , superior and inferior. The ministerial employees of the Indian 
Museum are classed as "servants" and not as "officers" for the purposes 
-of the Indian Museum Act, X of 1910. The late Head Clerk of the Indian 
"Museum was not therefore regarded as an officer. 

(f) Yes. 

R1miST-A.TEMENT OF~THE HEAD CLERK OJ' 'mE TBueTEEs' OEnCE, INnuN 
MUSEUM,CALClrTTA..· . 

642.- *1rr. S. O.liitra: . (a) In regard to the. answer to IP-Y ;st.arred 
qllestion No. 3(b), dated the 26th January, 1931, in the Legialstive 
'Assembly stating that "The answer will depend upon the circumstances 
in which Government have fixed or have had a hand in fixing the conditions 
ilfservice", will Govemment please lay on the table article 362 of the 
<Civil Service Regula.tions and say whether there is any clause 'inthe 
:article that the determination of the cOnditions of service will depend upon 
the circumstances in which it is determined by Government? 



lQ'7~ 

(ob), (i}f !.It semce in the Indi~Q Mu~euDl '.)Justees' Office Governm~ 
seJ\vic$~ and, (ii), w,~ th~ IlJ.~e lIead. Clerk a, G?vernment ser;vant, and, (J11) 
w,iil Qoy,Elr:qp1~:qt CODt!jq~r hi~ m,~mprial fpr re-Ulsta1iement?· 

The Honourable Khan Ba.had.u Kian, Sil 1'w.1r:sau~; (a) Govern-
ment do not consider it necessary to place a copy of article 362 of the-
Chri.l ServicQ. &gulaijons, on the tabl~ of th~ Hous~ sa a copy of the 
Regulations is available in, the Library. There IS nothmg to prevent ~ov
ernment from requiring that the terms of servi~e of th~. staff of a prIvate-
institution shall be ~gul~ted acc?rding to certaln cond~tlO~s, before they 
agree to give a grant-m-ald; and m such cases the servlce IS not regard~ 
as Government service merely because Government has had a hand ID. 
determining the conditions of service. 

(b) (i) and (ii). No. 
(iii) Government will consider his memorIal when it is received. 

PC,WlilES OF THE TRuSTKFlS O~ TBE INDIAN M,(;'!I1!:UM, CAT.CUTTA. 

643. *Kr. S. O. lfitra.: In regard to the answer to parts (d) and (e} 
of my starred question No.9, dated the 26th January, 1931, in the Assembly 
stating that the Trustees of the Indian Museum are empowered to re-
appropriate from one head to another within the sanciiioned budgeted 
grant and that this matter is not regulated by Act X of l~lO, will Govern-
ment please say under what other statute or Act the Trustees are invested 
witQ powers not contemplat-ed or specified in Act X of 191O? 

fte: BODoq.r~ble lD1M B~1If ~. Sir l'ul-:-i-H.utINn; No statutory· 
provision is necessary for the power of reappropriation referred to by the 
Honourable Member. 

STAn OF,.r.H~. bDIAN' MUSJ,tiM, CAICTTTTA. 

644. *lIIr. S. O. Mitra: (a) Will Government please refer to the answer-
to my starred question No. 3 (b) in the' Assembly dated the 14th July, 
1930, stating that the Estimates for Demand for the Central Government 
show a detailed stai;ement of the number of staff. with their respective 
pay and a. provision for ]eav.e salary of the establishment of the Trustees 
?f the Indian Museum and the answer to my starred question No.7· (a) 
In the Assembly dated the 26th January, 1931, stating that the Estimates 
for Demand for the Central Government do not show the details of the 
establishment of the Trustees of the Indian Museum? 

(b) Will, Government please say which of the answers is correct and why 
the other is. wron~? 

Tke B~DO\U'~le Khan Bahadur ~ Sir· J'ul-i.,.BuaaiD: (a) and (b). 
I regret to say, Sir, that 1 have failed to trace not only anv contradiction, 
but e:ven any conne~tion between the answer givp.n to part 3(1)(b} of the 
question asked by hIm on the 14th July, 1930, to which the Honourable 
Member is evidently referring, and the answer give,n by me to part (a) of 
the Honour~~le Member) qu~sMon NQ. 7 in t~s lJous!:l on th&.26th of 
last month. What the Honourable Member probably bas in mind is 
sqh-p~rj; (~) off p~, 3, of question NQ. 2; ~k~di by hizit· on tQt\ 14th July 
ot 19~. Suh-p~tdA) of, pat'll; 8 of. q~~ti()n, No. 2! ~I by him on. 
~ 14Ut, J ul,., 193Q, related to the Estimate&. for. DElIJl.8.IlQ for. the Osntr.t 
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Government for 1930-31. Part (a) of his quest~on No. "7 asked by him 
()nthe 26th January, 1931, related to the years 1926-27 and 1927-28. 
The answers given on behalf of Government in regard to the three years, 
1926-27, 1927-28 and 1930-31, are correct. 

In conclusion, Stir, I should like to invite the Honourable Member's 
-attention to the fact that this is the 27th question that has been asked 
by the Honourable Member in this House relating to the dismissal of a. 
derk which appears to have taken place either in January, 1930 or before 
that. It is now for him to decide whether to pursue this controversy 
by way of interpellations. 

Kr. S. C. Jlitra: On a point of order, Sir, is the Honourable Member 
-entitled to pass teese remarks? He is not answering any part of my 
~uestion now and is he entitled to make a speech? 

Xr. President: It is obvious that no one is entitled to make a speech 
at question time. But the Honourable Member is trying to draw the 
attention of the House and of the Honourable Member to the series of 
questions which the RonourableMember has asked and which, I must 
llay, that the Honourable Member is perfectly entitled to do. 

Kr. S. C. Kitra: Am I not entitled to your protection, Sir? If you 
think that the questions are useless you may disallow them. Is it for 
the Honourable Member to say that because so many questions have been 
-asked in the past-which, I may say have been answered most unsatis-
factorily and evasively avoiding the real issue--that no more questions 
should be asked? Is he not questioning the powers of the President 
himself arrogating the right of deciding what should be asked or not? 

Kr. President: I have already stated that the Honourable Member 
is. entitled to pursue the subject by way of interpellations as much as he 
likes. The question whether they will be admitted or not rests with the 
President. If the Honourable Member is not satisfied with the replies 
given it is open to him to put supplementary questions to elicit further 
information. 

The Honourable Khan Bahadur Xian Sir l'azl-i-HusaIn: I shall be 
delighted to answer any supplementary questions which the Honourable 
Member may wish to put to elucidat.e any answer that has been given to 
him. He seems to have taken amiss what I said in all sincerity and in 
all innocence. I only pointed out to him for his consideration whether 
it is worth while pursuing this controversy which cannot really lead t-o 
any result? I am saying nothing which is not easy to follow. If this 
.controversy is to be pursued, I would have no difficulty whatsoever either 
in entering into it or in trying to satisfy the Honourable Member that this 
Head Clerk, who was dismissed by the employers some time in 1929 or 
before, has had his case thoroughly examined even by a court of law and 
has left no stone untumedto see that justice is done to him. His memo-
rial when it is received will receive the utmost attention that my Depart-
ment can give to it. But I really cannot tell the Honourable Member 
that when his memorial is received it will be .accepted. 

Kr. Gaya Prasad Singh: The Honourable Member is making a speech. 
lIr. B. Das: May I ask the Honourable Member whether he is aware 

that the question which my friend Mr. Mitra is pursuing raises an im-
portant issue, namely, whether the Trustees have the power to dismiss 

.. 
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clerks? That question has ·been pursued not only this year but last year 
also. May I also ask the Honourable Member whether ~e pursued t~e 
discussion that took place in the Pu~lic Accounts Committee. when ~ 
departmental Joint Secretary gave eVldence before that COmmlttee (VIde 
pages 206-208 of the Report, Vol. II, 1928-29) and every Member of the 
Public Accounts Committee wanted to prove that the Trustees of the 
Indian Museum are incompetent? And that is the opinion of the Mem-
bers of the Assemhly also. Has the Honourable Member pursued that 
matter? Without doing so how can he say t,l my Honourable friend 
Mr. Mitra that the matter should not be further pursued? 

The Honourable Khan Bahadur lIian Sir J'azl-i-HusaiD: That is 
exactly the point which the Honourable Member is interested in showing, 
namely, that the Trustees of a certain Museum are absolutely incom-
petent. Mty suggestion, which I ventured to offer to the Honoura.ble 
Member and his supporters, was whether interpellations in the Assembly 
to the extent of 27 or more are not enough to invite the attention of the 
authorities to that aspect of the case. It is true that the members of 
the Trust are not represented here, but still that dOes not concern me. 
I daresay in a judicial court they have had an opportunity of showing 
what is right and what is wrong. 

Kr. President: Order, order. I think the question is getting into a. 
controversial discussion. 

Kr. S. C. Mitra: Because of the speech of the Honourable Member. 

Kr. President: There have been speeches on both sides of the House, 
but no speeches can be allowed at question time. The present occasion 
ifi· one on which questions are. put and answers given which may lead to 
supplementary questions. I hope the Honourable Members will respect 
the rules and Standing Orders which regulate the procedure. 

CARRIAGE OF OFFICE RECORDS BETWEtm DELHI AND SIMLA. 

·645. *J[r. P. G. B.ed~: (a) Will Government be pleased to explain why 
a contract for the carnage of office records from Delhi to Simla and 
vice versa in some of the offices of the Government of India is given? Why 
is the carriage of such records not done departmehtally? 

(b) Are Government prepared to issue instructions to such offices which 
stiil give the contract, not to give the contract of carriage in future? 

(c) Is it a fact that the Legislative Department pays some honorarium 
to a clerk who does the carriage of oftice records of that Department? 

(d) Is it a fact that such honorarium is not paid to any clerk in any 
other Departments? 

(e) If sp, why does this Department pay? 
(f) Do Government propose to stop the payment of such honorarium 13 

that Department also? 
The Honourable Sir George Schuster: (a) to (f). I lay on the table a 

copy of the memorandum just issued to all Departments which covers 
all the points raised by the Honourable Memoer. -
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~o. D./le.l/.2,.~-I:l 

FINANCE DEP ARTKENT. 

New Delhi, ~he 17tk FebruaTy, 1931. 

OFFICE MEMORANDUM. 

BUBJBCT :-l!1zpenditure connected with the carriage of recordit of Department8 of tlt.-
Government Of India bt.tween Delki and Simla. 

In view of the ruling that the sanction of this Department is required when the-
expenditure connectect wit.h the carriage of records of a Deparlment of the Gmrern-
ment of, India between Simla and Delhi exceeds Ra. 1,000, the Finance Department.. 
have. ba,d under consideration the ql1estion of dele6ating the power to IIImction meb, 
expenditur,e to the severa! Departments of the Government of India and to such.. 
atj;ached offices &8 mOve beween Simla and Delhi. They have also had~ in this C!lR~ 
nection, under consideration the connected question of the system of moving records 
between Simla and DeIhL 

2 . .As there is general agreement that an outside contractor should not be employed"· 
for the carriage of Government records, and that there are mbstantial renons, both 
technical and practical against the giving of contracts to Government servants, the· 
contract system cannot continue in any form. Moreover Finance Department have-
ascertained by enquiring from Department that the system or carrying records depart-
mentally has proved both practicable and economical. 

3. This Department has, accordingly, decided to delegate to the several Departments 
of the Government of India and such of their attached offices as move with the head-
quarters of the Government of Imlia the po}Ver to sanction expenditure exceeding· 
Ra. 1,000 on the carriage of records on the conditions: 

To 

(1) t,hat the_ w.Qrk is· done departmentally and not entrusted to a contractor; 
(2) that alIi pa~nts, either to the raHway or to the coolie&, are made cIireci 

by the. Depl/oTiment. or ofli£e concerned 1lIlder· thedireetion of a respoIIIIibJ.. 
office.r; and, 

(3) that no hqnoraria exceeding actua.I expenses are paid to any ofticiala. deputeal 
to accompany the records in transit. 

(Sd.) SITAL SINGH, 
Ollg· Under Secretary t~, tfi4 Goat6r1Mft.tftt of Indicr. 

All Departments of the Government of India (excluding Railway Board). 
The Central Board of ReYfnue. 
The Financial Adviser, :Military Finan~. 
The Private Secretary to His Excellency the Viceroy. 
The Military Secretary to His Excellency the Viceroy_ 

No. D./1423-1/2-Ex.-II. 

Copy forwarded to the Railway Department for information. 
Copy also forwarded to the Pay and Accounts Officer, Secretariat, and the Audit.-. 

Officer. Delh.i :Jll:x~~ment8. 

By order, etc., 

(8d;) J: C. GHOm, 
4 tt(z""~ .. 



JIr •. Gaya Prilicl StDlh: Are Government aware that a cl.erk who was 
given this contra~t was. subsequently prosecuted for defalcation and was 
dismissed from his servIce? 

The Honourable Sir George Schuster: I am not at the present moment 
aware of .any circumstance such as that referred to. But if my Honour-
able friend will look at the Memorandum which I have .laid on .the tBl?le 
he will see that the procedure for the future is bemg satisfactorily 
regulated. 

IN .'ONrENIENT LOCATION OF SHIPPING OFnCES IN CAJ£UTTA. 

646. *Kr. D. It. La.hiri Oh&udhUl)': (a) Are Government aware that 
there are two shipping offices in Calcutta-one at Strand Road and the 
other at Kidderpore? 

(b) Are Government aware that the two Departments, vis., the Ship-
plDg Department (at Strand Road, Calcutta) and the Continuous Discharge 
GElrtificate Department (at Kidderpore) are situated at a considerable 
ilistance from each other as· a result whereof the Indian lascars are in-
variably put to immense trouble and inconvenience? 

The Honourable Sir G801'ge Rainy: (a) Yes. 
(b) Government are aware th~t the location of the B~ch. Shipping 

Office at Kidderpore at some distance from the Head Shlppmg Office 
causes a certain amount of inconvenience in the case of men proceeding 
to sea for the first time, in conne<.:tic-n with the initial issue of their Continu-
ous Discharge Certificates. For the majority of lascars other than these, 
however, the Branch Shipping Office is conveniently situated as they live 
mostly in that. vicinity. 

{TNRMTABUll LOCATION OF THE CoNTnTUO"(,"S DIsCIJARGE CERTIFICATE 
DxPARTMEN'1: OF THE SHIPPING OFFICE, CALCUTTA. 

, 647. *1Ir. D. E. La.hiri Oh&udhUl)':(a) Is it a fact that the Shipping 
Department at Kidderpore was transferred to the Calcutta office in 1917? 
If so, will Government be pleased to state the reasons that led them to 
allow the Continuous Discharge Certificate Department alone to remain 
in the big building at Kidderpore? Is the rent of that building enormously 
high, viz." Rs. 4,220 a year? 

(b) Are Government aware that the present office at Kidderpore is 
10cateri amidst insanitary surroundings and that the members of the 
Dep:u-t.ment are often sick and some of them have actually contracted 
tuberculosis and eventually died of it? 

. The Honourable Sir George Rainy: (a) The Shipping Department at 
Kldderpore was transferred to the present premises in Calcutta in 1914. 
The Continuous Discharge Certificate Department was retained at Kidder-
pore owing to lack of space in the Head Shipping Office at Calcutta and 
Increase in the work of registration and records at the Branch Office at 
Kidderpore. The building occupied by the Branch Office belongs to the 
Government of Bengal and the rent Rs. 4,320 per annum is calculated 
according to rules laid down for the assessment of Government buildings. 

(b) ~o. 

• 
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o.ZJl~n OlincERs IN THE SHIPPING OnIO.H IN (I.U.CUTTA. 

648. *lIr. D. K. Labiri Chaudhury: (a) Is it not a fact that in pre-
vious years there were only two gazetted officers in the Shipping Offices? 

(b) Why was the post of Deputy Shipping Master created 1 . Is it a 
fact that the Assistant Shipping Master has only been perfom:mg the 
duties which in the past used to be performed by the £'upermtendent 
alone? 

(c) Is it a fact that because of the existence of a separate office ali 
Kidderpore the post of Assistant Shipping Master could not be abolished? 

The Hono~able Sir George Rainy: (a) Prior to the year 1927, two 
gazetted officers were employed at the Calcutta Shipping Office. In tha.t 
year the designation of the post of Assistant Shipping. Master was ch~ged 
to that of Deputy Shipping Master and a new appomtment of AsslStant 
Shipping Master was created. 

(b) The reasons which led to the designation of the post of Assistant 
Shipping Master being changed to that of Deputy Shipping Master are 
set forth in the Proceedings of the meeting of the Standing Finance Com-
mittee held on the 26th January, 1927 (Volume VI, No.7), to which I 
would invite the Honourable Member's attention. The reply to the latter 
part of the question is in the negative. 

{c) No. 

Mr. K. Ahmed: Is it a fact that the Shipping Master, Calcutta, was 
also appointed for his additional work as Officer-in-charge of Recrui~ment 
in the year 1924? 

The Honourable Sir George Rainy: I am not aware of what was done 
in the year 1924, but if my Honourable friend will give me notice, I shall 
be glad to answer that question. 

Mr. K. Ahmed: Is it not a fact that the Govemment of India 
announced through the Provincial Government that there would be some 
additional duties performed by the Shipping Master, and that is why the 
posts of the Assistant Shipping Master and his Deputy were created? 

The Honourable Sir George Rainy: The existing post of the Assistant 
Shipping Master was certainly created in the hope that it would lead to 
an improvement in the methods of l'e'cruitment. It was created specially: 
for that reason. ' 

Mr. K. Ahmed: Is it not a fact that th~ Clow Committee reported in 
the year 192~ that there would be a whole-time recruiting officer in charge 
of the Recrwtment Bu:eau ~t Cal~u.tta and the acting Shipping Master 
was gazetted to be appomted m additIOn to his duties as Shipping Master, 
Calcutta, and that he had to do the work of recruiting and on that under~ 
standing some additional appointment was made and 'the extension of his 
office took place? 

The Honourable Sir George Rainy: The creation of this appointment 
did arise in connection with the Clow Committee's Report. 
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QUB8TIOlfB ANn ANSWBB1t. ImfJ 

JIr. K. Ahmed! In view of the fact that no effect has been given 
h·therto to that recommendation, as well as the fact that the Honour-
a~le the Commerce Member has already stated in his reply that the ~ra1 
Commission on Labour will consider the matter, and he has been waItmg 
1:or their Report, and there is no knowing w~en effec~ w.ill be given to 
it will they abolish these appointments of ASSIstant ShIppmg Master and 
the Deputy Shipping Master? 

The Honourable Sir George Balny: I am afraid I must ask for notice of 
that question. 

'TBANSl!"EP. OF TBJI' CONT.lNU'OlTS lliJCHARGE CFJRTIFICATE DKPARTM.RNT OF 
TRE SBIl'1'ING OFFICE FRO~ KmDBRPORE TO CALCU'l'TA. 

640. ":Mr. D; X. Lab1ri Ohaudhury: Are Government prepar~ to 
consider the question of the early transference of the Continuoull Dis-
chargt· Certificate Department from Kidderpore to Calcutta? 

The Honourable Sir George Rainy: No; owing to the lack of space in 
the Head Office at Calcutta, it is impossible to transfer the Branch Office 
from Kidderpore to Calcutta. 

'PAY OF C'()MPOSlTORS IN THE PRIvATE SlrCRETARY TO TIlE VICEROY'S PaRS'. 

650. *lIr. D. X. Labiri Ohaudhury: (a) Will Government be pleased 
to state the grades or scales under which the services of compositors are 
tn'sted while transferred from a Government Press to . the Private Secre-
tary te the Viceroy's Press? 

(b) Is it a fact that there are some Compositors who are transferred to 
-the Private Secretary to the Viceroy's Press with long services? If so, 
will Government be pleased to state the scales under which their services 
in the Private Secretary to the Viceroy's Ptess are treated? 

(c) Is it a fact that the old scale which was framed in 1921 is appli-
.cable to those only who were in the Private Secretary to the Viceroy's 
Presrl in 1921? If so, will Government be pleased to state 'under what 
scales the services of the Compositors are being treated who had already 
prior services to the old scale of 1921? 
• (d) Will Government be pleased to lay on the table a statement show-
Ins t~:. nu~ber of the ~ompo~itors t~ansferre~ to the Private Secretary to 
the v!Ceroy s Press, WIth theIr prevIOUS serVIces, and their previous and 
pn'sent pay, as also showing the grades in which they have been fixed? 

Mr. J. A. Shillidy: Enquiries are being made. 

ALLEGED DEF.iCEMENT BY THE POST OFFJ.CB OF BUN][ R.1!lPLT POST CARll!. 

~51. "':Mr. D. X. Lahiri Chaudhury: (a) Is it a fact that reply post cards 
are Issued by the Government of India 7 

(b) Is it necessary that communications should be written on the card 
not marked "Reply"? 

(0) Is there any' article in the Post and Telegrapb Guide stating that 
this should be done? 

B2 
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, (d) Is it also a fact that consequent on misuse, the p.ost Office return 
the caros after effacing the stamp on the blank card on WhICh the addressee 
l'equires a reply and the card for outstation is also returned without any 
reason? 

(e) Will Government be pleased to intimate whether they intend to 
help poor and illiterate people who use post cards by issuing orders to the-
Post Office to be careful when stamping reply post cards and see that those 
that are blank are not misused by them? If not, why not? 

JIr. H. A. Sams: (a) Yes. 
(b) That is the intention. 
(c) No; clause 52 of the Post and Telegraph Guide expresses the in-

tention that the Reply portion should be left blank by the sender. 
(d) No. In this connection the Honourable Member's attention is. 

drawn to the-reply given to Mr. Muhammad Anwar-ul-Azim's starred ques-
tion No. 424 on the 11th February, 1931. 

(e) Departmental orders to that effect are already in existence. 

K'3TABLL..<IlDIENT OF A CENTRAL MEDICA.L R.ESEA'MH lNSlTrUTE. 

652. *JIr. Bhuput Sing (on behaH of Mr. C. C. Biswas): Will Govern-
ment be pleased to state: 

(a) the recommendations made by the Conference held at Simla-
in July, 1930, in connection with the establishment of a 
Central Medical Research Institute; 

(b) the nature of the recommendations, particularly with regard to. 
the constitution of the Governing Body of the Indian Medical 
Research Fund Associations; 

(c) the time when it is expected to give effect to the recommenda-
tions of the Conference; 

(d) whether it is a fact that it is proposed to reserve a. large number' 
of posts for research workers for members of the Iudian 
Medical Service; 

(e) whether it is a fact that protests against such reservation of 
research posts for the Indian Medical Service have been made 
by the Medical Faculties of all Indian Universities and by 
the All-India Medical Conferences held at Calcutta and 
Lahore in December last; 

(f) whether it is a fact that a protest had also been made by non-
official members at the last Simla Conference; 

(g) whether it is a fact that such protest was over-ruled by the 
Chairman of the Conference, and if so, the grounds on which 
it was so over-ruled; 

(h) whether it is a fact that the Chairman also ruled out a discussion 
on the question of the salaries of the Directors of the Institute 
being fixed at Rs. 2,500 to Rs. 3,000; 

(I) whether or not the proceedings of the Conference contain a refer-· 
ence to the said protests made by the non-official members, 
or to the protest made by them, if any, 6gainst the ruling 
of the Chair; 



QUESTIONS A.'fD ANSWERS. 

(j) whether it is a fact that the Chairman gave hisl'uling or rulings 
after consulting the Honourable Member in charge of the 
Department concerned; 

(k) whether or not Government fire prepared to re-open the qu(;stion 
as to the reservation of research posts for the Ind~n Medical 
Service as well as that relating to the scale of salaries to be 
given to the Directors of the Institute 'J 

The Honourable Khan Bahadur Kian Sir J'azl-i-Husaln: (a) and (b). I 
would request the Honourable Member kindly to ref~r ~ the PI"?ceedings 
'of the Conference, copies of which have been placeo In the LIbrary of 
'the House. 

(e) The recommendations are at present under consideration. Final 
eonclusions reached will be carried· out as soon as practicable. 

(d) Eighteen appointments in the Mooical Research Department are 
?eserved for members of the Indian Medical Service under the scheme 
sanctioned by the Secretary of State for India, an announcement in regard 
to which was made in the Press Communique issued on May 10th, 1928, 
.a copy of which is in the Library of the House. 

(6) Government have seen the resolutions passed on this subject by 
the Second Conference of Indian Universities, which was held at Delhi 
in 1929, and by the All-India MedIcal Conference held at Calcutta in 
December, 1928. 

(/), (g) and (h). The Honourable Member will find all the information 
he needs in the proceedings of tlie Conference referred to above. 

(I) Yes. 
(i) Does it matter ve~· much one way or the other? 
(1,) In view of pending constitutional changes, existing rules and regula-

tions are liable to be brought under reconsideration in the light of the 
'Constitutional changes made. 

Mr. B. Das: May I inquire the decision of the Governmeut as to the 
location of the Central Research Institute, as to which place was chosen 
to locate this institute? 

The . Honourable Khan Bahadur Kian Sir J'azl-i-Husain: We do not 
lmow yet. 

:Mr. B. D88: Does it mean that the Government of India have come 
to no decision ss to the location of the Central Research Institute? 

, The Honourable Khan Bahadur :Mian Sir J'azl-i-Husain : We do not 
know yet. 

:Mr. B. Das: May I inquire if they have suspended all expenditure of 
money ,at Dehra Dun for building purposes 'J 

1'tie HoDourable'lDui.D Bahadur llian Sir J'azl-i-Husaln: I believe so. 

LACK OF MUBLIMS IN '!'HE RAILWA.Y CLEARING A<X'omi'T9 01!'FICE. 

653. "'Dr. Ziauddin Ahmad (on behalf of Seth HaJi Abdoola Haroon)' 
~a) Ras the . attention of Government been drawn to the leading articl~· 
.~? t~e MU8hm .Outlook of the 22nd December, 1930, under the heading 
. RBllway Clearmg' Accounts Office"? . 
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(b) Is it. a jact that a memora~dum was submi~ted to the Comm~rc& 
Member of the Government of IndIa by some leadIng Mussalmans brmg-
ing to his notice the deplorable state of Muslims in this Department ? 

(c) Is it a fact that in the memorandum were mentioned some of the: 
. methods adopted by Hindu cliques to keep Muslim candidates out or to 
oust Muslim subordinates from their jobs? 

(d) Is it a fact that Government Qrdered an inquiry to be made into 
these allegations and that certain Railway Officials were deputed for 

. the purpose 'I 
( 6) Is it a fact that the inquiry was confined to the Agent's Offices 

only? 
(f) Is .it a fact that the Railway Clearing Acceunts Office has been 

e,.cluded from the inquiry? 
(g) Is it a fact that the Railway Clearing Accounts Office is <!ne of the 

biggest Railway Offices in India with an establishment of aoout 1,500 
men? 

(h) Is it a fact that no Muslim. Officer or Superintendent has ever 
been appointed in the Railway Clearing Accounts Office? 

(i)Isit a fact that hundreds of new appointments have been made in 
~bis office during the last four years '1 

(i) Are Government aware that. there is not a single Muslim clerk in 
the establishment section of this office? 

(k) Are Government aware of the fact that a great agitation has been 
going on during the last many years in the Legislative Assembly and the 
Muslim Press against Rai Bahadur Fakir Chand, the Assistant Director 
of this Office, against his anti-Muslim policy? 

(l) If the reply to part (k) is in the affirmative, will Government be 
pleased to state why the Railway Clearing Accounts Office was excluded 
from this inquiry? 

(m) Will Government be pleased to place a COPy of the Reports of 
oftic'ers who held an inquiry referred to in part (d)? 

(n) Are Government prepared to depute a Muslim officer to inquire-
into the affairs of the Railway Clearing Accounts Office? 

lIr. A. A. L. Parsons: (a) Yes. 
(b) A memorandum complaining of inadequate representation of 

Muslims in the Railway Department was recently submitted to the 
Honourable the Railw.ay Member. 

(c) The memorandum referred to certain allegations of unfair treatment 
made in an article in the MU8lim Outlook on the subject "How Muslims 
are kept out". 

(d) Yes. 
(6) The enquiry has so far been made into the Agent Of the Nortli 

Western Railway's Office, the Office of the Divisional Superintendent, 
Lah?re, the H.ead Office of the Engineering Department on the Great Indian 
Pemnsula RaIlway, the Transportation Division at Byculla the Agent of 
the Eastern Bengal Railway's Office, and the Office of the Divisional 
'l'ranRportation IS'uperintendent, Sealdah. . 

"Cf) No ~nquiry has yet been made. 



'(g) Yes. 
(h) The .. actual answer is "no:',. for a Muslim officer. was em-

ployed in that office in 1928 on speCIal duty. But no MuslIm officer or 
Superintendent has been posted there against the permanent cadre. 

(i) The bulk of the men in the office we~e transferred from. ot~erR9.il
way Accounts offices. The number of appomtments filled otherwise . than 
by such transfer is relatIvely small, being about 1/6th of the total staff 
of 1,469 employees. 

(i) Yes. 
(k) Government are aware of the allegations made against this officer. 

They are unfounded, and I wish to mention that, since July, 1929, he has 
been employed on the introduction of Rates Registers and of the new 
appointments made in connection with this W'ork 88 per cent. have'been.: 
filled by Muslims. 

(l) and (m). The enquiry recently made was of a preliminary and limited" 
character. It is now proposed to extend it to all State Railway offices 
and offices tinder the control of the Financial COmmissioner; Railways. 

(n) I would refer the Honourable Member to my' reply to question 
No. 559, asked by Dr. Ziauddin Ahmad on the 17th February, 1931, and 
shall be glad to show the reports to any Honourable Member who wishes 
~o see them in my office. 
. JIr. :Muhammad Anw&l'-ul-Azim: With reference to the answer to (k), 
does not that 38 per cent. include those wage earners who are on annas 
~ a day? -

JIr. A. A. L. P&l'BODS: The answer, I think, Sir, is in the negative, 
but I have no time to look through the whole of the list I have here. 

l.\{USIJM CLERKS IN TB1Il RATES REGISTER BRANCH OF THE RAILWAY 
CLEARING AcooUN'M OFFICE. 

654. *Dr. Ziauddin .Ahmad (on behalf of Seth Haji Abdoola Haroon): 
(a) Is it a fact that some reduction in the clerical ·staff of the Rates Register 
Branch of the Railway Clearing Accounts Office is contemplated? 

(b) If so, will Government be pleased to state whether they have issu-
ed instru.ctions to the officer in charge to see that no Muslim clerks 
should be settled up and whether it is not a fact that the Muslims are 
in a hopeless minority in the Railways '1 

(0) If the reply to part (b) is in the negative., will Gm-ernment be 
pleased to state the reasons for not issuing such instructions? 

:Mr. A. A. L. Parsons: (a) Yes. 
(b) and (c). The principles which will be followed in selecting individuals 

lor discharge will be t~ discharge men in the following order: 
First those who are inefficient; then those who are the least effi-

cient; then those v,ho have short service and among them 
permanent employees should ordinarily be retained in prefer" 
ence to temporary employees; and then those nearing the 
age of superannuation. . 

The Railway Board are considering what steps should be taken to 
see that the unfortunate necessity for reducing staff does not 
operate to the detriment of communities not at present ade-
quately represented in railway servicE$. 
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TBEATME~!T OF POI.ITIeAL ~C;ONE.R8 OF THE NORTH WEST ~RON'rIlDR 
PROVINOE. 

655. *Dr. Z'l&uddin Ahmad (on buhalf of Seth Haji Abdoola Haroon): 
(a) Are Government aware that Mr. Ahmad Shah, Bar.-at-Law, a 
prominent leader of the Frontier Province, who has recently been transfer-
red from Gujrat special jail to Jullundur, has been put in solitary confine-
ment, despite the fact of his befng an "A" class prisoner? 

(b) Are Government aware that Khan Ali Gul Khan, a prisoner of the 
'Frontier Province, is suffering from tuberculosis? 

(0) Do Government propose to release Khan Ali Gul Khan in view of 
his serious illness? 

(d) Are Government aware that several other prisoners of the North 
West Frontier Province are suffering from various diseases? 

(e) Will Government be pleased to state the reasons why these pri-
soners have not been released? 

(J) Will Government be pleased to state the circumstances under which 
Hasham Gul and Shasti Gul, two prisoners of the North West Frontier 
Province, met their death in the Peshawar Jail? 

(g) Is it a fact that Hasham Gul died within 12 hours of cane-beat-
ing? • 

(h) Has this conduct of the Jailor in charge of the Peshawar Ja.il been 
brought to the notice of Gqvernment by the political prisonerswhQ are 
placed uniter him? 

(I) If so, what action have Government taken in the matter? 
(i) Is it a fact that sufficiently white clothes are not supplied to the 

political prisoners in the Frontier Jails? 
(k) Is it also a fact that no warm clothing is supplied to these pri-

soners to protect themselves in the extreme cold? 
(l) Are Government aware that as a result of this their health has 

been impaired? 
The Honourable Sir James Orerar: I am making enquiries and will 

communicate tbe result to the Honourable Member. 
TREAA:'MENT OF POLITICAl .• PRISONERS OF TIlE NORTH WEST FRONTIER 

PROVINCE. 
656. *Dr. Zia.uddin Ahmad (on behalf of Seth Haji Abdoola Haroon): 

(a) I.a it a fact that Khan Abdul Akbar Khan, President of the Afghan 
Jirgha and a big landlord, was placed in "A" class by the Frontier Gov-
ernment, but was treated as "B" class prisoner by the Punjab Govern-
ment in the Gujrat special jail? 

(b) Has the attention of Government been drawn to the fact that 
Khadim Mohamed Akbar, Manager of the National Azad High School, 
Utmanzai, and Secretary, Anjuman Islahul Afghana, who was sentenced to 
six months' imprisonment and was kept in Dera Ismail Khan Jail, was 
suhjected to such inhuman treatment that it drove him mad? 

(0) Will Government be pleased to state what action was taken by the 
Frontier Government in that matter? 

(d) Is it a fact that the railway wagons used fOT transporting the poli-
tical prisoners from one jail to another were. and in BOrne cases are still, 
those which are used for transporting animals? 



QUESTIONS AND ANSwims. 

(' '(0) Have Government' taken' any steps to punish'those responsible for 
this practice? 

U) Do Government propose to issue orders to the authorities in the 
North West Frontier Province to discontinue such inhuman treatment 
of political prisoners? 

(g) Are Government prepared to appoint 8 representative Committee 
of non-official Members of this House to investigate into the Frontier Jails 
Administration? 

'!'he Honourable Sir James Orerar: I am ascertaining the facts and will 
supply the information to the Honourable Member in due course. 

CllMMU~"ICATlONS RECEIVED nOM F.XCHANGR BANKs. 
657 .• ][r. B. Das: Will Government be plea!led to lay on the table com-

munications, which they have received from the Exchange Banks, individu-
ally or through their Association, on the following occasions:-

(i) in 1892 before the closing of the Mint; 
(ii) in 1900-01 when the quelltion of the Central Bank was being 

discussed; 
(iii) in 1912 when the question of the Central Bank was heing 

discussed; 
(iv) in 1920 when the Imperial Bank was ~eing formed by the 'Ullsl-

gamation of the Presidency Banks; and 
(v) in 1926-27 when the Reserve Bank was being formed? 

'!'he Honourable Sir George Schuster: Government consider that no 
useful purpose will be served by encumbering the records of the proceed-
ings of the House with a mass of papers dealing with ancient history, The 
latest papers asked for by the Honourable Member viz., those relating to 
the Reserve Bank proposals, were circulated to the Members of the Legis-
lature at the time the Reserve Bank BilI was before the House. 

OPERATIONS OF FOREIGN EXCHANGE BANKS IN INDIA. 

658 .• 1Ir. B. Das: Will Government be pleased to state: 
(a) whether requests have been made by the Central Banking Enquiry 

, Committee or any member thereof for information as to the 
operations of the foreign Exchange Banks in India; 

(b) whether such requests have been fully complied with; 
(0) if not, whether the Finance Department propose to secure the 

information necessary for determining the position and activi-
ties of these foreign institutions relative to Indian banking 
institutions? 

'!'he Honourable Sir George Schuster: (a) and (b). So far as the 
British Exchange Banks are concerned, all the figures required by the 
Banking Committee have already been supplied. The non-British Ex-
change Banks were requested to supply the information either to the Sec-
retary to the Committee or to the Secretary to the Government of India 
in the Finance Department. The figures have been received from six out 
of the nine non-British Exchange Banks addressed. Of the remaining 
~hree, one has sent the figures to the India Office, and it is believed that 
the other two have also followed a similar procedure. 

(0) Does not arise. 
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PuBLl<llTlON IN THE VBBNACULABS Oll'THE RECOllMENDATIONSOE TIlE RGU:m-
TA"BLE CONFERENCE. 

659. *Lal& Bari ll.aj Swamp: (a) What steps have Government taken 
to educate public opinion in India as regards the recommendations 'of the 
:various sub-committees of the Round Table Conference? 

(b) Do Government propose to issue the same as well as the debates 
hl Parliament in the form or a small pamphlet in various vernl!.i:ltilat'B 
in India at. the earliest possible date? 

'lb.e, BoDourable Sir George Bailly: (a) The Reports of the various sub-
committees,of the Round Table Conference have been reprinted in Th.dia 
and the Volume containing them is on sale at the Central Publication 
Branch in Calcutta. The price of the Volume is five annas. 

(b) The speech of the' Prime MiniEiter in the final plenary session of 
the Round Table Conference summarised the work of the various sub-
committees and contained the declaration of His Majesty's Government 
regarding the future Government of India. The salient portions of tlie 
speech have already ·been published in Bengali, and arrangements have 
been made for the publication of the speech in the other main vernaculars 
of India. 

PRESENT ADMINISTRATIVE.A.CTlONS O¥ THE GOYlmNMENT OF INDU AND TH. 
PRE~'S DRCLA"RATIflN. 

660. "'Lala Hari ltaj Swarup: (a) Has the attention of Government 
been drawn to a statement in the Prime Minister's announcement regarcling 
the possible interim action under the present Government of India Act? 

(b) What action, if any, has been taken by the Government of India in 
that direction since the Premier's declaration? 

(0) If the answer to part (b) be in the negative, how do Government pro-
pose to explore the possibilities of bringing Indian administrative action more 
into accordance with the declarations made in London than is the case at 
present? . 

The Honourable Siz George Rainy: (a) Yes. 
(b) and (0). The matter is under considetation. 

COLl_ECTlON OF STATIS'l'If'S OF EDUCATED UNRMPLO'YEll IN INDIA. 

661. *L~ Hari Raj Swarup: (a) Is it. a fact that the preliminary 
census operatIOns have started? 

(~) With reference to Gove~ent·s reply to starred question No .. 91 
of Diwan.Bahadur T. Rangachanar on the 28th January 1931 that it has 
been deCl~ed to collect statistics of educated unempl~yed ~t the next 
census, wil! Government be pleased to state if instructions in this behalf 
have been Issued to enumerators and, if so, what? 

(.c) If not, do Government propose to issue the necessary instruc-
tions before the final date of the census? 

''!'he Honourable Sdr .Tames Orerar: (a) Yes. 
(b~ ,numerators have been instructed to issue a special schedule f,o 

be ,filled in by educated persons who state that they are unemployed. A 
copy of the schedule has been placed in the Library. 

(,,) Does not arise. , t 
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GoVEBlo-oNT'S PuBcHASE AND SAf.]I o:r SaVER. 

662. ·Lala Hart B.a.! Swamp: (a) Will Government be pleased to state 
the total amount of silver annually purchased on behalf of Government. 
together with the rates from the beginning of the War? 
. (b) What amount of silver, at wh!'t prices, in,what markets and througb 

,what agencies has been sold out durmg the last ~ew years? 
(c). How much undisposed of stock of silver is still available for sale? 
(d) Have Government received any communication from foreign autho-

rities requesting co-operation regarding any steps for stabilising the price 
of the metal? . 

(e) Will Government be pleased to lay on the table a full statement of 
their future policy as regards the sales of their silver stocks? 

The Honourable Sir George Schuster: (a) The information is given in 
accounts Nos. 87A and 87B of the Finance and Revenue Accounts of 
the Government of India from 1914-15 to 1920-21 and in accounts Nos. 91 
Snd 91A of the Finance and Revenue Accounts from 1921-22, copies of 
which are in the Library of the House. 

(b) The attention of ~ the Honourable Membel' is invited to the reply 
given to part (a) of Lala Rameshwar Prasad Bagla's starred question No. 
'311 on the 3rd February, 1931. 

• (c) The stock of silver coin and bullion held in the Paper Currency 
Reserv~ is shown in the published weekly abstract of the accounts of the 
Paper Currenc:y Department. 

(d) I shall deal with this matter in my Budget speech. 
(e) I would refer the Honourable Member to my last Budget Speech, 

in which I stated clearly the policy of Government. 

ToE EXCHANGE RATIO. 

663. *'Lala Hari Raj Swarup: (a) Will Government be pleased to lay 
on the table a monthly statement of the market rate of exchange on sterling 
drafts ever since the ratio has been officially fixed at 18. 6d.? 

(b) On how many occasions did it fall below the official minimum? 
(c) On what occasions was the official rate supported by (i) contraction 

af currency in India and (ii) sterling borrowings in London? 

The Honourable Sir GeOrge Schuster: (a) I place on the table a state-
ment showing the highest and lowest quotations for telegraphic transfers 
on London from April 1927 to January 1931. 

(b) The Honourable Member will be able to obtain the inionnation he 
requires from the statement referred to in (a). 

(c) The reports of the Controller of the Currency give information as to-
the action taken by Government in past years. I shaH deal with the cur-
:re~t year in my Bu~et speech. 
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UNDEBW'lU'.I;PTG O.F STERLING LoANS. 
664. *Lala Hart B.a.l.Swarup: (a) Will Government be pleased to state 

how many post war sterling loans out of the ten permanent loans raised 
were underwritten in London and through what firms of underwriters? 

(b) What was (i) the percentage rate of commission paid on each OOcll-
sion and (ii) the total amount of underwriting commission in all? 

(c) What was the total amount of discount on each occasion? 
(d) How is the provision for meeting the discount made in London? 
The Honourable Sir George Schuster~ (a) to (0). I place on the table 

1\ statement giving the figures required by the Honourable Member. All 
the arrangements regarding underwriting are made by the Secretary of 
State's brokers, who place the underwriting with a large number of Banks 
and other firms and share the commission with them. These arrange-
ments follow exactly the practice which has beC(~me esta.blished in the-
City of London for placing loans. 

(d) The discount is written off to revenue by a series of book adjust-
ments extending over the currency of the loans. The discount has to be 
considered in conjunction with the nominal rate of interest payable on the 
loan. From the two combined the real rate of interest payable on the 
loan has to be calculated. 

BurUng Loanll. 

1 I 2 3 4 ! 5 6 
No. Rate of Issue Nominal 

i 
Underwriting 

Year. interest. price. Amount. Discount. charge li%. 
I I - -

£ 

650,000 I £ 
I 1921·22 7 % Stock 100 7,500,000 93,760 
2 " 5i % " 93t 10,000,000 125,00c} 
3 1922-23 " " I 96 12,500,000 500,00(' I 156,250 
4 " 4i % " I 

85 20,000,000 , 3,000,000 250,000 
5 1923·24 " " 90 20,000,000 I 2.000,000 25U,C}{}{} 
6 1927-28 

" " 91t 7,500,000 637,500 93,750 
7 1928-29 'o/c, 32~33 91 10,000,000 900,000 125,OO~ 
8 1929·30 6 99 6,000,000 ; 60,000 . 75,000 

1 Bonds. I I 9 1930·31 6% 33-35 99 7,000,000 : 70,000 87,500 
Bonds. I 

I 
10 .. 6 0/0 35-37 100 12,000,000 : 

\ 
150,OO<r 

Bonds. I -- .-I Total ·1 112,500,000 7,817,500 1,406,250 

CONVEBSION ARRANGEMFNT FOP.. THE 7 PER CElIoT. STlmLING I.OA.N. 

665. *Lala Hart B.a.! Swarup: Will Government be pleased to "tate 
the amount by which the sterling debt was increased by the conversion. 
operations of the 7 per cent. sterling loan of 1921? 

The Honourable Sir George Schuster: £6,229,463 of the 7 per cent. 
s~erling loan was converted into £12,503,394 of the 3 per ('ent. India Ster-
hng .Stoc.k in ac('ordance with the terms of issue. This only represents a 
nommal mcrease as the 3 per cent. loan is, unless the Government of India 
wish to redoom it, a permanent loan and therefore only represents a perma-
nent annuity. The conversion meant a saving in interest charges of about. 
£61,000 per annum. 
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CASlI'CERTIlICA.'dS. 

666. *L&1a Barl ltaJ Swarap: (a) What was the total denominational 
amount of Cash Certificates issued, year by year, in India. since 1917? 

(b) What was the actual capital invested in the same in different 
cn-cles at the end of 19301 

(c) What was the approximate accrued interest liability on the 
capital referred to in (b)1 

(d) What steps do Government propose to take to further popularise 
the movement in India? 

(e) .Axe Government aware that the organisation of the national sav: .. 
ings movement is in the hands of an independent body in England? 

U) Do Government propose to introduce permanent conversion and 
other facilities in India for Cash Certificates on the lines of those already 

~ existing in Britain for the Saving Certificates? 
The Bonourable Sir George Schuster: (a) and (b). I place on the table 

statements giving the' information up to the end of the financial year 1929-
.30. Figures for the current year are not available at present. 

(.0) The ap'proximate accrued interest liability on the Certificates out-
standing on the 31st March, 1930, was 8,35 lakhs on 1st October, 1930. 

(d) and (f). The question of popularising Cash Certificates has been 
dealt with by the Provincial Banking Enquiry Committee, who have made 
a number of recommendation~. Government will consider the question 
fully after receipt of the Report of the Central Banking Enquiry Committee. 

(6) Yes. 

(a) DenominationaZ amount oj Oaah Oertificate8 iS8ued. 

Year. 
, Rs.I0 
! denomi-
! nation. 

Rs.20 
denomi· 
nation. 

Rs.50 
denomi-
nation. 

Rs. 100 
denomi-
nation. 

Rs.500 
denomi· 
nation. 

Rs.l,OOO 
denomi· 
nation. 

! ----------------:--------:---------1--------- --------I Re. I Re. I 
1917-18 

1918-19 

1919-20 

1920·21 

1921-22 

1922-23 

1923·24 

1924·25 

1925-26 

1926-27 

1927·28 

1928-29 

1929·30 

· ,2,84,68,900/196,25,6801 

'1' 66,02,750 42,20,880! 
· 7,62,270, 2,74,200 

. I 1,01,380 82,300 

I 49,9601 72,060 

63,150
1 

89,040 

• .,07,5801 4,99,420 

2,97,080 5,20,060 

4,80,300, 8,36,760 

4,32,18016,30,7801 

3,88,930
1 

5,75,040 

3,16,680
1 

4,86,620 

• 3,95,240/ 5,82,300 

Rs. Re. 
1,31,31,150 5,85,10,400 

33,93,650 1,23,03,700 

4,90,400 30,44,400 

2,97,350 19,07,800 

2,61,850 15,61,300 

3,41,950 24,01,700 

14,94,050 1,26,08,500 

16,11,900 1,15,91,600 

23,60,000 1,72,38,700 . 
18,73,700 1,25,21,000 

18,77,200 1,11,30,600 

1 

Rs. 1 RB. 
91,66,000,1 

1,41,14,500 i I 
i 'l'hisdeno· 

64,15,500: 1 mination 
, ~ was not 

42,49,500'/ introduc-
I ed before 

41,91,000, 1923. 
i I 

61,33,000~ J 
I 5,07,48,500
1 

2,63,48,000 

2,47,38,0001 4,25,68,000 

3,17,64,0001 
i 

2,05,27,500, 

1,69,55,000 

7,47,28,000 

6,12,111,000 

4,62,13,000 

18,32,850 92,04,000 1,46,49,500 3,49,35,000 

22,05,100 1,34,83,600 2,06,62,000 5,46,53,000 



QtlJlSftmfSAND 'AS 15 WDS. IODI' 
(b) Amounl oj P06I ODke '0_11, <'irtijIImU Cf#4tantli,., in McA Circle at the end oj 

l~fJ!:-aO. 
(In thousands of rupees.) 

Name of Postal Circle. 
Bengal and AS8B1 

Bihar and Orissa 
Bombay 

Amount outstanding. 
8,36,99 

Central 
Sind and Baluchistan 
Punjab and North·West Frontier Province 
United Provinces 
Madras 
Burma 

MILITARY SCHOOLS AND COlLEGES IY hmJA. 

1,38,97 
10,68,81 
2,44,48 
1,55,73 
4,71,80 
5,17,14 
2,06,53 

60,70 

35,01,18 

'1Ir. Badri Lal Rastogi: Will Government please state: 
(a) what is the total number of military schools and colleges in 

the whole of India; and " 
(b) what is the total number of Indian and European students in 

each school and college of India? 

lIr., G. II. Young: (a) Assuming that the que~ion refers to schools or 
colleges composed exclusively of students who intend to enter the Army, the 
answer is four. 

(b) There aN' 107 students in the Royal Indian Military College, Dehra. 
Dun, and 219, 213 and 16 in the King George's Military Schools ail 
Jullundur, Jhelum and Ajmer, respectively. The Ajmer school was opened 
in November last. 

There are no European students in these institutions. 

MILITA.RY SOHOOLS AND COLLEGES IN INDIA.. 

668. *iIr. Badri Lal Rastogi: (a) Will Government please enumerate 
the provinces of India where there is neither a military school nor a military 
college in existence? 

(b) Do Government propose to start any military school or college in 
the provinces where there is none? 

Mr. G. II. Young: (a) The only provinces in which such institutions 
are situated are the United Provinces, the Punjab and Ajmer-Merwara. 

(b) There is no such scheme at present. 

TECHNICAL ScHOOLS A.ND COLLEGES IN INDIA. 

669. *lIr. Badri L&l Rastogi: (a) What is the total number of (i) 
Mechanical, (ii) Englneering, (iii) Ayurvedic and (iv) Tibbi5'chools and 
Colleges in the whole of India? 

(b) D~ Government propose to start them in the rrovince where ther~ 
is neither school nor college in existence? 
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The Honourable Khan B.ahadur JIian Sir Fall·i·HusaIn: (a) (i) and (ii). 
There were 17 engineering colleges and schools in British India in the·· 
year 1928-29, t.he latest year for which the Government of India have 
information. This number included mechanical engineering institutions~ 

(iii) and (iv). The Government of India have no information. 
(b) The Honourable Member is no doubt aware that education is a 

provincial transferred subject. 

RESIDENTIAL ENGLISH HIGH SCHOOLS ANn COLLRGE~ IN IHDIA. 

670. *1Ir. Badri Lal Rastogi: Will Government be pleased to lay on 
the table a statement, showing province by province, the number of resi. 
dential English High Schools and Colleges in the whole of India? 

The Honourable Xhan Bahadur lIian Sir Fazl-~-Husain: The informa· 
tion is being obtained from Local Governments and Administrations and. 
will be laid on the table on receipt. 

EXPENDITURE FOR OFFICERS A!'ID STAFF OF T1IlI! STANDARDS OFl!lC'E 01 Til. 
RAILwo\Y BOARD. 

671. *JIr. S. O. Shahani: Will Government be pleased to state: 
(a) the monthly expenditure on account of-

(i) officers, 
(ii) ministerial staff, 

employed in the Standards Office of the Railway Board ~ 
(b) the period for which it has been in existence; 
(0) whether it is a temporary office; and 
(d) if so, when its work will be completed? 

1Ir. A. A. L. Parsons: (a) (i) Rs. 17,550 approximately. 
(ii) Rs. 6,800 approximately. 
(b) From 1st March, 1930. 
(.0) and (d). I would invite the Honourable Member's attention to the 

Memorandum by the Financial Commissioner of Railways, regarding the 
creation of a Central Standards Office, which gives the required informa· 
tion. The Memorandum is incorporated in the proceedings of the meet-
ing of the Standing Finance Committee for Railways, Vol. VII, No.1. 
dated the 29th and 30th May, 1930, .a copy of which is in the Library. 

STANDARDISATION OF RA.ILWA.Y STORES. 

672. *1Ir. S. O. Shaham: (1) WiH Government be pleased to state: 
(a) whether the Standards Office functions' in an advisory or" 

mandatory manner; 
(b) the classes of stores which were intended to be standardized; 
(0) those stores for which standards have been laid down; and 
(d) those which yet rezpain to be standardized? 

(2) Will Government be pleased to state the procedure adopted for 
the standardization of stores? 
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Kr. A. A. L. P&T80U: (1) (a) State-managed railways are b'ound to 
-adopt such standards, prepared by the Central Standards Office, as are 
-approved by the Railway Board. 

(b) Materials, plant and rolling stock in general use on Indian Rail-
ways. 

(0) Standard designs have been prepared for types of locomotives, 
wagons and c,?aching unde~mes in. general use. 

Standard designs for only a few itemf,j of engineering equipment have yet 
been complet!,\d. . About 150 standard stores specifications have been 
prepared. 

(d) In addition to a number of items to be completed under the heads 
referred to in my reply to part (,e), both drawings and specifications of 
-standardised items must be constantly revised to keep abreast of up-to-date 
practice. .' 

(2) Designs and specifications which it is proposec! to standardise are in 
the first instance considered by technical committees. If the recommenda-

-tions submitted by them are approved by the Railway Board, the Central 
Standards Office prepares detailed designs and specifications. -

-
Dr. ZiauddiD Abmad: Are these articles standardised by this office 

'made in India or in England? 

:Mr. A. A. L. Parsons: It is difficult for me to reply categorically to 
"such a question considering the very large number of articles which have 
been and are being standardised; but the instructions which have been 
il'sued to the Central Standards Office are to see that, so far as possible, 
in the standards which they lay down, nothing is done which will prevent 
articles being made in India, and that on the contrary they should attempt 
to meet the wishes of Indian manufacturers. 

Dr. Ziauddin Ahmad: Is it not the intention of j;his office to give a kind 
·of monopoly to certain -particular firms and in case these necessities run 
short all the Indian Railways should come to a standstill? 

J4r. A. A. L. Parsons: That is exactly the reverse of the intention; the 
intention is, by standardisation, to make it easy for many firms to comply 
with our requirements . 

. Mr. S. O. Mitra: Will the Honourable Member give us an approximate 
idea of what percentage may be had from India of these standardised 
things? . 

:Mr. A. A. L. Parsons: I am afraid it would be impossible. 

"FRE.IGRT RA.TER '"OR THE TRANSPORT OF WHEAT. 

673. *Mr. S. O. Shaliani: Will Government be pleased to state the 
'present freight rates for the transport of wheat ez-LyaUpur, (a) to Karachi, 
{b) to other parts of the Punjab, to which it is booked? 

. J4r! A. A. L. Parsons: The present freight rate for wr.eat from Lyallpur 
to Karachi is Re. -/6/10 per maund, which works out to a rate of 0·12 pie 
per maund per mile. This rate has been in force from the 18th November, 
1930, and has been notified as applicable up to the ~8th February; 1981. 

o 
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"l'he:ratE!s for 'wheat from 'I,yaUpur to other parts· of the' Punjab served 
oy the North Western 'Railway' vary, according to the distances for which 
it is carried and according to the following scales: 

Pie per maund 
per mile. 

(i) for distance3 up to 232 miles 0 "33 
'(ii) :ff)r distances over 232 miles: 

:for thefinit 150 miles O'3S 

for extra distance!' above 150 miles but not exceeding 
, .250 miles,t-o be added to the charge for 150 miles. 0'25 

for extra distances above 250 niiles bilt not exceeding 
'400 miles, to be added to the chal'ge for 250 miles. 0'125-

for extra distances ob:>ve 401> miles to be added to the 
charge for 400 miltlS 0 'US 

To the rates worked out on scales (i) and (ii) above a terminal charge 
of 6 pitis per maund is added. 

IIian Kuhammad Shah Nawaz: What is the actual cost ineurred by 
the railway for carrying wheat from'Lyallpur to Karachi? Is it not about 
H annas? 

. ! . » .. ,A. -~. 'L. ParS'ons: I am afraid I.cannot answer that. It is almost 
im~o~sib1~ to :determine the exact cost of a moving train, 

flJrfan .Ubammad:'$hah 'Bawaz: Will he 'kindly determine it and let me 
know? 

Kr. A. A. L. Parsons: I do not think it is possible to determine it. 

-tI1ell1ihammad lSbah 'Bawaz: Approximately? 

Mr. A. A. L.· Panblls: Very doubtful . 

. Klan Klihamtnad Shah lfawaz: Are you not milking any profit at all? 

Mr. K. Ahmad: That is not parliamentary? 

"JIr. A. A. L. Parsons: At the reduced rate at which we are now carrying 
wheat from Lyallpur to Karachi, I doubt if there is very much of aD 
element of profit left. 

Dr. Ziauddin Ahmad: Will the Honourable Member try and reduce the 
freight to a limit so 'that lt niight be just enough to meet the expenses of 
the railway? 

Mr. 'A. A. ;L:P&rscms: Sir, we have a-Iready reduced it as an experiment 
for all distances over 4{)() miles to 0'115 per'maimd per, mile. That is very 

nearly the lowest possible rate .. 
'¥s'.' •• Das: Is it not a fact, Sir, ~that the NortJi W~tern Ballw&}r is 

alre'8dy!~ at a. lOllS? 
'Ib, A:'A:'L.;PIIi'ioDs: The 'tra:me're'tums. aTe nat g<)9Cl. 
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CoJOroNlTIES RBPBESENT.TW AMOliOPosTx.A.s'l'EB.'l D'THE BE'/GAL AND A8SAJI 
. POSTAL CmcI.E. 

-674. '-Dr. ZiauddfD Ahmad: (a) Has the Director-General of Posts and 
'J!elegraphs seen the tabular statement given by Mr. Shillidy in reply to 
starred question No. 182 of this Session? 

(ll) What action do Government propose .totake to fulfil their promises? 
Kr. 1. ;,A.ShWidy: (a) Yes. 
(b) The Honourable Member presumably refers to the instructions 

issued by Government in regard to recruitment. ,The a.ppointmentsref~
red to in my statement are filled by promotion. 

i~"30F IW-STBUCTION AND S1:LLABUS OF' STUDIES AT THE Mn.ITAB~ 
COLLEGE, DEJIRA DUN, 

''675. '*Dr. 'Ziaudclin Ahmad: (a) Is it not a fact that the courses of 
instruction and syllabus of studies in the so-called Military College, .Dehra 
Dun, do not include any subject about military service and military 
training? 

(b) Why is it called a. military college? 
lJIr. G. ill. Y01DJ.g: (a) Yes. 
(0) Because it' trains students for the Army entrance examination. 

SHARE CAPITAL Ol!' THE BENGAL AND NORTH WESTERN RAILWAY AND TO 
,RoHILllUND AND KmuON RAILWAY. 

·676. ·-Dr. ZiauddiD Abmad: (a) Is it not a fact that Government iti 
reply to starred question No. 212 of this Session by Lala Hari Raj 
Swarup gave the estimated cost of purchase of the Bengal and North 
Western and Rohilkund and Kumaon Railways? 

{b) What is the shalre capital of these two Railways? 
JrIr. A. A. L. Parsons: (a) Yes. 

(b) Bengal and North We8tern Railway: 

Ordinary Share.Capi:tial '. 
.8nd .. ab.o . , 

Pr~feren~e s.tock 3t p~r.cent. and 4 per cent. 

In .addition, ·debentures 

Rokilkund and K umaon Rail1JJaY : 

Ordinary ;Bl:ar~ Capital 

·P..reference.stock 4,per cent. 
: iJ:n'additiion, debentures 

£ 
8,000,000 

lMOO,OOO 

1,313,666 

£ 
400,000 

400;000 

800,000 

IIr. Gaya Prasad S~: When lio Q-overnment propose .to .appoint· a 
Oommittee 'togo lnto the question of .the purchase of the Benga} andN()rUi 
Western' Railway? . 

The Honourable Sir George BajDy ~ Before ~e end of this Session, SiJ.o. 
02 
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RA.TE 0]1' PBoaR1Il8S· IN INDu. 
677. *Dr. Ziaud:din Ahmad: (a) Have Govern,ment seen the article 

"Five Hundred Years Hence" published in the Muslim Outlook of the 
21st January, 1931? 

(b) Are the figures about the rate of progress and the rate of retro-
gression as given in this article correct? 

(c) If so, what steps are Government contemplating to take in order to 
reduce the period of 500 years? 

Jrtr. A. A. L. Parsona: (a) Yes. 
(b) The percentages of Muslims on State and Company-managed rail-

ways, as given in the article, which are what, I think, the Honourable 
Member refers to, are correct. 

(c) The application of the existing orders of Government with regard. 
to recruitment to the railway services will, as vacancies occur, secure the 
adequate representation of Muslims, as of other communities, in these ser-
vices as quickly as possible; and the apprehension that it will take 500 
years is, I can assure the Honourable Member quite unfounded. But the 
Railway Board are not satisfied that the practical measures taken to carry 
out the policy of Government have been fully effective; it lias therefore 
been decided to depute two officers specially to deal with the question. 

DISl'OSAL OF BUILDINGS FORMERi..Y USED BY DIsTRII)T QPIlTM OFFICEBS. 
678. *Dr. Ziauddin Ahmad: (a) Will Government be pleased to 

mention the names of the districts in the United Provinces from which 
the headquarters of District OpiuOl Officers have been removed during the 
last five years? 

(b) How did Government dispose of. the buildings in each case? 
(c) How many of these buildings were sold to private individuals and 

how many of them were transferred. to the Government of the United 
Provinces and at what prices? 

(d) How many buildings have not yet been sold or transferred to the 
Government of the United Provinces? 

The Honourable Sir George Schuster: The information is being obtained 
and will be furnished to the Honourable Member in due course. 

Mr. X. Ahmed: Are Government aware that the Opium House at 
Etawah is occupied by a non-official on payment of a certain amount of 
rent? If the answer is in the negative, will they be good enough to inform 
the House how the building is now utilised? 

The Honourable Sir George Schuster: I am afraid the answer to botli 
parts of the question is in the negative. I have no information on the 
subject, but I should be very pleased to go into the matter if the Honour-
able Member will put the statement of facts or the information which he 
requires before me. 

Dr. Ziauddin Ahmad: Is it not a fact that the Opium HOwie was 
handed over to the High Couri, and the Munsiff and Sub-Judge are resid-
ing in the Opium House at Etawah? 
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The Honourable Sir George Schuster: I have. already informed the House 

that I have at the moment no information on the subject, but I should be 
very pleased to inquire into the facts. ' 

:Mr. X. Ahmed: Axe Government'aware that Dr. Ziauddin Ahmad is 
occupying that building, and being a non-official Melllber of this House, he 
is circulating to his colleagues . . . 

Dr. Ziauddin Ahmad: It is not quite correct. 
:Mr. X. Ahmed: He is. circulating to his coUeagUes from, the Opium 

House a letter dated November 1930 from Etah asking them to attend a 
certain meeting to form a special coalition group in this Assembly? 

. EuANSTON OF PRIMARY EDUCATION IN mNORTB W~ST FRONTIER 
PB.OVINCE. 

:' 67Q. *Dt. Zlauddin Ahmad:' (a) What steps have Government taken, 
during;the last three years for the expansion of primary education in, the 
North West Frontier Province?-' '.' 

(b) What is the percentage of children now under instruction. to, the 
total children of school-going age? 

(c) What is the pereentage in the Punjab? 
The Honourable Xhan Bab;adur JIian Sir J'azl-i-HasaiD: '(a)' During the 

three years ending the 31st March, 1930, 175 primary schools were opened, 
and 97 additional teachers were appointed to existing primary ~schools, and 
1;hree additional Assistant District Inspectors of Schools were ap'pointed. 
162 buildings for primary &Chools were sanctioned and their construction is· 
now either complete or proceeding. . 

(b) 26'1 per cent. 
(.c) 42'1 per cent. 

SnORT NOTICE OF EXAMINATION FOR RECBUl'l'MENT TO THE SECRETARIAT 
AND ATTAt:'HED OFFICES. 

680. *Kr. S. C. Kitra: (a) Is it a fact that an examination by the 
Public Service Commission of Departmental candidates for recruitment; 
in the Government of India Secretari>lt and attached offices will be held' 
on the 24th of February next 1 

(b) Is it a fact that the Government of India are issuing the usual' 
notification regarding the examination in the next week? 

(c) If the answer to part (b) above be in the negative, do Government 
propose to inform the candidates at least three months before the date of' 
the examination as they did in the case of the General examination of 
the PubliC' Service Commission? If not, why not? 

The Honourable Sir .James Crerar: (a), (b) and (c). An Anmina-
tion for departmental candidates for filling certain vacancies in the 
Secretariat and attached offices will be held towards the end of 
~arch, and a notice will be issued at least one month before the 
eiamination. In the opIDlon of the Govemmem of India one 
month is adequate for departmental candidates to prepare for the exami-
nation, especially as it has been generally known that such an examina~ 
tion would be held, although the exact dates have not been announced, 
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TmI PBOJtLE S FAIB IN Dm.m. 
681!. Kat Bahadur SUkhraj Rai.: Will Government be pleased to state': 

(a) what is the act\lal expenditure incurred in connection with. the 
Peoples' Fair held by the side of the old Delhi Fort; 

(b) what is the approximate number of st1l.11s which were erectf'd ill 
the }'air and how many of them Vl€"rp actually occupied; 

(0) how many of these stalls were used for games; 
(4) whether there was any picketing at the gates by some ladies; 

and if 80, whether they asked £01' toycott 011 account uf the 
preponderance of 'gambling dens' or on any other principle? 

JIr. J. A. Shillidy: (q), (b)" (10) and (d). The People's Fair below the 
Fort was managed by a Commdttee which was not an offiiCial body and the 
expenditure was met from private SUbscriptions, except that on fire-works 
which were paid for by Government. I regret, therefore, that· r am ne~ in 
possession of the information for which the Honourable Member auit'. 

Mr. It. Ahmed: Did not the Honourable· Member ask us in the Stand-
ing Finance Committee to pass B.s. 20,000 or more for the fireworks'? 

Mr. t. A.. Sbillidy: That is quite correct. 
JIr. X • .Ahmed: Wi1l he then kindly revise his answer? 
1Ir. J. A.. Shillidy: I did not say that an the expenses were incurred 

by the Committee. 
1Ir. X • .A.Jun.ed: May I ask, Sir, that before spending this sum of 

Rs- 20,000 or more on fireworks, if the Honourable Member had not had 
time and opportunity to give us a chance to enter intothe' details and see 
whether the expendit.ure was justified, and whether something less ~han 
.that could not have been enough? 

Mr. J. A.. ShUlidy: It is a great pity that the Honourl!.ble Member asks 
.questions before he listens to the answer. My reply was that the expen-
diture. was met from private subscriptions except that on fireworks which 
was paid by Government. 

JIr. Gaya Pr8lJ&d Singh: Is it not a fact, Sir, that a sum of Rs. 40,000 
was also spent by Government on illuminations, and the total expenditure, 
including that on fireworks, has come to over RI!!. 6O,000? 

Mr. I. A.. Shillidy: I have been referring to the question of expenditure 
incurred On the Peoples' Fair, and my reply was ~ that question. 

ALLOTMENT OJ!' REUS FOR THE PEoPLE'S FAIR IN DELm_ 

6~2. ·Rai Babadur Sukhraj Rat: Will Government be pleased to state: 
(a) who was in charge of the arrangement!> for the accommodation 

of tha Members of the Legislatures ill the Fort BuildulgS to 
enable them to see the Peoples' Fete; 

(b) why it is that no seats were ailotted to them and some had to 
remain standing for want of accommodation,; and, .' . 

(0) if it is a fact that the military officers sat in tne front and oool1pied 
most of the seats that were there? 

ltr. t. A,. ShiiIidy: (II-) The Central Public Works Department under the 
geil~i~l directions of the Government of India in the Department of lndus-
tries and Labour. 



QUBSTIONS AND ANSWERS. 

(b) There were su.f&ient chairs inside ~he grounds to seat all guests. 
(c) The military ~ers to whom the Honourable Member refers were 

the representatives of the Indian A~y. Looking to their numbers, it 
would not have been possible for them to have occupied m~t of the seats 
in the Fort. The seats were not marked for individual guests and presum-
ably those who arrived early took possession of the most favourable posi-
tions from which to view the events in the arena below. 

Kr~ K. Ahmed: In view of the fact that the Honourable Mr. Shillidy 
has been taking so much interest in the matter, did it no~ strike him as 
1I0Dlewhat curious that the military people should have occupied the f10nt 
seats and the ladies should. have occupied seats behind them? 

1Ir. 1. A. ShDl1dy': It is quite probable. But what I said was that the 
military officers to whom the Honourable Member referred were the re-
presentatives of the Indian Anny. They came first and they toQk' i!he 
most favourable positions. 

Kr. B. Das: What is the convention that guided the Honourable Mem-
ber's Department to make Members of the Legislature sit at the further-
most comer in every public function that had been organised for :this 
celebration ? 

lIf. 1'. A. ShiDld)': There is no such convention in my Department. 
lIr. B. Das: Does the Honourable Member take' the respoIlSilbility of 

segregating the Members of the Central Legislature to the furtbennost 
comer in every public function? 

1Ir. J. A. ShUlidy: I am a..Member of the Assembly myself and I am 
not conscious that I segregated myself to the furthennost comer anywhere. 

JIr. B. Das: Has the Honourable Member's attention been drawn to 
the Press comments that the non-official Members of both the Chambers 
were relegated to the furthennost comer, whereas only Government omcials 
were aHowed to sit near His Excellency Hie Viceroy? 

lIIr. J. A. ShUlidJ: No, Sir. There may have been Press comments, 
12 N but as I explained last time, we were at particular pains to 

OON. &ee that the Members of both this House and of the Council 
of State. were given good· seats from which they could both see and hear. 
I myself went down and looked at these seats before they were finally 
allotted and satisfied myself on that score. It was about the very first 
question that I raised, that the Members of the Assembly and of the 
Council of State should be given seats from which thev c~uld both see 
and hear. • 

(At this stage Mr. B. Das rose to put another question.) 
lIr. President: Order, order. It is past twelve. 

UNSTARRED QUESTIONS AND ANSWERS. 
EXP"llNDITUBR INOlJRREn ON TFIB W ATflR AND WARD DxPl.RTMENT OF 

RuI.wAYS.· . 
.212. Lala BrlJ KIaIiore: Will Government be pleased to state: 

(a) what is the total amount of expenditure for the last year in-
curred on tM Watch and Ward Department of the Indian 
.Railways? 
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(b) what is the gain to the Railway Department on account of the-
maintenance of this Department; 

(c) how much of t.his gain is to be Ilscribed to the Ellis patent.' 
lock system? 

lIr. A. A. L. Parsons: (a) In 1929-30 the total expend.iture on Watch. 
and Ward was Rs. 45,12,000, ' 

(b') : Though, of course, the activities of this Department prevent losses 
both to .railways and the public, it is not possible to say what extra losses. 
would be incurred or extr~ claims for compensation have to be paid if 
the' Department was not in existence . 

. (c) Similarly it is not possible to give any figure here; 
SPECIAL OFFIr'ERS EMPLJYED BY THE RAlJ,WAY'BOARD. 

lIS. Lala 'Brit Kishore: Will Government be pleased to state: 
(a) how many officers on special duty are employed with the ~8iI

way BOllrd and what is t.he precise nature of their duties; and 
(b) what is the total amount of expenditure for the last year incur-
, red on these offiCers, their staff, pay and travelling allowance?' 

Kr. A. A. L. Parsons: (a) There are 16 officers on 'special, duty Wider 
the 'Railway Board. .A statement showing the nature of the dut.ies ,on 
which they are employed is laid on the table. 

(b) The total expenses incurred in 1929-3{) for officers on special duty 
under the Railway Board was Rs. 1,85,270. 

Btaument Bhowing the n!lture of the dutiM of offi~erB on Bpecial duty under the Railway 
Board. 

No. of :1' officers. 

1 

2 

1 

1 

2 

Nature c.f special duty. 

In connection with the purchase of "leepers and timber required for use-
onrailwaYR. 

To .assist the E. I. and E. B. RaHways in effecting economy and to-
introduce changes in procedure whioh willleRd to economy in printing 
charges including e'Jonomy in the wages bills d these railways Printing 
Presses. 

To investigate and report on the po!!sib'lity of rerlucing the periodical 
returns prepared by state-managed l'ailways and to make proposals for' 
revisinlt procedure with a view to (ffectin;t economies in establish-
ment chaTges and contingencies. 

In conn"ction with tho enforcement of the provisions 'of t.he Indian 
RailwaY'!' Amendment Act 1930, regulating the Hours of Employment 
of Railway servants. . 

In conncction ',vith the scheme for the Mcchanieation of Accounts and 

\ 
experiments in regard to the introduction of Rate Registers on 
Railways. 

, In cOTJn··ction witli the invest:gation inLe t·he suitability of th.) existing 
I, scales of pay of subordinate establishment including the ckrical stafl 
I on State-mana~d railway!!. ' . I To eXamine and repnrt ontbe possibilities of reduction of expenditure on 
. the re~airs and ~aintcnance of permanent way and of the st·ruc;tura.l 

wcrks mcluded In Abstract A of Railway Accounts on State-worked 
Railways. 

In !lonnco,tion with the revision of State Railways Executive Codes. 



No. of 
officarfl. 

1 

1 
1 

2 

1 

UNSTARRBD QUESTIONS AND ANSWERS. 

Nature of special duty. 

In connection with the investigation into the existing system of impositiOD.. 
of debits on railway employees. '. 

In connecti.,n with enquiries regarding rates and fares on railways, .. . 
To report on the location of the office and s~aff quarters for the RallwaJr. 

Clearing Account-s Office. . • 
In connection with the framing of an estimate of the cost of givIng 

883istance to railway employee. towards the education of their childrerv 
and the preparation of a report @ the quastion of the beat lDttthod. 
of Administration of railway Schools, . . 

In connect:on with (i) the introductron of arrangements for th., .accurate· 
preparation of the clBBBified List Of State Railways and the HIStory of 
Services of Officers. of Railw~,. (i.i) framiqg of. d~tl'iled proposals to.. 
give effect to the reorganlSRtIon of the SuperIor Cadre of State-
managed Railways. ' 

AnOINTMl!;NT OIr .t\8s.mTANT AND, DEl'UTY _-\SSISTAlIT' F..NOINEEB.I:I IN· T~ 
POSTEl A.ND TELEGRA.l'HS DEPARTMENT. 

214. :Mr. Gaya Prasad Singh: (a) Referring to my starred question No. 
566 dated .the 12th March, 1930, will Government please state if perma-: 
nent Engineering Supervisors recruited accox:diilgto: the old method were 
informed at the time they were entertained in the Branch that their pro-
motion t.o the grade of Deputy Assist.ant Engineer, which they would have 
got in the normal course had not the new nIles been introduced, would be' 
stopped and they could not hope for promotion beyond the grade of 
l'!ngineering Supervisors? . 

(b) With reference to the same question will Government please state~ 
wliy new rules of recruitment to the cadrE- of Engineering Supervisors 
are to affect promot.ions of Engineering Supervisors already III the Brnnch· 
and who were en~rtained when such rules were not in force and who-
joined the branch on the understanding that they would be eligible for-
promotion to the Deputy Assistant Engineer's grade according to the 
rules in force then? 

(c) 1£ in consequence of the issue of new orders the method of training. 
of Engineering Supervisors for subsequent promotion to the Deputy 
Assistant Engineers' grade which was .previously in force was abolished. 
why permanent Engineering Supervisors are not allowed to appear for the 
examination under the new method and why the new rules were not.-
fram~d keeping in view the case of Engineering Supervisors recruited ac-
cordmg to the method then in force? 

(d) Have Government taken any action to remove the grievances ot 
~he 21 Engineering' Supervisors who were given only one chance of appear-
Ing for the selection examination for subsequent promotion to the De.put.y 
Assistant Engineers' grade held in 1927? If not, why not? . 

(e) Is it a fact that in the past the papers for tpe examina.tion, such _. 
referred to in my ques1iion No. 177 (b) of the 16th September 1929, were 
set in the office of the Chief Electrician, Calcutta? If so, was there any 
departure in 1927 in setting and valuing the papers Tor the examination 
referred to above? Why was this procedure altered iJl 1927? Is it a fact 
that when papers were set and valued in the Chief Electrician's office, no-
compla:ints or requesps ~o re·v8'lue the papers were received from the sta5 
or their Unions? 
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JIr. J. A. ShWidy: (a~ The reply is in the negative so far as Engineer-
ing Supervisors recruited before 1st July, 1927, are cOI;cemed. 

(b) As the Engineering Supervisors ~ecrui~ed 'under the old method. 
were, generally speaking, not found to be of suffi;cient education to he 
trained for and to hold the posts of" Deputy Assistant Engineers, the old 
method of promotion to the cadre of Deputy Assistan~ Engineers was 
abolished. 

(0) The examination under the new method is held in order to select 
-eandidates for traming and subsequent appointment as Engineering Sup-
ervisors and not for the promotion of Engineering Supervisors to· the 
Deputy Assistant Engineer's grade. 

(4)- Govemment do not admit that these men who were given an 
opportunity of passing the examination in 1927 and failed to do 80 have 

:any grievance. 
(e) The reply to the first and the second part of the questi~. is in the 

aiDrmative.The procedure :wes altered in 1927 for oommistraftive rea.soDS. 
"The r~ply to the fourth part of the question ds in the affirmative. 

PlIBCBKTAGB OJ!' AlIGLO-INDIANS AND INDIANS IN CERTAIN APPOINTMENTS 
m THE PoSPfS An ~LBGBAPHS DEPABTlIrIENT. 

215. Mr. Gaya Pruad SiDgb.: . (a) Will Govemment please state the 
total number of appointments and the percentage of Anglo-Indians and· 
the Indians separately in each of the following cadres of the Posts and 
"Telegraphs Department: (1) Assistant Engineers, (2) Deputy Assistant 
Engineers, Class I, (3) Deputy Assistant Engineers, Class II? 

(b) Is the percentage of appointments beld by the Anglo-Indians 
-greater than that of Indians or is it less? If it is greater. what are the 
Ye&8ons that such a small or minor communit.y should secure a greater 
-proportion of appointments? 

JIr. J. A. Shillidy: (a) The information is fumished below: 

Grade. 

·Assistant Engi~eer • 

'~ Assistant 
iiugiueer, I Cla88. 

. Daputy Aaaistant 
. EoW-neer II class. 

J. 

No. of 
appoint-
ments. 

15 

22 

Anglo-
Indians. 

15 

22 

34 

Indians. 
I Percentage f Percentage 

I 
of Anglo- I' of 
Indians. Indians. 

----I I 
Nil. 1100 per cent Nil. 

I I 
Itoo per cent Nil. I I 

Nt? 

6 I 85 per cent 15 per cent . 

1 
(b')'rhe percen~a~ of Anglo-Indians i~ greater. This is due to the 

f~e~. that the ~cnlltment to the grades of Assittanb Engineers and Deputy 
A&s,1stant EngIneers was made by eventual promotion from the ranks of 

&General Service telegraphists who were mostly Anglo-Indians. " 
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RlDDUCl'ION IN, STUll' OJ' C-oVJiB.NMB!o~ DBP.ABl'tiIi!idT& 

216. Sir ZuUlqar Ali Khan: (a) I" it a; fact that Govetnme~t have 
ordered a. reduct.ion in staff of all Departments? . 

(b) 'If so, do, Government propose to look into the desirability of 
retiring (i) such of lihe personfl that have already rendered 30 years 
service; and (ii) such of them as have already attained 55 years of age? 

'.l'Iiw Honourable SIr George Schuster: (a ) No general orders of this kind 
have been issued. ' 

(b) Does not arise . 

.APPOIN'I~mn""T. OJ' MUBLIlrIS AS TBMN CoIl'"TBOLLEBS. 

217. 8h' ZuUlqar Ali Kh&n: (a) Is it a fact that very recently the 
North Western Railway Administration has promoted 51 persons of it~ 
staiE ta, the post of' Assistant Train Controller sind: only one of them is a 
Muslim? 

(tb): It so, will Government please state (i) rm- what reasons Muslims 
who: were being trained in the duties of Train' Controller have ~een left 
out in thds way; and (ii) how many of those promoted as Train Controllers 
are· S,indhi non-Muslims and what pay they were drawing before this pro-
motion? 

(ll) Will Government please state (i) the total number of students that 
were selected for the different Hailway Training Schools' last year aU over 
India and (ii) the number of Muslims in each? 

Ilr. A.. A.. L. PazsoDS: I have eaned for information from the Agent. 
North Western Railway, and will communicate with the Honourable 
Member on its receipt: 

ACOIDDTS ON TIfJ!! F6!tE8'1, ROPRWAY WORK AT Ta.u. 

218. ][han Bahadur Baj~ W&lihuddiD: Will Government be plellSed 
to state: 

(9.) the number of accidents which Qocurred on the Forest :&peway 
work since it was started at Tha.i near Abbottabad; 

(b) whether the Factory Act has been introduced in the province; 
and 

(c) whether the a.ccidents were treated according to tile provisions 
of the Factory Act? If not, why not? 

lIr. ;1. A. Shillidy: (a) Three. -(b) The Indian Factories- Act applies to the North West Frontier Pro-
vince. 

. (c) No. The Thai ropeway is reporlied to be 'outElide the 8eOpe -of the 
definition of "factory" in section 2 (8) of the Indian Factories Act. 
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EXPENDl'I'UltE ON 'l'lJE FOREST RoPEWAY WORK ArTIuI. 

219. Khan Bahadur Baji Wajihuddin: Will Governmentbe pleased 
to sta~e: 

(a') the date on which the Forest Ropeway work at Thai was 
completed; 

(b) the total amount of expenditure incurred on the same; 
(c) the amount of annual receipts and expenditure of the work from 

the date iii was started till 1st J anunry, 1931; and 
(d) whether the work is carried on on the responsibility of a 

gazetted officer of the Department? If not, why not? 

'The Honourable Khan Babadur ltIian Sir J'azl~i-BusaiD: The informa-
tion asked for is being collected and will be communicated to the Honour-
able Member in due course. 

,APPOINTMENT OF. ASSISTANT PAY AND ACC'OUNTS 01!'FICl'JR"I IN THE NoR'I1l-': 
WEST FROlil'"TIEB PRoVINCE • 

. ,220. Khan B&hadur Baji Wajihuddin: (a) Will Government be pleased 
to state the total number of appointments of Assistant Pay and Accounts.:-
Officerll in India and the number of' appointments held by Muslims 1 

(b) Will Government be pleased to state if it is a fact that a. second,' 
appointment of Assistant Pay and Accounts officer has lately been saDC-
tioned for the North West Frontier Province? If so, do Government pro-
pose to consider the paucity of Muslim officers in the cadre and the desir-
ability of appointing a Muslim for that province in which the Muslims 
form 95 per cent .. of the population? 

The Honourable Sir George Schuster: I would refer the HonoUl'able 
Member to the reply I gave on the 17th February, 1931, to his identicat-
question No. 205. 

REPRESENTATION OF MusLIMs ON THE GOVERNING COMMIT'I'BE OF' ~'IIJ!l FRoN-
TIER HIGH SCHOOL, PESHAWAR CANTONMENT. ' 

221. Khan B&hadur Hall Walihuddin: T. Will Government be pleased 
to state if it is a fact: -

(a) that according to the constitution of the Frontier High School. 
Peshawar Cantonment, the Deputy Commissioner of the 
District is an ez-ofJicio President of the Committee Governing 
the School, and that he is the controlling authority of the 
Committee; 

(b) that against the conditions of the constitution, the non-Muslim 
element has. monopolized the membershiJ? of the Committee, 
depriving Muslim residents of the Cantonment from their 
due share of representation on the Committee; and 

(c) that the number of Mus1ims (lnthe st.aff of the School is no~ 
adeguate? 

, II. If the answers to the 'above questions be in the a.ffirmative, do Gov-
ernment propose to have the conditions of the constitution enforced? -



UN STARRED QUESTIONS AND ANSWERS. 1100 

The Honourable lthaD Bahadur KiaD Sir .l'ul-i-H1I8aiD: 'fhe in-
tormation is being obtained b.:om.the Local Administration and will be 
ilupplied to the Honourable Member on recE,lipt. 

BAD CoNDITION OF ROADS IN PESHA.WAR CITY. 

222. Kha.n Bahadur Haji WajihuddiD:.I. Will Government be ple&8ed 
to sta£e if it is a fact: 

(a) that the residents of certain mohallas of the City of Peshawar 
submitted represE'ntations to the Honourable the Chief Com-
missioner, North West Frontier Province, and other officers 
concerned last year regarding the greatest inconvenience 
caused to them on account of accumulation of mud on aK the 
roads inside the town, which are rendered impassa.ble after 
rain for weeks; and 

(b) that no such trouble exists in the mohallahs and bazaars in the 
Cantonment, because the ~ads there are in proper condi-
tion? 

II. If the answers to the above questions be in the affirmative, do Gov-
ernment propolJe to: 

(a) cause inquiries to be made regarding the present condition of 
the roads and the reasons for the inconvenience caused; and 

(b) have the old and constant complf.ints of the residents of the 
town removed as soon as practicable by having the roads 
properly remodelled? 

The Honourable ][ban Bahadur KiaD Sir Pul-i-Husain: It is Dllrdly 
likely that the sanitary condition of the mohallahs and bazaars of the 
Peshawar City is as good as that of thos~ of the Peshawar Cantonment, 
arid the attention of the Peshawar Municipality will be invited to the 
matter. 

POLITICAL EODIES FORBIDDEN TO GOVERNMENT SnVANTS. 

223. Khan Bahadur Haji WajihuddiD: With reference to the reply 
given b.~ Government to question No. 605, asked on the 19th February, 
1929, by Mr. Anwarul Azim, will Government be pleased to state: 

(a) whether the restrictions laid down in the Government Servants' 
Conduct Rules, prohibiting officials from taking part in poli-
tical associations do not apply to officials taking part in 
Muslim Associations, Hindu Sabhas and Arya Samajes re-
ferred to in question No. 549, asked by the same questioner 
on the 13th September, 1928, and 

(b) whether the Muslim Associations, Hindu Sabhasarid Arya 
Samajes come under the category of political bodies? 

Mr. 1. G. Acheson: Enquiry has been made from the Local AdminiR-
tration, and the information will b'e sent to the Honourable Member in Wue course: .. ._, --"-' "- .. . 
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UtiMCiA.Bni: VO'RiRs' 'REG1'8TEHS 'FOB TIm , MtlMclP"AI. 'ELEcTroKlNnIE CrrY 
OF PE:SIIA. WAB. 

224. Khan Bahadur Hali Wajihuddin: 1. Will Government be pleased 
to state if it is a fact: ' 

(a) that municipal election WBR m1.roduced in the City' of Peshawar 
for the first time i~ 1929; 

(b) that an inexperienced junior official waH deputed for the prepara-
tion of voters' registers; 

,(0) that the officer .refrained from exercising due I'upervision in the 
preparatkm of the important registers and the work was left 
entirely in the hands of inexperienced and raw youths em-
ployed as MUDsruS; 

(d) that both Hindus and Muslims complained of the voters 
registers being unreliable, iUl'ompiete Rnd worthleBs on the 
ground that many educated and respecta.ble people had been 
omitted and men of straw and minors who were not eligible 
were enfranchised; 

(e) that the officer mentioned llt (b) who was appointed .a prer:;iding 
Magistrate sanctioned numerous app1ications forcarrectiol\ 
of wrong entries in the registers present'ed in the 'course of 
voting. proceedings and ;that . the ,anomalous proceeding was 
ordered by the Deputy Commissioner to be c.ance1led; 

(f) that in fact the result of election was seriQusly affected, by such 
enfranchisement of ineligible people? 

II. If answers to the above questions be in the affirm-a.tive, will Gov-
ernment be pleased to stah~ if 

(a) the District authority inquired. into the unreliability of the re-
gisters; if not, why not ;anc1 

(b) the local Government caused inquiries to be made into the 
cOnduct of the official under reference; if not, why not? 

The Honourable Khan Bahadur IIian Sir J'a.zl-i-Husain (to questions 
Nos. 224 and 225): It scarcely seems necessary to make inquiries about the 
election ·of 1929, as now, in 1931, i!he franchise is being changed, the 
words are being changed, and a completely new system is being worked 
out. The attention of ,the Chief CommissionerwiH howeVer be' dra.wn to 
this ,matter. ' 

ALLOTMENT OF SEAT'! FOR VARIOUS CoMAlt'l'i"ITIES fl, THE MUNICIPAl. 
CoMMITTEE OF PESH.4,WAR C"I~. 

t225. 'KhaJi Bahadur ll&li Waji:huddin: (a) Will Government be pleased 
to state whether .the following elected and nominaied ,seats had been 
allotted to the members of the Committee of Pe'ilhawar City on a population 
basis in 1929: 

MulilDB 
lliJidus 
Sikhs 

Elect.ed. Nomina~ed. 
5 ;3 
2 '2 

2 

Total c,ompoaition. 
-8 ' 
,'4 
3 

'-, 
'Total •. 13 

t For answer to this question, Bee answer to unstarred question No. 224. 
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(b) If the 'answer'lo the above- ql1estioo be'in the llegative, will Govern-
ment be pleased to state on what consideration the .bov~ .eatsbad been. 
'assigned in 'both cases-? 

EXPBNDITUBR INCUBBJ:DCNTHE MUN1CIl'AL EI.£CTION IN P.ri:s:HA.WARQn!r 
IN 1929. 

226. Xban Bahadur Baii WajihuddiD: (a) Will Government be pleased. 
to state the total amo11nt of expenditure incurred by the PeshawarMuni-
cipality in the purchase of' pa.pers, printing and salaries of officers and 
establishment emploved on the preparntion of voters registers in 1929? Is-

'it a fact that these" registers ultimately turned out to be unreliable and' 
worthless? 

(b) Will Government be, pleased to state if it is true that a sum of-
about Rs. 40,000 was spent by the Municipality on the work? 

(c) If the answer to part (b) above be in the attinnative, will Govern-
ment please state who is.respOllsible for the waste of the pubEc money? 

'The Honourable Dan Jlahad1lrJlian Sir l'azl-i~B1II6in: Information :is: 
being collected and will be supplied to the Honourable Member \yheDl. 
available. 

INTRODUCTI,)N OF THE ELECTl'\TE SYS~ IN CA.1I1TON1tDilNTS IN T'll1!! 
N ORTRWFlST' lI'RoNT1E:B h<)VINCE. 

227. Khan -Bahadur Baji W&jib.adtUD: (a) With reference to the reply' 
given by Government to question No. 3~2, asked on the 18th September,_ 
1928, by Maulvi SayyeaMurtuza Sahib Bahadur, will Government be· 
pleased to state whether it is a faot that,: 

(a) (i) the elective system is again being introd:nced in the Municipalitiea; 
and District Boards of Peshawar and other towns in the 
North West, FrontierProviooe this year; and 

(ii) it is proposed not to introduce the sQroesystem:in the- Canton,., 
ment Board of Peshi1Wsrand other Cantonments? 

(b) If so, will Government be -pleased to state: 
(i) why the residents of the cantonments are being deprived -of .the-

privileges granted to those of the towns in the North West. 
Frontier Province; -. and 

(ii) on what grounds the discretion of the Local Government ~. 
aHowing the introduction of the elective system in canton-
ments o! the .province ~s based? 

( c) .Axe Government aware that the Muslim residents of Peshawar CJIIloo' 
tonment have lately submitted arepresen~ation to· ,the Local Government-
cn the subject? If so, do 'Government propose to accede to the request of 
the people'? 

JIr. ,G., •. T01Hlg: The attention- of the Honourable. Member is invited' 
to my reply to .his utltij;arredquei\ti()n No. 130, dated the 28th January, 
.193.\. ~e'lleport ~hasjust ,been· J'eceived from ~he Local AdministratiOD! 
and. ,the matter is -receivilJgtheattehtion of, the Government of India. 



SBRnCE CoNDITIONS 011' TELEPHONE OPERATOR!. 

'. ·228~JIr. Amar ]lath Butt: (a) HaB the attention of Government been 
,.orawn to the letter entitled "Service condition of 'telephone operators" 
published in the Liberty of the 14th 'October, 1930? Is it a fact that the 

PO&ts of telephone operators are not pensionable? If so, do Government 
propose to make those posts pens~onfl.ble or grant them any bonus or 

. .gratuity? 
(b) Is it a fact that the telephone operators have no prospect in the 

.:aeparlment? If not, will Government be pleased to state whether there 
,IS any provision for their technical training? 

(0) Is it a fact that the scale of pay of operators in Patna Division are 
"of four kinds, i.e., Rs. 35 to 75, 40 to 80, 35 to 135 and 40 to 14O? Is it 
a fact that all the four grades have the same responsibilities and perform 

"'£he same nature of work? If so, will Gu"ernment please give reasons for 
1I1lch difference in pay? 

(d) Is it a fact that the telephone operators do not enjoy any holiday 
'throughout the year? Will Government please !:lay if the telephone opera-
tors are given any compensatory allowance for working even on holidays? 
If not, will Government please state reasons for the same? " 

(e) Is it a fact that there are no Selection Grade appointments for tele-
phone operators? If not, will Government please state the reasons? 

_r. 1. A.. Sbillldy: '(a) First .pa~Yes. 
Second pa~The services of those appointed on or after the 1st 

:March, 1919, are non-pensionable. 
Last pa~There are no such proposals' before Government. 
(0) It is not quite correct to say that telephone operators have no 

'prospects. Those telephone operators who fulfil the conditions prescribed 
for direct recruits for appointment to the cadre of Engineering Supervillol's 

,are . eligible for promotion to that cadre. The seoond part of the question 
.does not arise. 

(c) The scales of pay of class I operators in the Patna Division are 
Rs. ~14O and Rs. 35-135, the higher scale being fixed for Patna. City 
only in consideration of the higher cost of living. For similar reS!-lons, 
class II operators draw either Rs. 40-80 Or Rs. 35-75 according to the 
localities i:p. which they are employed. The nature and responsibilities of 
work performed by both classes are approximately the sa.me, but class I 
'Operators are usually employed in larger exchanges. 

(d) Telephone operators ordinarily perform 50 hours' duty per week. 
They are granted overtime for any duty performed in excess of 50 hours 
}>er week. 

(e) Yes, Government considered that Selection Grade posts for tele-
-phone operators were not required. 

SALE OF MEAT IN PESRAWAR. 

229. Khan Bahadur Baji Wajihuddin: (1) Are Government aware 
-..that: '. . .. 

(a) there is a fortified market in the Peshawar Cantonment, aWILY 
from the Bazar in which mutton is soid, for which licensed 
Muslim butchers are reqeired to pay Rs. 2;664 per men-
sem as rent of the Cantonment shops in the market for the 
current year; 
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• (b) licences have been granted to B~s since for years to Sell 

Jhatka-meat openly in the Badar Bazar on payment of 
0-2-0 per head as slaughter fee; and 

(~) great indignation prevails among the Muslim residents of the 
Cantonment for hurting their religious susceptibilities? 

(2) If the reply to the above question be in the affirmative, do Govern-
ment propose immediately to stop the open sale of Jhatka-meat in tho 
Sadar Bazar and confine the same in a walled building at a distanc..e from 
the Bazar, or allow the sale of mutton, etc., in the Bazar as is being done 
in the City of Peshawar? 

IIr. G. II. YOUDg: 1, am making enquiries and will let the Honourable 
Member know the result in due course. 

GJUNT OF LAND FOR THE CuNSTRUOTION 0)' AN ISLAlIIIA HIGH ScHOOL IN 
PEsHAWAR. 

230. Khan Bahadur Hall Walihuddin: (1) With reference to para-
graph 4 of the reply given by Government to question No. 661, asked by 
Mr. Muhammad Ismail Khan on the 19th February, 1929, on the sub-
ject of the Peshawar District Headquarter's refusal to grant a piece of land 
outsidf. Edwards Gate of Peshawar Citv for the construction of an Islamia 
High School, Peshawar Cantonment, O'n the ground that it was left open 
as 8 sanitary cordon between the City and Cantonment, will Government 
be pleased to state if it is a fact that the land applied for is being actually 
used for public latrines? 

(2) In the interests of the health of the troops, do Government propose 
to remove the latrines under reference from the ground immediatdy? 

Mr. G. II. Young: (1) According to the information of Government. 
the answer is in the negative. 

(2) Does not arise. 

Rlrl'lmSENTATION OF MusLIMS IN THE OI'FICE OF THE DIRECTOR GEN1!IRAL 
, OF POSTS AND TlilLEORAPBB. 

231. Khan Bahadur Hali Walihuddin: (1) WIll Government be pleased 
to state: 

(a) the present number of ASElistant Directors General (acting and 
permanent hands to be shown separately) working in the 
Office of the Director General of Posts and Telegrapha in Indi?o 
and the number of Muslims holding the same; and 

(b) the number of Hindus and Muslims holding the twenty Selec-
tion Grade appointments ranging in pay from Rs. 300 to 750, 
in the same office? 

(2) In case the Muslims are under-represented in the service cr are 
cOllspicuous by their total absence, will Government be pleased to state 
what measures they propose to adopt to remove this state of things? 

lIr. J. A. Shillidy: (1) .. (a) Four permanent and three officiating. 
One Muslim is officiating as Assistant Director-General. 
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(b) There are only 17 posts of Superintendents to which the HonouI-
able Member is presumably referring. Of these 16 are held by Hindus: 
and dfle by a Christian. 

(2) Government are not unmindful of the claims of the Muslim com-
munity, but I would remind the Honourable Member that appointnU'nts 
to the posts he mentions are made by promotions within the service. 

Aft'OlNTMENT OF 'MUSLIMS IN VARIOUS OFFICES IN THE NORTH WEST-F'RoNTIlIlR: 
PROVINCE. 

232. Khan Bahadur Hali WaJihuddin: (1) Is it a fact that; 
(a) sanction has been accorded by Government to the formation of a 

new district with headquarters at Mardan in the Peshawar-
District; 

(b), on the retirement of the present non-Muslim incumbent the 
appointment of Head Clerk of l'eflbawar District Office wi]} 
fall vacant shortly; 

(c) in the Offices of: 
(i) The Honourable the Comm:ssioner, 
(ii) The Judicial Qommissioner, 
(iii) The Revenue Commissioner, 
(iv) The Irrigation Secretariat, and Div~sion8, 
(v) The Police Department, Pel>hawar, 
(vi) The Deputy Commissioners of the five districts. 

and 
(vii) The Peshawar Municipality, 

the permanent appointmAnts of Head Clerks, Head Ass~st'ants 
and Superintendents are hdd exclusively by non-Muslims 
who have enjoyed the monopoly of the same from time imme-
morial; and; 

(d) Government informed this House in reply to Question No. 454, 
asked by Mr. Muhammed Ismail Khan in last year's Delhi 
session in the following terms: ' 

"No precise proportion has been fixed but every consideration is 
being paid to the claims of the increasingly large number of 
educated Muslims now available"? 

(2) If the replies to the above questions be in the affirmative, do Gov-
rrnment propose to appoinf qualified senior Muslim permanent residents 
of the Province as Read Clerks for the new and Peshawar District Offices? 

Mr. J. G. Acheson: (1). (a) No, Sir. 
(d) Yes, Sir. 
'(I) (b), (c) and (2). The information is being obta.ined and will be 

supplied to the Honourable ,Member when received. 
\ 



THE RAILWAY BUDGET-LIS,!' OF DEMANDS. 

SECOND STAGE. 

Mr. PresideDt: Before the House takes up the question of Demands 
for Grants, I should like to make a few remarks as regards the procedure 
to be followed. I find that, in the past, Rules and Standing Orders have 
been construed to mean that the original Demand should be taken as a 
Rubstantive proposition and motions for reduction or omission as amend-' 
ments. On that construction, no right of reply has been allowed to 
Honourable Members who move motions for reduction or omission. I 
have examined the Rules and Standing Orders on the subject, and I find 
that propositions for reduction or omission are motions. I would draw 
the attention of Honourable Members to Rule 48 and Standing Order 72, 
in both of which proposals to omit or reduce any grant wre described as 
motions. That being so, I should like to jnvite the attention of the 
House to page 22 of the Manual of BURiness and Procedure, which pro-
vides the right of reply. Under ,para. 60 (3) of t.he Manual, it is stated: 

"A member who has mov-ed a motion may speak again by way of reply, and if the 
motion is moved by a non-officiaI member, the Member of the Government to whOlle 
department the matter relates may, with the permission of the President, speak after 
the mover has replied." 

It appears to me that tIle procedllre laid down is quite clear nnd it 
entitles those non-official ,Members, who have given notice of a motion to 
reduce or omit a grant, to a right of reply. I propose to allow that 
right to them during the discussions that will take place today and on 
subsequent days. (Applause.) 

DEMAi'Q"D No. I.-RAILWAY BOARD. 

The lIonourable Sir George Bainy (Member for Commerce and Rail-
ways).: I move: 

"That a sum Jlot exceeding Ra. 1l,fiO,000 be granted to the Go"ernor General in 
Cou.Deil to defray the chaT-ges which ~ll come in cou~e of payment during the lear 
endIng the 31st day of M.arch, 1932, m respect of 'Railway Board'." . 

Mr. B. Das (Orissa Division: Non-Muh&mmad!m): I do not move 
motion No. 1.* 

Mr. S. C.Shahani (Sind: Non-Muhammadan Rural): I do not move 
motion No.2. t 

RetTenchment. 
Mr. B. Das: I move: 
"That the Demand under the head 'Railway Board' be reduced by Rs. 1,15,000." 

Sir,. everybody knows what a bad year we Rl'e passing through, and 
the RaIlway Membet, of course, had to pass very bad nights in order to 

. frame his Budget, and he has brought out a Budget showing 8 deficit 
of several crores. But the remedies and palliatives that he has applied to 
meet that deficit and to meet future deficits do not meet with the approval 
-.i'Tbat theDemand underthehead 'Railway Board' be r~uced by Re. 11,49,900." 

t"Tbat the Demand under the head 'Railway.Bo&l'd' be reduced byRs. 3,M,OOO 
(Ecollomy and Indi/loDisatron)." 

(1111) 
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of this side of the House. In the genel'al discussion on the Railway 
Budget varIous suggestions for retrenchment wer3 put forward from this 
side of thE: House. The Hunourable the Railway Member did not Hke 
to diecuss them then :113 he expected that there would be a discussion 
to-day and he would. reply and give the definite views of the Government 
of India as regards retrenchment and reduction of expenses so that this 
heavy deficit Budget could be transformed into a balanced budget. 

Before going into the merits of my proposals, I would like to rt:ply 
to the observation made by the Honourable Sir George Bainy the other 
day, and say that, though I was unfortunately absent and not able to 
listen to his speech on the day of the introduction of the Budget, 
I read through his speech carefully, and from the remarks of the Hon-
ourable Member the other day, I fear that he did not understand the 
speeeh that I made on the general diRcussion of the R.ailway Budget. 
I made various suggestions so that Government oould come forward and 
speak out boldly, but my Honourable friend has preferred to play a 
waiting game.. but I do not know how long that will last. 

Sir, to sum up the various suggestions that were made on that day 
from this side of the House, one of the most important points that were 
made was that there should be a general reduction of salaries. Some 
proposed that, there should. be a i'eduction of ten per c:ent. My Honour-
able frienc!, Mr. Ranga Iyer, myself, Mr. Shahani and Dr. Ziauddin 
Ahmad advocated that thero should be ~1. sliding scale of reduction. I 
want to press on the attention of the Government that the reduction 
should take place immediately and it should be on u sliding scale. I 
agree with the observations of my Honourable friend, Sir George Rainy, 
that if any reduction is to take place it must apply to men drawing 
salaries of Rs. 30 and more. I do not ,like to g0 below Rs. 30. The 
scale of adjustments should be such that mel". drawing from Rs. 30 to 
100 would have a reduction in their salary of 10 per ceuL, from 100 to 
250, the reduction should be 121 per cent., from 250 to 500, 15 per cent. 
and ~n the case of those who are (In top, drawing salaries above Rs. 1,000, 
the reduction should be 25 per cent. By this means there would be a 
'certain sRving to meet the heavy deficit, of the year. 

The reduction of the salary is vnly one aspect of the question. There 
should be drastic retrenchment. I pressed last year and also the other 
day that there should be the immediate appointment of a Retrenchment 
Committee. I am !!orry my Honourable friend Sir George Schuster is 
not here. The ]'inance Member has to play a big part in the matter 
of finanlJe and in his absence I do not know whether my friend the 
Railway Member will b~ able to meet all the charges that may be levelled 
against the Treasury, Benches in respect of -the financial Control of the 
rll.ilways. I hope the Honourable Sir George Schuster will be able to 
come this aftern00n with the notes prepared by his Department and will 
be able to give a reply on the proper financial control and the question 
of retrenchment that will be raised on this side of the House.' A plea 
may be put forward that the Secretary of Stat~, who still wags his tail 
from -Whitehall,. may have to be 'consulted in this matter. Pending the 
approval of the Secretarv of State and the· sanction of the Governor 
Gell.6ral in Council for the appoi~tment of the Retrenchment Committee, 
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I suggest that immediately an Indian official of the Indi,an Finance De-
partment should be appointed as the financial expert to control. the ex-
penditure of the Railway Department. I do. not me~n aD;y dlsresp~ct 
to mv Honourable friend Mr. Parsons. He IS the FmanClal Commls-
sione~. At the SAme time he is Ii Member of the Railway Board. 
Although Mr. Parsons tries to separate hims~lf at times, .from. his dual 
life, I think it is very difficult for one who IS so clos~ly Identdied as .0. 
Member of the Ruilway Board to keep up the finanCIal control th.at IS 
necessary. I suggest both to the Finance Member and the RaIlway 
Member that an Indian official of the Indian Finance Department should 
be appointed, and in case he finds his task too ~fficult, if he ~s a low 
paid man as compared wit·h the Members of the RaJlway Board, hIS salary 
und :remuneration should be such that he can control the Members of the 
Railway Board. He must at .least get a salary of something more than 
Rs 5 000 which the Chief Commissioner of Railways gets for his mis-
ma~agemdnt and bad control of the Railways. T~at is my immediate 
suggestion. Everybody who has gone throt1!gh tillS blue book knows 
that there are so many. extra officials, so many special officers. I think 
~f an officer of the Indian Finance Department applies his scrutiny, most 
of these officers will have to sait. the next day from Ballard Pier, or 
lllost of them will have to revert to their offices whE:re they would not 
draw the fat allowances that Messrs. Parsons and Hayman permit theIIl 
to draw and quite uselessly too. I 

This is the cut of 10 per cent. of wh:ch I have given notice and I 
hope we will be able to carry it through the mercy ~f God and with 
the goodwill of all my friends, including Mr. Ramsay Scott, who played 
an important part in the Public Accounts Committee and pointed out 
various jobberies and various ways of mismanagement whereby money 
is squandered. If we C8l'1ry this cut through, it will be an indication to 
the Government that there should be a. ten per cent. cut throughout in 
the 13 Demands. I will exclude the Audit Department because it 
comes und6ir the Finance Department, but if the Honourable the Railway 
Member in applying the axe wants to reduce the salary of the Audit 
Department also he might do one thing. He can get hold of low paid 
officers from the Finance Department and transfer some of these· gentle-
men to the Finance Department. With that view, I have given R eut 
of 10 per cent. throughout except the Demand relating to 8urplu~ profits 
of the Company-managed railways and also the Demands relating to 
Allpropriations to and from Depreciation Fund, because these are charges 
that must be met, but eventually, if the expenses are reduced, probably 
Rom~ of the charges will have to be revised and will have to be lowered. 
While talking of the Depreciation Fund, I find thl'.t there is an unholy 
desire on the pa:rt of the Railway Board to spend as much of the accu-
mulated balance in the remodelling of stations and in the replacing of 
trucks without any consideration as to whether they are immediately· neces-
sary or nO.t. So far Mr. Parsons or the Chief Commissioner of Railways 
or the RaIlway Member has not brought out any statement before this 
House or before the Public Acoolmts Comm!ttee showing whether the 
rem()dellin~ of stations like Cawnpore. where money hag heen spent like 
water for providing big accommodation 'md station yards, has brought 
an~ increment in the revenue of t·he railway. That is 0. point whic>h the 
RaIlway Board and Mr. Parsons have never answered. That is a point 
that ought to be brought out every yelllI' in the speech of the Honourable 
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the Railway Member or In the White Paper which is called the Expla-
natory Memorandum. This Explanatory Memorandum is a thing which 
puts everybody off the scent. There ib nothing in it which gives people 
any real idea of the management of the railways, or the real financial 
control of the railways. Sir Frederick Gauntlett, a former Auditor General, 
before he left India, submitted to the Secretary of State a review of the 
financial position of all Departments of the Government of India and 
in that Report, which Mr. Jukes drafted for Sir Frederick Gauntlett, a 
certain significant observation was made as to t.he proper way of spending 
money from the Depreciation Fund. As I observed the other day, my 
Honourab!e friend the Leader of the House is too busy with various 
important matters to look into the observations from the Auditor General, 
or the remarks made by the Public Accounts Committee. It is the duty 
of my Honourable friend, Mr. Parsons, to see that these important 
observations, whether of the Public Accounts Committee or of the 
Auditor General, are brought to the notice of the Honourable the Railway 
Member flnd specific action t,aken thereon. It is no use to wait till my 
Honourable friend, Dr. Ziauddin Ahmad spots a thing and put!!! an inter-
pellation and then with his Secretariat staff to proceed to draft a reply 
which will please nobody. It is no use doing that. If you want to 
meet us fairly and squarely, meet us, bring out those points that have 
been raised whether by a Committee of this House or whether by those· 
whose aut,hority and whose integrity nobody challenges, for instance, the 
-Auditor General, and those points, Sir, must be met. I will now read 
that particular passage: I 

"As regards the Depreciation Fund, it appeal\ll at first sight that, in view of its 
accumulated balance and of the recurring margin between the annual appropriation to 
the fund and the actual expenditure on renewals and replacements, a reduction of the 
former is a practicable measure if the present allocation between Capita.! and Revenue 
is to continue. Sir Arthur Dickinson has, however, recommended a reversion t<> the 
old allocation; and if his advice is accepted, the present margin is likely to be con-
siderably diminished." 

I am coming now to the later portion which contains Sir Frederick 
Gauntlett's conclusion in the matter: 

"Moreover, it must be remembered that the assets of t,he Railways have incr_d 
enormously in recent years, and that the real object in accumulating a Depreciation 
Fund is to provide, not for the comparatively limited renewals of the present, but for 
tAe moTe ezpen8il1e Teplacements Of the inCTell3ed asset8 which will undoubtedly be 
neceslIIlry in the future. II 

I do not know whether the Chief Commissioner of Railways or my 
friend, the Financial Commissioner, or the Hon.mrable the Railway Mem-
ber are bearing in mind, not t,his suggel'.tion hut this mandate from the 
Auditor General that thev will have to bear in the near future the more 
€;xp'lDsive replacemenbl of the increltlled assets. So far, S:r, I have dealt 
'VI~ith the Depreciation Fund. I find that that :Fund is not properly con-
trolled or properly accumulated. . 

Sir, one reason I suspect why my Honourable friend, the R.Rilway 
Member, took a special delight in the fact that he has done his utm,)st to 
reduce the expenditure under the various heads. I find there is an unholy 
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.attempt by the Railway Bonrd to increase the charges on the non-voted 
side and to reduce the charges on the voted side. Sir, this is an important 
point. With the statutory changes, there will btl no non-voted heads at 
.all in any of the Departments of the Government of India. ("Hear, hear".) 
When Railway finance was separated from general finance, many of us on 

. ·this side of the House were under the impression that no more British 
·officials or allied officials would be recruited and put on the non-voted side . 

. :Sir, I find that even in the Publicity Departm~nt people are put on the 
non-voted side. Why this mistrust of this House, I ask? I want a reply 
·from the Honourable Member. W'hy are those people not put on the 
voted side? Sir, when Olle is put OIl the non-voted side, he simply laughs 
.at us, because he knows he is not controlled by any action of this siele of 
the House. I have made a comparative statement of the alarming increase 
in .the non-voted figures. 'rhus, in 1930-31 the revised figure under the 
Demand "Railway Board" for non-voted items was 3'70 lakhs. In 1931-
"32 it has gone up to 4'62 lakhs, which meRns an increase of Rs. 90,000. I 
have also gone into the previous four years' expenditure. I find it is 
somewhere near the figure of 3'70 lakhs. Is it because the Railway Board 
are afraid that since after the statutory changes there will be complete 
control by us, they must do what they can to pack officers on the non-voted 
side? Then under the next head "Inspection", it was Rs. 2lakhs. Now 
it has gone up to 3'10 lakhs. That means an increase of Rs. 1,10,000 in 
the expenditure on the non-voted side. Then on the Audit side, there is an 
increased expenditure of Rs. 4,15,000. Then under the Demand No. ·1 under 
"Working Expenses" there is an increment of Rs. 55 lakhs. Well, my 
friend may contend that they are building so many new railways. But who 
-wanted this new-line construction? Nobody from this side wanted that: 
-and under the plea of open line construction so many new officers are 
engaged in the temporary and covemmted service and they are an put on 
the non-voted side, so that the v arp. put beyond control from this side 
of the House. I think, Sir, thi~ is a .very uiIjust way of playing -i trick 
behind the back of the Assembly and bringing in more officers than are 
necessary. Sir, if I recollect aright, the l<~inance Department pose,esses 
s White Paper where it is recorded that there are only seventeen Depart-
ments, which should not be controlled and which should have non-voted 
expenditure. Rut nobody expeCted that, with the introduction of the 
Montagu-Chelmsford reforms, the expenditure on non-voted heads would 
accumulate every year. Nobody even expected that the Indian Stores 
Department, whi.ch is a .baby of this Assembly, would contain so many 
European officers-to the extent of 60 !ler cent.-and that they wOl1ld be 
-even classed as non-voted. Sir, it is 11 downright shame the way the Gov-
ernment of India keep officers of this class in their secret preserve, and in 
their disdain of non-official control entrench themselves and provide for 
increased officials on the non-voted side. Sir, qS I obRerved, I want these 
reductions of ten per cent. all over. as the Railway Board happen to be 
the controlling authority which controls the expenditure of thel3c grants. 

Now I come to Demand No.4-"Railwavs, Commerc:al Lines. Work-
ing Expenses, Administration". Of course I have already observed that 
the expenditure on the non-voted side has been increasing alarmingly. Last 
vear when I was speakine: on this very Department .. I made five su~gest,ions 
to my Honourable friend, Mr. Parsons, who said that he could only agree 
indirectly with one of my observations in that he would like to h~~ve R 
technical Member of the Railway Board 'to meet the techni.cal points 
raised. Sir, 1 have no quarrel with my Honourable friend, Mr. Pa.rsollf& 
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[Mr. B. Das.] 
<lr with Mr. Hayman. Both belong t,o the Finance Department, both 
work honestly, and they are supposed to exercise proper financial control 
over the Railway Roard, but where is that culprit, the man who advised 
my friend, Mr. Parsons, and the Honourable Sir George Rainy to spend 
crores of rupees? Of course I am grateful to the Government of India 
that they now permit the Chief Commissioner of Railways to appear as 
the chief witness before the Public Accounts -Committee. Last year we 
examined Mr. Russell. We conceded that he is new to the Railway Board 
and is a new member in the Government of India and t.herefore we did 
Dot like to be very hard upon him. We asked him simple questions on 
financial control and he had no knowledge of thEm. He began to loalk of 
reduction of cost on passenger mileage when we are looking to commercial 
efficiency. We told him that the Railway Board is a body who work 8S 
the managing directorb of the Railway A~ministrRtion 1J.nd we me the 
other directors on behaH of the peoplfl of India. I repeat that through the 
Honourable the Railway Member to the Railway Board and the technical 
staff of the Railw~y Board. The present capital of the railways is '198 
crores and we have to remember that 350 crores was written-off. Does the 
present capital of 798 crores earn any revenue? I askEd Mr. Russell about 
the Appropriation Accounts and the RepC'rl prepared by Mr. KauJa, the 
Director of Railway Audit, on pages 20-21 thereof,-Profit and Loss t() 
Government and the R-flturn on Cnpitnl Charges. He dId not seem t() 
have seen the Appropriaticn ACcOlmts. One will see that the BengaJ 
Nagpur Railway runs at a loss, and so also the North-Viestern Railway. 
As I reminded my_ Honourable friend Mr. Parsons this morning, the North 
Western Railway, with a capital of 136 crores, had a deficit hudget in 1929 
and so it is today. The other railways hardly pay 2 to 3 pp.r cent. SODle 
Railways pay only ·5 per cent. I asked Mr. Russell whether I\R the 
Managing Director he would tell me if he was giving a sufficient and ade-
qUAte return to the people of India who have invested 798 crores in the 
railways. Sir, I am indebted to my friend Dr. Ziauddin Ahmad who has 
just given me the percentage which is given in tht' Railway Administration 
Report. The percentage varies from .1, t.o 6 P"'l" cent. e,.cept the North 
Western and the Bengal Nagpur Railways, which are running at .\ loss. 
But is the control of these technical members of the Railwav Board such 
that they do not land the Government of India into a hole an·d make them 
commit expenditure by which the Government (,f India cannot derive even 
the interest charges on the railways, as has happened this year? This is all 
due to mismanagement and lack of knowledge on t.he part of the te('hnicaI 
members of the Government. And it is a misfortune that these technical 
officers cannot be brought to book. And wnene·ver any question is asked 
about them. we Are told that they hllve left for England with their Provi-
dent Funds and gratuit,ies and are therefore beyond contr(ll. Wh.) was 
responsible for that big muddle of thp. Kangra Valley Railway, where t~e 
crores of rupees were spent,? And that Agent of the North Western Rail-
way, Sir Austen Hadow, became the Chief Commissioner of Railways and 
the chief technical adviser to my Honourable friend Sir George Rainy. 
Who was responsible for the administration of the Great Indian Peninsula 
Railway, where a deliberate attempt was made not to spend any money 
on. replacements and repairs, etc., bp.cauil(' that railway was going to be 
purchased by the Government of India.? The same thing happensd on 
the East Indian Railway. These company-mana~ed ra.ilways spend very 

.little moitey on repairs, replacements and renewals. Mr. Russell is the 
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gentleman who was responsible, a~d toda~' he is the trusted advi~er. of my 
Honourable friend, Sir George Ramy. \\ hen hI! was asked how It IS t~at 
the State railways are running at a loss, and what account he would gIve 
to his shareholders, he said he was looking to the technical efficiency of 
the railways and the reduction of cost. on train mileage per head of passen-
gers or for a ton of goods. But. what does a lay~an unde~tand of efficIency 
in fuel charges and fuel costs If the net result. JS a. defic.It Budget? . So I 
say that the Railway .Member must have t.) reVISe hIS polley of admmistra 
tion and the control of the railways in India. The men who have started 
at the bottom of the Indian State railways or company-managed railways 
rise to be Agents. They come to the R~ilway Board and try to initiate 
no forward policy. They are absent· from Europe and England and 
America. They are devoid of knowledge; they are moving in a groove of 
racial acrimony nnd animosit~·, find they ure moving in a spheJ'e ~'here 
there is no engineering find technic91 11tmosphere. Tbe~' cannot render 
proper advice nor service. I suggested already the immediate appointment 
of a financial expert as Retrencbment. Officer. pending the appointment of 
a Retrenchment Committee. I suggest it once again and in that this 
House will only be too glad to sanction any amount that may be necessary. 
My second suggestion is that Government should immediately get from 
England or America a railway expert who will be the technical adviser only 
to the Railway Member and the Government of India and not to the 
Railway Board. Then only proper control can De J6xercised and ·the 
railways will not run at '8 loss. 

The other day I observed that the Americans have controlled the Tats. 
Hydro-Electric concerns in Bombay. While I regret that much, I must 
give credit to these Americans for what they have done."They have in-
creased the commercial efficiency of these three concerns and they are not 
obsessed with the idea that thev mURt have their own kith and kin in the 
various departments. They have driven out all Americans who were 
engaged before by Tata's, and the man ~ho is in charge there has brought 
down the expenditure there by reducing the staff and by Indianising them_ 
While talking of technical control, I am ]lOt saying anything about Indiani-
sation. But I do maintain that by Indianisatioll even the staff can b~ 
reduced. But here what is th~ syst.em of promotion in the Gove.nment 
of India or in the Railway Board? X mllst follow the footsteps of Y be-
cause X is junior to Y by two months. There is no idea of efficiency, 
knowledge and experience; and whatever services Sir Clement Hindley, Sir 
Austen Hadow or Mr. Russell might or may have rendered to British trade 
and the British engineering industries, they have rendered no service to-
India. They have gone on increasing th£- debt of India. They have 
br.ought the railways to such a pass thllt we have now a deficit Budget. 
To avoid that position, I ask the Railwav Member to consider whether the . 
time has not come when the Railway Board should be also reorganised. 
There should be men there weH conversant in the management of railways. 
I would not mind getting a technical expert from England immediately if I 
had my own way. 

Regarding grant No. 5 where also J have given notice of a cut, I have 
to observe that a large amount of money is wasted on remodel-
ling. There is no necessity of this remodelling. . There is no saving 
under such remodelling nor on the VAJ'ioUB schemes of electrification of 
railways. . Can my Honourable friend, Mr. Pare,ons, with all his knowledge 
and expenence, say that he has increased the revenue. of t~e Great' Indian 
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[Mr. B. Das.] 
Peninsula Railway by half per cent. or a quarter per cent. by the electrifi-
.cation scheme over which he and his predecessor Mr. George Sim wore so 
jubilant? Of course my friend, Mr. George Sim, because he patronised so 
much the British industries, is today a big bug in Vickers I That should 
not be the policy of the railways. The man who patronises the best 
English industries, when he retires or goes back to England is given a big 
job in some British· organisation. That has been the policy of all the 
Chief Commissioners in the past, and the present one is a doubtful question. 
Time will show whether that will succeed. (Interruption.) I am very 
sorry if I had been hard on Mr. George Sim. I recollect now he IS dead. 
I feel sorry I had to criticise him. He was a particulal· friend of mine 
as a Member in this House. But I was criticising his policy and in the 
mRtter of policy friendship does not come in. 'l'hough 1D the lobby Mr. 
Parsons and I are the best of friends, here I can eriticise his policy. 

Sir, as I observed a few minutes ago, the Explanatory Memorandum 
:gives no information. Last year in the Public Accounts ComInlttee the 
Department had been questioned whether these 200 to 300 crores of rupeeil 
which you have committed India to capitnl expenditure was a paying pro-
position, whether each of these new extensions has proved to be a paying 
proposition. . Of course we cannot bring the Engineers to task because 
:all of them are dead or are retired officials in England. But I wish to 
point out that we should learn from their mistakes in the past, from the 
.grave errors they had committed in the Pllst, and not commit them again 
in the future. The Department, in ;;pite of so many special officers, 
,cannot put an officer on the work of bringing (jut the financial result of 
these new extensions, and except one 01' two schemes, I am of opinion 
that not a single scheme was justified. They were brought out because, 
the English railway appliance manufacturers must receive orders, because 
rails must be purchased from England. Though Tatas supply a few hund-
red thousands of rails, what about the company-managed railways who 
never buy ralls from Tatas and used to buy British rails under the Palmer 
combination? There are such things going on, and I want the Honourable 
the Railway Member to change the polby of his Department. The rail-
ways should exist for the larger interests of the public, as public carriers, 
to develop Indian industries, Indian trade end Indian commerce and 'indian 
~ngineering industry as well. In the past it. has been the policy to (l~velop 
only the British engineering industry. Whether the Honourable Member 
does it today or not, I can assure him. three year;; hence if I am :1 Member 

-of this House, I will see t.hat the Government Members sitting on that side 
(If the House will see to it that the Indian railways are only provided with 
materials manufactured in India. (Hear, hear.) The Honourable Mem-
ber has done little, has done nothing in tl!at direction. There will be other 
speakers who may like to speak, and so I will close. I will state on!y one 
more issue whereby the expenditure can be reduced. If anybody has taken 
a little interest in the accumulated st.ore balanc.es of the railways, he will 
find that there are always stores of 16 tf' 18 crores lying in the different 
railways. That happened when the Government of India had plenty of 
money, when the Agents, the Chief Rngineers sud the Store Keepers used 
1;0 buv their stores in excess of their requirements simply because they. 
wante'd to patronise a particular engineering nml in London, because a 
~ertain particular engineer wanted to natronise a friend in England by 
<lrdering locomotive" or wagons. Whether they were necessary or not, It 
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d.id not matter much to him. That was the policy in the past. Evel1'body 
'Who has read about the stores muddle in the East Indian Railway will 
understand this. We know that the Financial Commissioner and the Gov-
ernment of India have promised to organise thifo and I hope a certain 
control has been established. But the time has come when the Oovern· 
ment of India should control the pureha",e of the new stores. There is no 
necessity of purchasing 30 crores worth 01 stores every year and keeping 
{\ store balance of 16 crores, especially when one has no money. If such 
a policy is done away with, such scand:tls like the Church case .as we saw 
in the East Indian Railway wIll disappear whereby a partIcular gentleman 
could enrich his pocket snd suddenly leave India. The Honourahle Sir 
James Crerar has got many weapons in his pocket whereby he can catch 
hold of B. Das or anybody in this House 01' outside and put him into jail. 
No Britisher, no alien official who serves India and becomes a traitor to 
the Government of India's interests, and mismanages the whole thing and 
takes away moneI to England, can come under Regulation ill of 1818. 
That regulation does: not apply to him. Of course my friend, the Honour-
able the Railwav Member, is now t,he J~eader of the House and I will 
give him a political suggestion. Wthy not apply Regulation III of 1818 
to such persons as have added to thp. deficit of the present railway admi-
nistration? Hence is my very importll.nt sug!!'estion that the Htore balances 
'Should be reduced and thAt no stores should lie purchased unless they are 
absolutely necessary. I therefore commend my cut to my Honourable 
friends on this side of the House, all non-official Members. whether Euro-
pean or Indian. We cannot allow the Railway Member to go on with this 
deficit. and if we allow him to ~o on in this wav, the Railwll'\' nna.nce will 
be 8. burden on the General finnne.e, as it was 25' or 30 years ago before th~ 
lIeparation. So it is our duty to see that the railways cut their coat aceord-
Jng to their cloth. If we have u 10 per cent. reduction all ever, we can 
l'educe the deficit. We can dismiss a few offic~lrs. Thev need nut buy 
surplus stores, solely for the purpose tHat British manllfacturers at home 
may get orders and there will be less unemployment in England. It is for 
these reasons and it is because of these bad times that I ask every 
'Member of the House to support me in the motion I have brought forward. 

Mr. C. S. Kanga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): On a point of order, Sir, I do not know under whtlot 
specific item or purpose Mr. B. Das wishes his cut to come; therefore 
I should very much like to 'have your suggestion in view vf the numerous 
items that we have given within brackets containing the objects-whether 
we can have a general criticism of the Railway Board. or whether we 
should stick to our items, in which case I would suggest that you ma.y 
put it to vote after hearing the Railway Member ·and take cut after cut; 
because we have got a large number of items and he has not helped us 
with his specific suggestion. I assume thereby that anything and every-
thing can come under the criticism on the motion we are cunsidering. 
If that is so, t·hen I do not see how we can move other items in relation 
to the Railway Board; for instance, I myself ha·ve given an item, "Indra-
nisation of the Railway Board"; Mr. Shahani, one on "Economy and India-
nisation"; Mr. Neogy, on "The Future Constitution of the Railway Board"; 
etc.. etc. Therefore I should like to know whether we should tRke our 
opportunity on this motion and speak on it or whether we should wait r, 
()ur tum; in which case I would suggest that the debate might be 
curtailed. In any case, Sir, I would like to have your ruling. 
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Ill. President: I have looked into the past procedure which has been 
followed in t)lls House and that is why all these different items have 
been put on the Order Paper. I have seen the ruling of my predecessor, 
which lays down that when you are moving a motion for a cut with the 
object of retrenchment, it should be treated in one way; while other 
motions for a nominal cut are meant as votes of censure, or at least 
as expressing the dissatisfaction of the Houie in regard to the manage-
ment of a particUlar branch of the Railway Administration. I have 
therefore followed the procedure which has been laid down in the past. 
though it appears to me that a better procedure would be to put forwlll'd 
only ene cut and not signify a particular part of the Railway Department 
that is proposed to be dealt with. Under that procedure Honourable 
Members could roam over the whole administration and give expression 
to their views and vote on that one cut. I am entirely in the hands cif 
the House as regards what they propose to do on the present occasion. 
Looking to the Order Paper one finds that a large number of Members 
have given notices dealing with one and the same subject. Of course 
if one of these motions for a nominal reduction is moved, the others will 
lapse. It is for the House to consider whether they wish to follow the 
rulings that have been given in the past, namely, to deal with cuts of 
large amounts as retrenchment motions and nominal cuts as de-aling with 
the policy of the RaIlway Administration. (Some Honourable Members: 
"Quite right.") I should like' Honourable Members to tell me what 
procedure they would prefer as the best in the circumstances. 

Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, if the Honourable the Leader of the House has no objection, 
I would suggest that we on this side of the House should take up Mr. 
,Das's cut as a typical cut applicable to all the Departments on the Rail-
way Budget, that we should on that cut speak upon the various questions 
generally and ask the Honourable the Leader of the House to reduce the 
whole Budget and all the items therein excepting the two which have 
been mentioned by Mr. Das, by 10 per cent. Then there are certain other 
particu1ar grievances, and in connection with these you will exercise your 
discretion by asking Honourable Miembers to move their token cuts and 
ventilate the particular grievances they have against the Railway Board. 
That,. I submit, would be the procedure in consonance, so far as I 
remember, with what took place in the previous Assemblies, and I think 

. we shall be able to get through our work within the time allotted for 
the discussion of the Railway Budget. 

The Honourable Sir George Rainy: Sir, I desire to reply to the point 
put forward by my Honourable friend, Sir Hari Singh Gour, I am afraid 
I cannot for a moment accept the proposition that we should take a 
particular cut on a particular Demand us typical; that is an entirely 
novel proposition and one which I am not prepared to accept. It may 
easily happen that particular Members of the House may wish to vote 
for a cut on a particular Demand 'and may not wish to reduce other 
Demands. It is impossible to assum~ what is in the minds of all the 
Members present. 

The only other observation I wish to make at this moment is this. 
When my Honourable friend, Mr. Das, was speaking, I was conscious 
of a certain difficulty about tlie discussion because, after having gives 
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notice of a number of cuts, he contrived to bring into his _ speech on thill 
eut all the arguments that would have been relevant to the other cuts. 
There is some inconvenience, when a motion is put down as a motion for 
retrenchment, in using that particular motion as the instrument for a 
general criticism of policy. For that reason I doubt the wisdom of 
treating this particular cut as an opportunity for traversing the whole field. 
It is conceivable for instance, if a Member got in early with a cut of one 
hundred rupees he could raise the' general question of the policy of the 
Railway Board, and on a cut of that kind it would be possible to discuss 
every branch of the administration. On the other hand, it may quite 
often happen that particular Members wish to obtain an expression of 
opinion from the Rouse on a particular point, and it would be rather hard 
on them if the general discussion WIlS so prolonged, that no opportunity 
was given to them of taking the opinion of the Rouse upon a particular 
point. I think these are the practical considerations that are relevant 
and should be borne in mind. 

Dr. Ziauddin Abmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, there two kinds of cuts before us; what I may 
call substantial cuts and token cuts; and it is very desirable to differen-
tiate between the two, and we have been differentiating between the two 
in the past. If we have all the discussion on every point in one cut just 
now before us, then I foresee two difficulties; the first is that our discus-
sion will be so varied that it will be impossible for Members to follow 
the discussion; and the second is that individual Members m9:Y agree 
with one token cut and may not agree with other token cuts and they 
""ill be in great difficulty when the time comes for actual voting. There-
fore I request you, Sir, to take up substantial cuts first, and after 
disposing o£ them, the other token cuts dealing with subjects that have 
not already come under discussion may be taken. 

:Mr. Arthur Koore (Bengal: Europeu,n): Sir, I think Mr. Ranga Iyer 
put the point on which we require elucidation when he suggested that 
lVIr. B. Das had not stated on the Order Paper the subject to which he 
was referring, while it has been the custom of the majority of Members 
to state on the Order Paper what they refer to in their cuts. I think 
that the point the Leader of the House raises will be met if you could 
tell us what subjects you consider Mr. Das to cover-whether for instance 
he has now covered Indianisation both of stores and material, and economy 
in railway administration and whether such other subjects as representa-
tion of Muslims, grievances of subordinate employees and other subjects 
will remain under separate cuts. I would submit that :Mr. Ranga Iyer's 
various motions can be suitably dealt, with in the discussion On the points 
Mr. B. Das has raised. 

Sir Oowasji .Jehangir (Bombay City: Non-Muhammadan Urban): Mr. 
President, the position is that Mr. Das has moved a. cut undp,r one 
Demand for retrenchment, and his arguments have been confined to 
retrenchment. The other cuts are on other Demands. It is true that 
'Mr. Das did' bring in arguments for, cuts ott other Demands which he might 
:have avoided and brought in when he moved retr('nchment cuts on other 

pemands. But now that he has bl't'ught in arguments for 
1 P... retrenchment on aU the Demands, only arguments for retrencH-

ment on all the Uemands might be allowed on the present discussion. " 
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[Sir Cowasji .Jehangir. J 
That will save time. Then there are other cuts which "are given with the 
object of discussing the policy of Government. For instance, I find thai 
o~e is with regard to the lack of supervision over the Company-ma~aged 
raIlways. If Honourable Members will only confine themselves to that 
one point while discussing that cut, we could get it aside. Then there 
is the question of Muslim recruitme~t. There again if Honourable-
Members will confine their attention to that one point, there will not be 
any repetition and we will not be complicating the discussion. Therefore 
I would suggest that on this Demand which is under discussion, we should 
discuss retrenchment and retrenchment only on all Demands. 

Mr. President: I think I have heard the views of Honourable 'Membe1'8 
sufficiently long, and I should like at this stage to suggest a procedure 
for the consideration of the House and will t.hen ask them to sav jf it is 
acceptalJJe "to them. I will not give a ruling and lay down 9" definite 
proceuure, but will ask Honourable Members 10 tell me if the procedure 
whiC'h I propose to suggest is acceptable to both sides of the House. 

'l'herc "are two ways of dealing with the question. One is to divide all 
questions arising out of the Railway Budget into two categories, vi_. 
retrenchment and policy. If Honourable Members are satisfied that the 
proposal of a 10 per cent. cut which Mr_ B. Das has placed before the 
House will satisfy them generaQy, both for t.he purpose of discussion as 
well as in regard to the extent of the retrenchment they desire, then we 
will deal with the retrenchment aspect on this motion. We will then 
deal with the various token cuts, having regard to the specific points which 
Honourable Members have noted in their notices. There" is also a third 
way, namely, on one motion for a token cut the House may deal with 
all aspects of the Railway AdministrBtion and have a full dress debaie. 
(An HonourabLe Member: "No. ") Honourable Members will pardon nre 
if I say that they are "a little hasty in saying "No". The procedure I am 
suggesting is this. Having taken one token cut, they should have a full 
dress debate in regard to all aspects of Railway Administration. Having 
done that, each token cut on the Order Paper should simply be moved by 
the Member and voted upon, fuB discussion having taken place previously. 
Then the House would be able to vote upon each motion in regard to the 
particular issue that it raises. That would save time. 

If that is not acceptable to the House, there is a.tlother way of saving 
time. It depends entirely upon Honourable ~embers to curtail their 
observations and to restrict speeches to one or two Members who may 
put forward the case for that particular point and then go to vote. If 
Honourable Members desire to exercise their right on every occasion of 
taking part on every issue raised, then it is inevitable" that the guillotine 
will have to be applied. I leave it to Honourable Members to tell me 
which procedure would be acceptable to them. 

_ '!"he Honourable Sir George Rainy: One point I should like to make 
at once, Sir, and it is this, that, if the procedure which you have suggested 
were followed, of having only one discussion on each Demand covering 
all cuts, speeches being made in that discussion on all the various points, 
followed by a series of votes, I think it would be extraordinarily difficult 
for the 'Government M'Cmber to.give an adequate reply, because he-would 
have to reply 1>n "all thepoin.ts, and" I hesitate. to ~, h~w .long in th~t 



·.THE RAILWAYBVDGBT-Ll8T OF ·DBMANDS. 1121· 

case my speech would last. I venture to express the hope that this 
method will not be adopted, because it would put the Government spokes-
man in a very difficult position. 

There is one further point I should like to make. Supposing the deci. 
sion was that on this particular cut the question to be discussed was 
limited to retrenchment, no doubt arguments could be brought in, having 
a somewhat wider bearing than the immedia!_e question of whether a 
reduction of expenditure on the Railway Board was possible, but practically 
when it came to the vote whether the reduction should be made in the 
Demand for the Railway Board, the decision would be limited to that 
head only. If what is wanted is a big reduction in expenditure, it would 
have to be effected under the heads for which the Demand is large. 

Sir Ba.!i Singh Gour: Sir, the Honourable the Leader of the House is 
perfectly right in saying that if on a token cut the various grievances ~8 
to be ventilated there will bE' some difficulty for the Government Members 
to reply. In that case, so far as the token cuts are concerned, you mllY, 
Sir, ali ow Honourable Members to take up each cut on R particular issue, 
and that, I think, would obviate confusion on the part of GovernmenF 
Memhers and tl1E~ Members concerned. 

As regards the retrenchment cut, I think the Honourable the L~ade.r 
of the Houso has no objection to a retrenchment debate taking plac~ uPOl} 
ihis issue of Mr. Da,,'s motion, and on all t,he other heads a 10 per cent. 
cut will have to be voted upon without any speeches. 

Mr. B. Das: That was my intention. 
~ Honourable Sir &eorge Bai.DY: I cannot bind the other Members-

nor can I bind myself. 'fhe matter may be . . . 
Mr. President: There is no question of binding anybody. We are-

generally discussing the procedure to be followed. ,. 
The Bonourable Sir George :B.aiDy: SUPPOSIng the House were to carry 

this cut for a reduction of 10 per cent. in this particular Demand, later-
on we should reach the head of "Repairs and Maintenance and Operation". 
That is a very important head indeed, and though the Honourable Member-
in whose na~e the moti,'m stands might· content himself with moving it 
formally I might very well "ish to speak at length in order to show, 
that whatever might be the merits as regards a reduction in the Demand, 
under "Railway Board", the reduction in the case of othEol' heads was 
quite impossible. The queRtion of retrenC'hment is not an abstl".lct or 
academic question; it is a qupstion of practical possibility under each 
separate Demand, and I do not see ·how it courd be discussed and voted 
upon as one general head. 

Sir Bali Singh Gour: May I remind the House that the procedure we 
propose to follow today was followed in the first Assembly? 

JIr •. Prssident: I merely want to explain to the House that what I 
mentioned -has not been clearlv appreciated. If there is to· be one dis-
cussio~ and the. other motions· lU'e to be moved", one or two speeches on 
one SIde of the House and a fun reply on the other side, before going to" 
vote,would meet .the purpose. That was my· .suggestion.But th&t is a 
new pr'lCedure, and if HODoum.ble Memben,Wiah time to think over it, . 
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. [M!l'. President.] 
I will not pre"ss it on them now. I do not think further debate on this 
question of procedure need be allowed at present. I take it that the 
House is agreed that on the motion which is now before them the House 
will restrict itself as far as possible to things which are closely connected 
with retrenchment in the Railway Board. When the nexl1 Demand comes, 
Honourable Members may move and discuss retrenchment of 10.per cent. 
or such other sum as they like, in regard to that Demand. After all, 
there is no obligation on any Honourable Member to take part in the 
debate if the House desires to go to vote at once. That is a right which 
they mayor may not exercise. We will therefore deal with the present 
motion as a motion for retrenchment of 10 per cent. in the Railway Board 
and the discussion will proceed on that basis. 

Mr. B. DII: I should like .•.. 
1Ir. JtDsident: Are you raising a point of order? 
Mr. B. DI8: No, Sir. 
Mr. President: The procedure to be followed has been laid down by the 

Chair, and I hope the House will respect it. 
Dr. Ziauddin Ahmad : Sir, I will confine myself to the motion of 

retrenchment before the House, but in order to make out my case, I will 
have to refer to . . . . . 

Mr. President: As it is ten minutes past one, I should like to know 
whether the Honourable Member is' likely to take long. I know that he 
takes a keen interest in this matter, and may wish to speak at some 
length. If I now adjourn the House for lunch till a quarter past two, 
he will be able to resume his speech then. The House stands adjourned 
for lunch till a quarter past two. 

The Assembly then adjourned for Lunch till a Quarter Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at a Quarter Past Two of the 
Clock, Mr. President in the Chair. 

MEMBER SWORN: 
Mr. Naoroji Manekji Dumasia, M.L.A. (Bombay City: Non-Muham-

madan Urban). 

THE RAILWAY BUDGE'l'-LIST OF DEMANDS-contd. 

Second Stage. 
DEMAND No. I-RAILWAY BOARD-Contd. 

Retrenchment--contd. 
Dr. Ziauddin .Ahmad: Sir, I Bent a. motiont which is published in my 

name about a token cut in connection with the question now underdis-' 
cussion. I do not propose to move ib as the suoject matter of that mo£ion 

t"That .the. Demand und81" the head 'Railway Board' be reduced by RH. 100. (To 
dillClHls the unsatisfactory administration of the Railway Department)." 
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is really an argument in favour of the retrenchment motion now before 
us. I would not like to dwell upon the whole length and breadth of the 
.problem of the railways,' and I will confine my attention to the retrench-
ment problem before us. I take this opportunity to explain the method 
-of achieving economy and also to mention the irregularities and extra-
vagance which the Railway Board committed last year and by avoiding 
which the retrenchment could be securad. In the first part, I will dividd 
my speech into three parts, one in which I will .leal with the general organi-
sation, next I will deal with the defects and mii:ltakes of the Railway Board 
and in the end I will describe the method by which retrenchment could. 
be secured. Sir, we have invested in the railways a sum of 770 crores, 
which according to the Administration Report is yielding a profit of 4·6 
per cent. If we scrutinise the profits of different railways given on pages 
15 and 16 of the Administration Report, we finel that the minimum yield 

rcomes from the North Western Railway which is only 2·2 per cent. and 
the mt~ximum profit is obtained from South Indian Railway 7·3 per cent. 
'The average profit from the Company-managed railways is over 5i per 
,cent. and the receipt from the railways directly managed by the State is 
Jess than four per cent. The exception is the Bengal Nagpur Railway 
which is yielding an income of 3'2 per cent. Now, I do not know what is 
:in the minds of the Members of t.he Railway Board, whether they are 
·trying by their bad administration to make us believe that the Company 
,administration is better than State administration on the ground that it 
is yielding a better income. If this is the object, t.hen I entirely repudiate 
it and I say that the low percen.tage of income in the State managed 

"railways is not on account of the fact that the State cannot administer, 
but on account of the fact that the administration of the present Railway 
Board is defective and open to objection and requires serious over-hauling. 
Sir, I appeal to the Leader of the House, who is the Member in charge of 

·the railways, to consider it as a business proposition. Here we have in-
vested over 7i arab8 in a concern which is yielding a profit of orily 4·6 
per cent. I ask him whether a profit of this kind could be considered satis-
factory in any business concern. My friends on the European Benches 
'will bear me out when I say that a thing of this kind will not be aHowed 
'in any business concern. Unless there may be substantial reaSODB in a 
particular year, the losses may be tolerated, if it is going to be a perma-
nent· feature, then it requires serious consideration. I take this point of 
view that the administration of Railways by Railway Board should be a 
'business proposition, though at present it is not so. It might require some 
changes in the statute, but those changes can be made and should be 
made. This is really commercial organisation with a capital of 770' crores, 
and it ought to bring in a profit more than the bank rate of interest; the 
minimum profit I should expect from them is aDout 71 per cent. Every 
-effort shQuld be made to raise this yield of 4/6 per cent. to at least 7·5 and 
we find that at least two railways bot.hunder company administration that 
'is the Madras and Southern Mahratta and South Indian Railwll(7~ are 
yielding an income of 7·3 per cent. My desire therefore is not unattain-
·able. 

Now, one other thing which requires serious consideration is thnt the 
'whole business is really a close cone em of the Members of the Railway 
Board .. Officiallv·thev-have what-is called .. the- Standing Finance Com·mitt-ee. 
'Officially, they 'have' the permission of the Legislative Assembly 'for fill 

F. 
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LDr. Ziauddin Ahmad.] 
expenditure but when we look at the facts and read the proceedings of the, 
Standing Finance Committee, we find that it is only a farce. They onlY: 
put in one or two items which are not fully discussed. They don't anow 
themselves to be examined, like other Departments, by the Public Accounts, 
Committee, and a thing of this kind is very desirable. Coming tp the 
discussion in the Assembly, we find that four days are taken on the token. 
cuts connected with the first Demand, and the important items are· 
guillotined in the end, as a matter of course. So really public opinion and 
public criticisms have never been invited to the administration of tbe 
Railway Boa.rd, and I beg to suggest, in the' interests of economy that we 
should follow the example of other companies and big concerns and hl'l.ve 
two or three Directors added as members of the Railway Board who may 
not be whole time paid servants but they may get their daily allowance· 
and work with the Railway Board to scrutinise the Budget and go into-. 
every important item of expenditure. My friend on the other side may 
say that all these questions are very technical questions and any person 
who comes to studv them will be lost. If this view is taken then 'the 
whole of the Finance Committee become superfluous. The Members of' 
the Assembly will be useless, because none of us is a railway expert, out 
we have got common sense and we can use our common sense and give· 
opinions based on our experience. That is the view which is always takexr 
by business concerns whenever they choose a person as Director. The 
Director scrutinises the policy though he does not go into small matters 
of detail. My view is that the Railway BQard may have three paid officers 
who may be experts in three different branches; one of them should be an 
expert in finance, the other should be an expert in traffic and the tbird in:-
engineering work. To these three permanent members, may be added a 
few more members who need not be permanent officials but who may be 
invited to attend the meetings of the Board to discuss the Budget and' 
to discul!s the policy. The administrstion of details may be entrusted to 
the permanent officials. If this view be adopted, then it will be quite 
possib~e to have a substantial saving in the Railway Board. 

Sir, I now come to their method of administration, and the first point' 
to which I should like to draw the attention of the House is-and I have 
got' in my hand a copy of the latest :Administration Report-that on page 
126 of the latest Adminhltration Report for the. Railways it is shown that 
the Railway Board have got 21 highly-paid permanent officials. Out of 
them, six are on leave, and 16 officials hold temporary appointments; and 
out of the wbole lot there are only five w'ho hold permlment appointments, 
that is, the three members at the top. Mr, Russell. Mr. PM'Sons and Mi.-. 
Hayman, and two at the bottom. So, rEally speaking, the whole admi-
nistration is carried on by officiating est.abiishment. I do not know whether 
tbey have got any special meaning attaching to the word "officiating" but 
this much I can say that a business which deals with an income and expen-
diture of about l(){) crores cannot efficientlv be carned on bv a staff three-
fourths of whom are onlv officiating. This'is a matter which requires very 

, serious consideration, The administrati.on should be put in the hands of 
pemlanent officials and not in the hands of persons holding appointments 
temporarily. Am I wrong? 
.. JIr. 1[. Ahmed '(Rajsliahi Division : Muliammaaan Rural): No, no you' 
are right. . 
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Dr. ZiaudcIiD Ahmad: Sir, a second point I should like to mention. 
Recently, the Railway Board by adopting a policy of favouritism has lost 
its prestige. The Board at one time commanded very great respect and 
confidence, but I regret to say tha~ ~t does not do so at present. I loathe 
to mention specific cases of favountlsm as my general statement on 19th 
"March was challenged; I should like just to point out the names of a few 
individuals in whose case this was done. We all know the scandalous 
story of Dr. Horne, Director of Ci,:il Engin~ering) who was really forced 
to retire because he refused to act In a partIcular manner. We all know 
the story of Mr. Chandwani who was really a subordinate accounts officer 
and who was suddenly raised to a very high post. A number of memorials 
were sent to the Members of the Railwav Board and I wonder whether the 
Government will show those memorials in order to find out why a special 
lift was given in this case. I do not like also to mention the case of 
Mr. Rau, who was put on a salary of Rs. 4,000, Mr. Puri and Mr. Manson, 
but a number of cases could be cited where they have exercised patronage 
in favour of persons who did not deserve it. Now I would like to mention 
once again another fact, namely, that whenever any officer is officiating for 
a short time in a higher post, 8S soon as the permaneltt incumbent comes 
back to that position, the retiring officer does n~t revert to his substantive 
appointment but: is put on some kind of special auty in order to enable him 
to continue to draw the salary which he had been drawing during, the 
officiating period. 

Kr. O. S. Banga Iyer: On a point of order, Sir, J. should like to know 
whether the Honourable gentleman, who has mentioned certain names, 
brings any chars-es of corruption against those individuals. I have not 
been able to catch his point, but I think there was an underlying insinu-
ation in his statement. Sir, it is not customary on these - occaai()ns to 
mention the names of officers who are not in this House to defend them-
selves; and I wish that if he is making a statement about them, he would 
give us ~ore details, for the House cannot blindly endorse his view with-
out knowmg exactly what he is driving at. His statement is full of insi-
nuations; either he should make clear to us what they are or he should 
withdraw those remarks. (Applause.) 

lIr. K. Ahmed: You had set the example on a previous occasion- in 
the last Assembly? 

.An Honourable Member: I hope tlle Honourable Member does net 
hold a brief for anybody. 

Kr. C. S. Ranga Iyer: I do not hold a brief from anybody ?ut for 
decency's sake would like to know exactly . . . . 

Mr. President: A point of order has been raised, and I think the 
Honourable Member will be well advised not to mention names unless he 
is prepared to show that there were special reasons for referring to them. 
But if the Honourable Member merely means-as I understood him to 
mean-that certain people were superseded by certain others by way of 
favouritism, I think he is entitled to do so. 

1Ir. C. S. Ranga Iyer: I think, Sir, the Honourable gentleman did 
nar;ne and suggested that one had to go-here I did not catch him 
Q'?te-because he would not ~o a certain thing or something of the kind. 
His statement generally was full of insinuations. 
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. Mr. President: Order, order. I understood him to say nothing of the 
· kind. What I did understand him to say was that certain men were 
1!uperseded and certain others were promoted out of their tum. I do not 
-see that that can be out of order. 

Dr. Ziauddin .Ahmad: Sir, I should like to make it quite clear that I 
· do not mean any kind of personal attack, or to bring a.ny charge of incom-

petency against any of the individual;;, whose names I reluctantly men-
tioned. The only point I was trying to make out was that the Railway 
Board is now· exercising a kind of special favouritism, and by so doing, 
t.hey have lost, their prestige. I have absolut.ely not a single word to ~ay 
against any individual who has been fortunate enough to receive this 
patronage. That is not my point. When an officer officiates in a parti-
"Cular post, he does not on the return of the permanent incumbent go 
book, and I request the Honourable Member in charge to scrutinize thif:~ 
thing and look into the date of the creation of special post and see whether 
.it does not coincide with the revertion of the offic~r put on special duty. 

Now, the third point which I should like to mention is that in recent 
years they have started fantastic schemes on account of which the people 
in the lowet grades have lost in the sense of security. A few years ago 
they I!!tII.rted a new. scheme called ,the crew system, which did not have a 
fair trial; th£!y are ,keepiilgiton as 'a temporary measure for five years, 
and all those people are led to believe that they may be dismissed at nny 
moment and thus they cannOt put their whole heart into their work, and 

· thus it is impossible to have any kind of efficiency in a Department ~very 
member of which considers himself to be temporary, and the natu~l 
-consequep.ce is that' these members begin to think of making hay while 
the !!Iun shines. Examples m~y be given to show that this is the attitude 
they adopt. (Hear, hear.) For goodness sake, have one principle and 
follow it; and do not put special officers on special duty, and have ODe 
1!ystem tod",y and another system to-morrow, a committee of inquiry here 
and a committee of inquiry there, and thereby tell all these people working 
on the railways that the whole of your Department is in the melting pot 

and that notice may at any moment be served on them. You have started 
something like this in the case of the crew system, and you have told 
t1;lem that they may be dismissed any time. You are now doing the same 
in the case of the T. T. 's, and can you expect any kind of efficient work 
from a. staff. who are given to understa.nd that they are in the melting pot, 
and who suffer from rumours of dismissal at any moment? For goodness 
sake, avoid creating these special posts, avoid the discussion of these 
minor points, avoid constant changes in t.he system and stickto the system 
which has stood the test of half a century and do not change it. Sir, the 
result of such enquiries 'was that for these special posts the Member in 
charge demanded last year a sum of 3·95 lakhs, i.e., about 4 lakh'l, but 
the actual expenditure was 9i lakhs, more than double, and if no special 
llteps are taken this amount may again rise up to about 10 lakhs. 

There is one point, Sir, that I should like to mention and that is a. 
point which I mentioned to my friend Mr. Ranga lyer and Mr. Misr').. 
I have been hearing from different sources, though I do not definit.ely 
maintain, that in certain cases the posts in the running lines are actually 
sold. I do not mention any name, but I should like to know from the 

.Honourable Member whether ,he can ,give--an undertaking that ifa report 
of this kind is made to him with specific instances. he will make an inquiry 
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not through his own Department but through the C. I. D. Will he say 
~'Ye9" or "No"? I should like to have a reply. 

The Honourable Sir George BaiDy: If the Honourable Member would 
try to make himself even partia.lly audible I should find it' easier to follow 
what he says. 

Dr. Ziauddin Ahmad: I wanted a definite reply. 
The Honourable Sir George BaiDy: No, Sir. I find the greatest 

difficulty in hearing wha.t the Honourable .Memb~r says, and it is surely 
embarrassing when charges are made agamst officers by name and it is 
impossible for me to hear what the Honourable Member says. 

Dr. Ziauddin Ahmad: My point is this. I have heard from different 
sources that certain officers-not connected with the Railway Board-
sell posts, which go to the highest bidders. I do not know how far it is 
correct, and I am simply asking the Honourable Member whether if he 
gets definite.. and speci~~ cases, he will be prepared to. make in~um~~
not departmental inqumes because they lead to nothmg, but mqumes 
through some external source. That is what I want to know. 

The Honourable Sir George BaiDy: My reply at once is this. Until 
I know what the charges are and who makes himself responsible for them, 
or on what sort. of evidence they are based, it is quite impossible for ma 
to say what I will do. 

Dr. Zi.,uddin Ahmad: As I said, this is the reply which I expected. 
However, I do not want to dilate on this particular point because we may. 
have occasions to discuss later on. I will come to my special point. 
namely, how this economy of one lakh and 15 thousand can be elfectod. 
I should like to take this question on its own merit. I do not want that 
a ten per cent. cut should be made throughout because I do not believe 
that in every item it is possible to have a ten per cent. cut. So every 
item must be taken on its own merits and here on this particular item I 
think a cut of ten per cent. is possible without loss of efficiency. 'fhis is 
the point which I should like to take up now. Sir two years ag:> the 
Member in charge of the Railway Board demanded a fifth Member for the" 
Railway Board on the plea that he should be in charge of labour. Later 
on we found that the labour work was not sufficient for him and he used t() 
he called the Member in charge of stafi or establishment. 

The Honourable Sir George Bainy: Sir, may I point out that it was 
made perfectly clear at the time I moved the Demand for this ;~ppc-,int
ment that it was not limited to labour but that it was for the whole of the 
establishment? 

Dr. Ziaud~ .Ahmad: I am referring to the speech made at the time 
the first appomtment was moved and not to the speeches made during the 
year, because later on during the year no doubt he was placed in charge 
of the entire establishment. 

The Honourable Sir George BaiDy: No, Sir; from the first he was ~-
Staff Member. " 

Dr; Ziauddin Ahmad: After this appointment had been made, we 
heard that" the office of the Director of Establishment would "be reduced 
as . his. work would be done by the Member of the Board in charge of 
Establishment. I do not know what was the .. eason for this rumour. 
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[Dr. Ziauddin Ahmad.] 
Mr. S. D. Gupta, who was holding this appointment, no doubt had to go~ 
It was understood rightly or wrongly that this post v,ouId now be abolished. 
But to our great surprise we found that not only was this post retained 
but an Assistant Director of Establishment was also added. Here in 
cha.rge of establishment we have got three highly paid 'Officers, namely, the 
Member, the ;Director and a Deputy Director, assisted by a very highly 
paid staff. I can of 'course understand that there may be an officer in 
charge of Establishment, but it is not necessary to have three highly 
paid officers and I think one Director is quite sufficient to look after the 
Establishment. and be given a salary approximating Rs. 3,000. I think 
one officer with a small staff is quite sufficient fQr this purpQse, because 
if we have a highly paid staff, we may be intrQducing the principle of 
dual cQntrol. After all, the emplQyees in the Finance Department ought 
tQ be under the Finance Member. All the persQns in the TransPQrt Depart-
ment 'Ought tQ be under the TransPQrt Member. But t.hen t·'O have 
another Member in charge 'Of Establishment alone we are really intrQduc-
ing the principle of dual control, Rnd it is very desirable that the staff 
belonging to a particular Department should be under the Member concern-
ed. But looking into the general question of welfare and education, it is 
quite sufficient to have only one Director in charge of thp whole establish-
ment and a highly paid staff. ap'Pears to be necessary. S'O in the case of 
this Establishment office it is quite possible to have retrenchment. 

The second item 'On which also it is possible to have retrenchment is 
what is called the ContrQI and Accounts 'On the financial side. I drew 
attentiQn two days agQ to the unnecessary wastage involved in the separa-
tion of accounts from audit. To my mind this thing was nQt dQne in the 
interest of economy but there are persons who believe that it was done 
in order to avoid 'Outside audit. I mean that by this separatiQn audit is 
now dQne by the staff themselves. It is very desirable that the audit 
of the Department should be don!1! by persQns not connected directly with 
the Railway Board. So by this separation of audit, the Department is 
now carried on by a branch of the Railway Board, which is financially 
unsound. In the old days before they introduced this particular system 
of separatiQn of finance there used to be a single 'Officer who performed 
the manifQld duties of Financial Adviser, Budget Officer and Accounts 
Officer and Audit Officer for the Railway Department. This officer was 
the Accountant General of Railways. He was given much less pay than 
the Financial Commissioner and he was given only one or two assistants 
and a small staff tQ help him. In his place we have now got the ·Finan-
cial CQmmissioner getting Rs. 4,000 a month, assisted on the Finance 
and Budget side by a Director, Deputy Director and Assistant Director, 
two gazetted Superintendents and a host of highly paid clerks, and on 
the AccQunts side, a Controller of Railway Accounts, a Deputy CQntroller, 
Assistant Controller and SQme more 'Officers and staff. The Financial 
Commissioner 'Of Railways should certainly be able to get a little more 
:from the Chief Controller of Railway Accounts and by this arrangement 
we could save the appointments of Director and Deputy ;Director. This 
will reduce the expenditur'e oy Rs. 5,000 a month amounting tQ Rs. 60,000 
a year. Therefore by making retrenchment, which can be dQne without 
loss of efficiency on the Establishment and financial sides, it is quite 
PQssible to have an economy 'Of one lakh and 15 thQusand rupees which 
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is proposed by my Honourable friend Mir'. B. Das; Therefore, I am not 
.going to move in a rash manner for that reaSOn and because I do feel 
the responsibility that whatever may happen the efficiency of the adminis-
tration ought to be maintained. We as .Members. of the Assembly share 
the responsibility of the Department that efficiency should not be impaired. 
Keeping efficiency in mind, it is very desirable, on account of the financial 
stringency, that the expenditure should be reduced to the very minimum 
and it is quite possible that we can exercise a little economy in these 
two directions. I quite admit tnat some persons will have to do a little 
more work. In bad times we all have to do more work and every person 
who is connected with any business will bear me out that in bad times 
,one has to work hard. Therefore if the Members and the other officers 
-of the Railway Board may do a little more work and cut down these 
posts which I have just mentioned, it is quite possible to achieve the 
economy to the extent of Rs. 1,15,000 proposed by my Honourable friend 
without loss in efficiency. I hope that the Honourable the Finance Member 
will understand our honest und sincere desire to secure economy. We do 
not want to be very unfair to the Department; but we do insist and we 
do desire that the whole railway administration may yield an income of 
7\ per cent. which is quite possible if better economy is exercised and 
'better supervision prevails. I know that greater powers are given to the 
Agents. Take the example of the Company-managed railways. They 
-have their Agents, they have their Managing Directors. It is also desirable 
that we should have Managing Directors in State-managed railways, 
a.ppointed by the Railway Boara. Those Directors like Company-managed 
railways should supervise ·the detailed work of the various running lines. 
I think if we all put our heads together, if the Members of the Treasury 
Benches take our suggestions in the spirit in which they have been offered, 
it fs quite possible that we may exercise economy, and the Railway Depart-
ment may yield an income which it ought to yield. Going about in the 
. country, not only in my constituency but in other constituencies as well, 
I find that the railway servants are dissatisfied and in order to effect' 
efficiency we should take every measure to restore the feeling of security 

'among every employee and to enlist the sympathy of every officer. Every 
'person should contribute his quota in devising a method for making tlie 
two ends meet, and making the railways yield that income which they 
'ought to yield, namely, about 7\ per cent. With these remarks, I beg 
:to support. the motion. 

1Ir. A. K, Hayman (Government of India: Nominated OffIcial): Sir, 
·there is only on? point which has been dealt with by my Honourable friend, 
Dr. Ziauddin Ahmad, that I should like to meet at once. The remaining 
points will no doubt be met in due course by my Honourable friend, Sir 
'George Rainy. Sir, the Dr. says that th'3 Railway Board are in the habit 
of creating a large number of posts for officials on special duty ond he 
thinks that by doing so we squander money. He also thinks, and has 
made the direct challenge, that these posts are too often created not be-
cause we have got work for these special officers to perform, but because 
we want to keep on in the Railway Board persons who were brought in 
for some time to fill regular post in an officia.ting capa.city. Now, my 
Honourable friend, Mr. Parsons, a· few days ago answered 9. question in 
the House in which he stated that there were at the moment 16 officE'rs on 
:special duty under the Railway Board. 



1132 LEGISLATIVE ASSEMBLY [23RD FEB. 193!. 

Dr •. Ziauddin Ahmad: On. a point of order, I would like the Honourable 
Member not to quote the authority of Mr. Parsons' replies because I never 
hear him in the course of his answers. 

Kr. A ••• Baymu.: I do no~ wish to follow that point, because, as· 
my Honourable friend, Sir Lancelot Graham, suggests, the 12x:. will be 
well advised to read the proceedings. But I was saying that my Honour-
able friend, .Mr. Parsons, stated, there were 16 officers on special duty 
and I think he has also given details of the nature of the duties upon 
which each one of these officers is employed. Now, Sir, some of these 
officers work directly under me. The first point I wish to make to the 
House is this, that if I wanted an easy life, I would not have officers on 
special duty under me; I would much rather have work-submitted to 
me from only two officers-my Director of Establishment and my Deputy 
Director. As ia matter of fact I have about four or five of these officers 
on special duty working under me. I want to tell the House that when 
we place officers on special duty we do so on two different criteria. Firstly, 
we only place officers on special duty if we are convinced that the officer; 
by his proposals and by the action he takes under our orders, brings about 
eOOnomy very much greater than the money we spend while we employ 
him on special duty. The other class of appointments that we make of 
officers on special duty is when we are convinced that it is an obligation .. 
on our part to take certain action in the interests of the large staff that 
we employ. 'l'liere are certain service - conditions of employees which 
require complete overhauling for instance. Usually this work cannot 
be done unless heaps and heaps of details relating to facts are got out 
and these can only be got out from first-hand information by an officer 
who will tour about and get it for us. That is the second class, and 
there are sometimes officers who are put on a combination of both duties. 
I want now to tell the House that I have got officers of these three cl8.8se8" 
working under me :and I want to show from facts and figures that the 
money we spend on them is well invested. 

Mr. B. Das: May I ask the Honourable Member a question, whether 
the Honourable Member can justify Mr. Scott's transfer from the 
Controller of Accounts, as a special officer, when he failed, by his process 
of introduction of machinery, to bring the aC(~ounts of the East Indian 
Railway stores up-to-date and his successor had to introduce a new process '{ 

Dr. Ziauddin Ahmad: And these officers are only appointed when the 
officiating persons are reverting. 

Kr. A ••• Baym.u.: If the matter is relevant, I am sure that my 
Honourable friend, Mr. Parsons, will give a complete reply to my friend, 
Mr. Das, as l'egards ~fr. Scott, as that officer is working under Mr. Parsons. 
I propose just now to deal with facts and figures and give the House an 
idea of the work that these officers who directly work under me are doing. 
And one thing, Sir, if I whip with whips for the purpose of securing economy 
the. Financial Commissioner for Railways chastises with scorpions. Let me 
turn first to a Report which I just received last Sunday. Here I have 
an officer on special duty who had the combination of the two classes of 
duties to perform. He was enquiring into the service condition of our 
press employees on the Eastern Bengal and East Indian Railways, with 
particular reference to -revisions of their scales of pay. At the same time 
I required of him to go into the detailed methods of working in those-
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presses and to make proposals for economy relating to printing charges. 
I deal 'Yith him in the same way as the Board deal with other officers who 
work. on special duty on the Railway Board and that is, we do not ask 
them to sit down for a year or six months or three months or whatevef 
period the special duty is for and write a long report of their work. We 
require them to make reports from time to time, to show us what is being 
done, and if they make proposals for economy, to prove to us that the 
administra.tion has accepted the proposal or rejected them and if the 
administration accepts the proposals, that effect hac; been given to them 
so that we might secure the actual savings. As I have told the House, 
the Report came before me last Sunday. Let me read just a few passages 
to show what this officer has accomplished. This officer happens to be 
going away on the 28th February. I told him he must write a detailed 
repprt for me in three parts; the first part was to show the definite proposals 
he made which had been accepted and the economies that had definitely 
been secured; the second part was to contain the recommendations that 
he had made and which was in the process of examination by the admi-
nistration; and the last part was to show what further suggestions he-
had to make in order to bring about economy. Here is something in 
the first part. He says: 

"Form printing. Reduction in size with resulting economy in the cost of paper 
and the revision of railway stock forms have resulted in a recurring saving in the-
cost of production and printing of approximately :as. 2,85,000 per annum." 

That is money definitely secured for our railways. Then he goes on: 

"In addition to my work on the railway stock forms, I was instructed to look into the 
cost of forms used by the Railway Clearing Accounts Office at Delhi. The result 
~f my investigation was an immediate cash saving of Rs. 2,300 per annum. • . • " 

Kr. B. D88: Wait and see next year what will happen. 
Kr. S. O. Kiva: Will the calculations come true? 
Kr. A ••• Hayman: These have already been definitely secured toy 

the Department. I take 1ilie responsibility fOil' proving ,that. FurtheJ1 
he says: 

"By reduced cost of printing establishment rolls, gradation lists and other forms 
and one or two smaller items formerly procurl!!d from outside sources Ra. 10 000 per 
annum. By reduced printing in rates circulars and other similar ~irculars' printed 
partly by onuide sources, Ra. 25,000 per . annum. " 

Then he goes on to say this about the disposal of used card tickets: 
. "I was deputed to investigate the question of disposing profitably of 'used card 

t!ckets .. I was able to a~range for their disposal under !!o ·guarantee of safeguard of-
tickets Issued on these raIlways and to such advantage that these railways now derive 
athreveI?-ue dof Rs. 11,000 per annum from this material which formerly was hurnt or. 
o erWl~ estroyed. " 

I ?ould. go On detailing instances; but the sum total of what he has 
~one ~n ~hlS part amounts to a saving of Rs. 4,47,000 per annum, whiait 
If capItalised means about a crore of rupees . 

.Mr. B. Das: That is what you anticipate . 
. I!r. A.. 1[. Hayman: It is not what I antiC'ipate. I have mnde it 

qU1ltedclear to the House that this part of th,e R.eport relatE'S to savjngs a rea y secured. ' 
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Dr. ZiaudcUn Abmad~ And how much did it cost? Another 4t lakhsi' 
lIr. A. •. 1Ia.yman: Nothing of the kind. I will not trouble the 

House with the second and third parts of the Report because they 
would be open to the criticism which Honourable Members on the other 
side want to make; they ask, "Have you secured the savings or are 
you merely thinking of doing so?". But the e8timate this officer makes-
and I have gone through the Report very carefully and I myself think 

: it is a somewhat pessimistic estimate-is .that hiis proposals will amount 
to a saving of another Rs. 5 lakhs per annum. 

This is the work of one of the officers on special duty. I have another 
· officer working on special duty under me on the East Indian Railway. 
His duty is to investigate the procedure in force in all the offices with 

· a view to cut out duplicate work and also to make proposals for doing 
work on a system which will give us either greater effiCtiency at equal 

· or less cost or equal efficiency at less cost. Now, Sir, I examine the 
Report.s of that officer in the same way as the one I have just referred 
to and I could quote instance after instance of definite economies 
securred. I read the abstract of that officer's recommendations only 
this morning and I find that the savings that he has already actually 

• secured for us amounts to something like ],ls. 2,86,000 per annum. 
I shall now take an instal!-ce to justify the .::mployment of officers who 

investigate questions for us in the interests of the service conditions 
of our employees. We have for many years had compluints, somet,imes 
very serious. from the employees themselves and from labour organisa-
tions, that the procedure in force on our Railway Administrations for 

. the imposition of debit on station staff operated very harshly on them 
and was in consequence not fair. We felt after we had the matter 
examined by our Administrations and we had made a preliminary exami-
nation ourselves, that there appeared to be a certain amount of justifi-

··cation for the complaints made, and we thought it best that all 
investigation should be made by a senior officer of experience both in 
~8tablishment matters and in traffic operating mntters, so that he could 
place an independent view before us about this matter. It so happens 
that we have now employed an officer who was at the time he came to 
us the Deputy Traffic Manager of the Eastern Bengal Railway. He 

'came to us first as officiating Director of Establishment under me and 
3 P .•• 

from that post he was put on this special duty. His investi-
gations are still bElling made. I instance this detail because it 

answers in a wav Dr. Ziauddm's complaint that when a person comes 
to us from outside IUld worlts for some time in the Railway Board, we 
try to find a job for him. There was no intention of putting that officer 
on to this work simply because he had worked under us. We had oome 
time before quite independently of any such consideration made up our 
minds that these investigations were necessary and we had decided that 
it was necessary for us to employ an officer who had both traffic experI-
ence and experience of establishment and -labour matters; and as a matter 
of fact we postponed the inquiry for a little while in order to take it up 
when a senior officer who possessed these qualifications was available. 
These are matters of administrative convenience, Sir, which wise men 
always employ with due regard to the interests of efficiency and economy. 

I shall give another instance of an officer employed on special duty, 
who combines duties of both characters. We have had for Bome timE> 
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-now an officer employed under me who has been investigating all the 
-details that have to be gone into in order to place on a proper basis 
-on our railways the procedure affected by t.he hours of employment regu-
lations. I do not think anybody, unless he has actua11y gone into work 
of this character, can imagine what difficult problems arise in dealing 
with the revision of the hours of work of our operating and station staff. 
We have had to face difficulties from the men themselves; they did 
-not at first understand why we were doing this work; some of ~hem 
thought it was all a device -to get more work out of them for less pay. 
But with the help of this officer, who was co-ordinating the work on 
:a:11 our railways, we have been able to convince most of our establish-
menta that what we 8Il"e doing for them in the way of revision of hours 

'of work is all for their good. 
I have spoken of only one aspect of this officer's duties. There was 

another aspect also. When we made our proposals for the amendment of 
the Railway Act in order to give effect to the Wasbington and Geneva 
Conventions, we had to place before the House an estimate of the prob-
able expenditure that would be incurred in order to give effect to them . 
. Those estimates were the sum total of the estimates made out on some-
what incomplete data by Railway Administrations-the data could not 
be complete until the duties were revised by the Railway Administra-
tions_ This particular officer had definite instructions from me that in 
-addition to bringing about conditions 0)1 our railways which would fully 
.comply with the provisions of the Aci!. and at the same time also w')uld 
fix hours of dutv which took into account humanitarian considerations, 
he was to examine closely th(- conditions in each Railway AdminiRtra-
tiOll from the point of view of providing quarters, and also from the 
point of view of putting on additional staff. He was asked to see that 
;not one rupee more than was necessary was spent. And in one of these 
matters in regard to which we have got detailed figures from him, we 
'find that the actual expenditure which we shall have now to incur in 
-the matter of additional staff wiII be six or seven lakhs less than the 
preliminary estimates of the Railway Administrations. Now, Sir, that 
'officer has given me, as I look at it, a six or seven lakhs saving in recur-
ring expenditure for about Rs. 1,700 a month that I have paid him for 
six 'months. I think, Sir, that any organization that employs officers on 
special duty who could produce such good results should not be taken 
-to task. I think it should be congratulated, and if at all it should be 
Bsked why it did not employ a few more such officers on such jobs. 

Kr. S. C. Shahani: Sir, I see that the Railway Department, or at 
anY.rate the ~~ers of th~ Railway Dep~rtment. who are h.ere, are re-
sentmg the crItICism to whleh they are bemg subjected. I have devoted 
some little study to the Railway Budget, as also to the Explanatory 
Memorandum that has been placed before us_ I have also looked into 
the Railway Report tor 19"29-'30. I have also once again read the speeches 
that have been delivered in connection with the Railway Budget. I 
can honestly state that, according to me, the Railway Departn:ent is 
being grossly mismaneged. I need not indulge in any gene:ral remarks 
now, .for general remarks have been made by previolls speakers, some 
of whIch I fully endorse. But I would now Eke to point out in con-
~ection ~ith this Demand that there is considerable room for economy 
In the dIfferent items included in it. I would begin with the last item 
~. Allowances, etc." and "Contingencies." For these I see a sum of 
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[Mr. S. C. Shahani.] 
~. 3,45,000 is demanded. I take it tha~ this amount is required 
for moving the entire office to Simla. Why cannot, I inquire, a l:Iub. 
etantial portion of this office be left behind, more especially in these 
days when we are not commanding large earnings? 

Calculating how much could here be saved, and easily saved, I see· 
that about a lakh and one thousand can be saved in this item alone. 
The rents of the houses occupied by the members of this office remaining 
in Delhi would be saved in addition. 

I will next refer to the amount that is required for leave salary. I 
find that quite a lavish provision is being made for leave salary. 
Rs. 1,09,000 have been demanded under this head. Making the necessary 
calculations I find that about eight members a:re to be allowed to proceed 
on leave. In such an abnormal year as this, surely six instead of eight 
might well be allowed to go on leave, so that about Rs. 25,000 may be 
saved. 

Then let us look at the provision, Rs. 1,04,000, m.ade for five Deputy 
Directors, four, as it is said, on Rs. 550 to Rs. 2,130. I see that fairly 
senior men have in fact been provided for here. I do not understand 
why it has been stated that the scale begins with Rs. 550. I think 
this is a camouflage. It is intended to impress the Members of this.: 
House with the idea that the scale is fairly low, whereas actually the· 
scale is altogether high. According to me~ junior men should be im· 
ported, and their actual pay plu8 the UI"llal allowance of Rs. 250 should 
be given them. If this is done, at least Rs. 14,000 can be sayed. 

Then I pass on to the Secretary. whose salary is fixed at Rs. 2,500' 
to Rs. 2,980. WllY should such a high salary be provided for here?' 
I do not suggest that the scale should be altered for alteration of 
scales would be somewhat difficult, and could not be effected before a 
committee is appoInted for the purpose, and before that committee has. 
submitted its Report. If here too a. .comparatively junior man is em· 
ployed on a salary of, say, Rs. 2,100 to Rs. 2,600, I see that about 
Rs. 9,000 can be easily saved. 

Then we pass on to the five Directors dJra\\'ing Rs. 2\500 to Rs. S,I8(). 
a month. Evidently Superintending Engineers are imported for these 
posts. If each one of them drew not more than Rs. 2,000, and a special 
allowance of Rs. 250 he should be contented. If this is done, I t,hink 
about Rs. 41,000 more can be saved in this item. 

Then we come to the Members of the Railway Board. The fifth 
Member it is said is not needed. Evidently, the post of the fifth Member-
sprang up only recently. If this post is aboli!!hed, and his work distri· 
buted among the remaining four Members, about Rs. 48,000 could be 
saved. 

Then again these are posts of superior service, and if in their salaries 
even a 10 per cent. cut is effected, about Rs. 90,000 can be easily 
saved .... 

J[aulVi Muhammad Yakub (Rohilkund and Kumaon Divisions: Mu· 
hammadan Rural) : May I ask Mr. Hayman to tell us as to when he-
goes to office and when he leaves it 1 

lIr. A. :M. Bayman: Modesty prevents a reply. 
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][aulvi Kuhammad Yakub: I want an answer to my question . 
.An HODourable Kember: It is irrelevant. 
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Kr. S. O. Sba.baui: In this way, Sir, about RH. 3,08,000 could be 
:;8aved, but I have no desire to press my cut for acceptance. 
I feel that it will probably be agreed to that a 10 per cent. 
cut should on the whole be made in t,he Railway Demands. I am not 
sure of it; but I do hope that Honourable Members will make up their 
mind to accept the 10 per cent. cut, for it goes without saying that the 

· railway management is extremely extravagant. It does require to be 
..controlled, and if this control is not provided, I feel that it would bp, a 
:scandal. 

'rhen, Sir, I have gqt to say just one thing more, and that is with 
regard to the Indianisation of the Railway Board. If we have got five 
Members in the Railway Board, two may rightly be Indians and three 
Europeans; and if we have four, then the number ought to be equally 

·divlded. There is no !reason why Indianisation of the Board should not 
,be gone in for as early as possible. I would only say one thing more--
which has already: been referred to by the previous speakers--and that 
is this, that most of the money that is included in this Demand is 
non-votable. It has been said that it has had to be so. One expects that 
~easons-and adequate reasons-would be assigned for this change that 
:has been effected in the Demand this year. 

1Ir. P. G. Reddi (Guntur cum Nellore: Non-Muhammadan Rural): 
Sir, India is a land of strange inconsistencies, and the way in which 

· ·things are done ·in the name of retrenchment is no exception. The rail-
ways talk of retrenchment on the. one hand, and on the other, they go 
·on merrily increasing the number of superior appointments without 6Ily 

-let or hinderance, applying their so-called retrenchment only to the 
]ower ranks of the selTice. 

Sir Bar! Singh Gour: Speak up, please. 
1Ir. P. G. :Beddi: Sir, the pay of any of these superior officel'8 is 

-equivalent to the salaries of a number of .clerks put together. 1 say that 
Jetrenchment on the railways is a mockery. I remember the days when 
the South Indian Railway and the Madras and Southern. Mahratta Rail-
way were each run by one Agent and one General Traffic Manager. Now, 
we have Deputy Agents, Secretaries in the order of 1st, 2nd and Std, 
ithen the Chief Commercial Superintendent, the Chief Transportation 

· . Superintendent, and a host of others. I ask, what are these officers doing? 
· Each one shuts himself up in his 0,\\"Il room and refuses to see the public 
when they approach him to represent their grievances. I do not know 
how long the country is destined to pay these sinecures. Sir, on the South 
Indian Railway, the Departments were bifurcated in the year 1924: in~o 
· Traffic and Commercial. It was said at the time of bifurcation that 
· that arrangement would bring in the millennium for .the Railway. Six 
long years have passed, but the expected millennium has not yet come. 
'The result of the bifurcation was that the tax-payer was burdened with 
another .officer, called the Chief Transportatio~ Officer: The South Indian 
Railway is now reverting to the old system, and in doing so, one' would 
-expect- that the staff, engaged as a result of th~bifurcation, would be 
oortailed. But in consequence. of the. re-amalgain~tion, .it is' said that 
two more D. T. S. 's and four more A. T. So's ~re required. Again, :Sirt 

7if retrenchment is really necessary, may 1 ask why should superannuated' 
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mell be given extellsions? Even in the matter of extensions retrench--
ment is dangled before our eyes only when the Indians are 'concerned., 
Mr. Storrer, Station Miaster of the Trichinopoly Junction, Mr. Parker. 
Station Master of Erode Junction, Mr. Merritt, Station Master of the 
Egmore Station, were granted extensions, whereas Mr. Achyutan, Station 
Master of Calicut and Mr. Srinivasa Aiyangar, Station Master of Chinale-
put, were not given extensions on the ground of retrenchment. I ':sk, 
Sir, why these invidious distinctions between man and man, between com-
munity and community? Sir, the same game is being played by the 
Mi. & S. M. Railway. On that Railway, recently an officer was appointed 
called Personnel Officer. That Officer had previously been doing a 
Steward's work in a race club, and I d~ not know how his experiences, 
of a race club are helpful in doing the work of a Personnel Officer of the 
M. & S. M. Railway. He is deputed to decide the. appeals though he-
is not the final authority, it is but the Agent. This officer is' supposed to· 
hear appeals from the subordinates. but being new and inexperienced, he 
refers back the appeals for remarks to the very officers against whose· 
decisions the appeals are preferred. Naturally, he Accepts their reports 
8S gospel truth and orders are passed accordingly. Now, the House can 
visuallse the hardships that the subordinates must be put to on this' 
.account. 

h there, after all, any necessity for retrenchment.in the lower grades of 
service? If one looks at the figures given at page 112 of the Report of. 

. the Railway Board, one will see that in 1929-30, while 'all the other rail. 
ways earned less than in 1928-29, the S. 1. Ry. alone had earned more .. 
by 56,44,000 rupees. If we turn to the figures at page 193 of the same, 
Report, the percentage of expenses in the Traffic Department to the total 
weekly expenses is only 13 per cent. in the S. I. Ry. as against 19 in the 
case of the E. 1. Ry., or 17·6 in the case of the B., B. & C. I. Again, 
taken by the train mile, we find that the B. N. Ry. spends 13·9 annas" 
E. I. Ry. 12'3 annas, G. I. P. Ry. 10 annas, while the S. 1. Ry. spends 
only 6·5 annas. Let us now look at the figures from another standpoint., 
At page 112 we find that gross earnings of the S. 1. Ry. are Rs. 6,63,68,000, 
and at page 193 we find that the S. I. Ry. spends only Rs. 52,63,565 on 
the Traffic Department, that is, roughly, about 29 days' earnings. The· 
Agent of the S. I. Ry. said in his circular issued to the staff that 91 days' 
earnings are required to pay the wages bill. • So, then, we come to this, 
that out of 91 days' earnings that go to pay the wages bill, only 29 days" 
earnings go to pay the Traffic Department and 62 days' earnings go to 
pay the upkeep of the Home Board, the Agent's Department and pay 
of the officers. That is to say, to the men who work in the actual field' 
of transportation, one day's earnings out of the earnings of, 30 days in 
the month are paid. Sir, the figures, far from making out a case for 
retrenchment in the subordinate staff, make out a strong caSe for raising 
the pay of these unfortunate men_ 

The figures of the M. '.i S. Y. Ry.,-the other railway that is liolding 
the sword of Uamocles over the head of the railwaymen-are equally 
illuminating. It; will be seen hom page 193 of the same Report tliat this 
Railway spendR 10 per cent. of its total working expenses on the Traffic 
Department. I regret I have not got all the figures with me, but all the-
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same, although this railway is working cheaply, it still wants to extort 
more and more work from its subordinate staff in the name of retrench-
ment. While every State-managed railway has kept down its working 
expenses in view of lower earnings, only the S. I. Ry., the M. & S. M., 
and B. N. ltys., show very great increases in their working expenses. 
While the International Conventions tend to red nee the hours of work, 
here is the South Indian Railway that extorts extra work from its clerks 
by half·an-hour every day. :Frequent labour disputeR are never conducive 
to the progress of railways. The administration is top heavy and there-
fore cannot run smoothly. To quote an instance. Why should a highly 
paid officer be deputed to work under the Chief Publicity Officer when there 
are Agents drawing princely salaries in different railways and when there· 
are five officers working under him. One has to be convinced that all steps 
have been taken towards retrenchment in the higher grades of service .. 
I would ask the Government to appoint a committee of officials and non-
officials to inquire into the possibilities of retrenchment in the higher 
grades of service. Until this is done, all proposals for retrenchment in the-
lower grades must be held in abeyance. 

Mr. J[. J[aswood Ahmad (Patna and Chota Nagpur cum Orissa: Mu-
hammadan): There is no doubt that the Railway Budget shows a heavy 
loss. At the time of the budget estimates in previous years, at least some-
amount was shown as transferred to the Reserve Fund. It does not 
matter if this amount was more or less, but the actuals of 1929-30 show 
that 2'08 crores were drawn from the Reserve Fund and in 1930"31 it is 
proposed to draw 10·86 crores from the Reserve Fund-5'12 crores to 
meet the loss and 5'74 crores to meet the payment due to gl;lneral revenue. 
The estimated income in 1931-32 is 6 crores more than this year, with a 
net gain of 1·21 crores only, but jf this estimated income of 6 crores does 
not come to that some how or other, then instead of a profit of 1'21 crores, 
there are chances of this amount becoming less and therefore the profit 
will also be either less or it will end in a loss. If the estimate of increased 
income has again been over-estimated as in previous years, then there· 
may be a heavy loss again. It is proposed to take 4'15 crores from the 
Reserve Fund to balance this year's Budget and a closing balance of 
1-3~ crores for the Reserve Fund has been shown. If the estimated income 
decreases, then I do not know how the deficit will be met. Then it is a 
peculiar sort of business that, year after year, the Reserve Fund is decreas-
ing and no attempt is made to lower the expenditure and to increase the 
income. The only course is to reduce the expenditure and to effect 
retrenchment. I do not propose that the retrenchment should be in all 
the Departments out from the Railway Board very easily 10 per cent. can 
be reduced. The great difficulty I find is that the Railway Board's Budget 
has been divided into three parts. One is pay for officers, the other is 
pay of establishment, and the third is other charges. In other charges 
I find contribution to Provident Fund and gratuities to non-pensionable 
establishments. I do not find what amount has been proposed for con-
tribution to Provident Fund, and what amount has been demanded for 
gratuities. The business bas made a loss. The loss is so neavv that the 
Reserve Fund l:J.as come down to one crore. I do not think any business 
man will be able to pay gratuitIes in this condition 01 the business. It is 
quite clear tliat retrenchment must be effected and I nope it will be 
'effected. 
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I want to place one thing more before the House at this stage. I said 

'on the 19th that Muhammadans are in a very low number in the services. 
I find something has been mentioned about it in the Memor.andum regard-

.ing the representation of Muslims in the railway services. 
Mr. President: Order, order. The Honourable Member can refer to 

that ~hen that specific cut is proposed. At present we are dealing with 
a motIOn for retrenchment by a cut of 10 per cent. in the Railway Board's 
Demand, and the question that the Honourable Member now proposes to 
discuss will arise on a later occasion. 

Jlr. JI. Jlaswood Ahmad: I want to draw the attention of the Railway 
Board to this, that if a retrenchment of 10 per cent. is made, Muslims 

"should not be affected by that, and for that purpose I want to place my 
reasons.. Muslirm:; are very few in the services. Their percentage is very low 
and if they will be affected by retrenchment, then there will be no Mussal-
man in the service and in view of your ruling that this question is not 
relevant at this stage, I would only draw th'3 attention of my Honourable 
friend, Mr. H~yman, to it and postpone my remarks to a later stage. 

I think a saving is possible in the Railway Board by reducing the 
number and pay of higher officers, by omitting gratuities, and by Indiani-
88.tion. 

Lila JIari Raj Swarup (United Provinces: Landholders): I propose to 
make a few remarks, Sir, on this subject not from the point of view of an 
expert but from that of a layman. 'rhe Honourable Member in charge 

- of Rai:lwa:ys has made a reference in his. Budget speech to ~he need of 
retrenchment, and I congratulate him on that More, but I assure this House 
that the measures proposed by him fall far short of our requirement,s and 
needs. The Reserve has been reduced from 18 crores to It, and the Depre-
ciation Fund is also being used up and unleSS we resort to a sch.eme Jf st,rict 
retrenchment the railways in India, I am sure, will be reduced to the verge 

· ()f bankruptcy. When we are about to march on a new constitutional jour-
ney, it is but proper that those who are ir charge of railways at this time 

· fihould try to effect every possible retrenchment and turn the railways in-
to a perfectly managed system on s.trict commercial ~ines. Towards that 
end, I think two things are most essentiaL One is to scrutinise the separa-
tion convention minutely, because I feel in the interest of retrenchment 
it is necessary that the strict control of the Finance Department of the 

· Government of India •. that used to be on the railways hefore the separation 
convention came into force, should be restored. The Finance Department 
will view things in the interests of the people as a whole and not a take a 
sectional view like the Railway Board. 

The second thing to which I attach importance is the setting up of a 
Retrenchment Committee, or, pending" that, the appointment of a special 
officer to.go into ma.tters of detail of the railway administration. and suggest 
means by which retrenchment can be brought about. ("Hear, hear".) 
One most important thing to be taken into consideration is the Divh:ional 
Scheme of railways which was started only a few ye&r$ ago, and I hold 
that the Divisional Scheme has been a very expensive experiment. Huge 
b.uil4ings. have, b_een ta~en" on rent; higJi-sa.laried .• officers ~ve been 

· "appointed and attached as personal staff to the DiVlsIonal Supermtendents, 
· and several officers have been placed at the he.1dquarters of the Bivisions 



to do most of the work which used to be do~l;l,y ,distript ofjiCEll'/I who are 
still there. This was utterly unnecessary. 'the chief advantage of 
settiqg up a Retrenchment Committee wIll be tl:.~t their ijole. task being to 
go into the retrenchment aspect of eV3ry questIOn, they wIll try to tap 
'every avenue of economy.. S~veral sources of ~conomy may: be revealed 
by them, which might ordinanly escape the notle~ of the Ralh~'ay ~oBrd • 

. 1 may quote another example; lIhere is I am tola a Sponild.)tlioer ... the 
Railway Board and similar Sports Officers are attached to the ofiWes d. 
the Agents. Sir, when we ~J'e l1P.lP.iQg tP~ ,:railw:~ys IIot ~ 101!$, 1- PIl not 
see what necessi~v there is for engaging these officers, who may -be safely 
dome away with. Thel1efore, I urge 1,lpon, the Goveromellt to ,iaka,lbe JUllges-
tioru; of . this House in ,the fight ,spirit . and saarch~V8ryaVctl1Ue Qf)!Qk~~
ment,.110 that when weare ,on ournewCons1iitqtioJUU IQ.afIlh, .w~ .~"y ~ 
be asked to .workiherailwt'oYs ~ a losmg eoD.Qelll and WIM~ ~ -:t#n~ ill 
devoting attention to effecting retrenchments, etc., bu"t on the ~t!I'JhMt~ 
we should be enabled to take over ~he r&.ilways IWJ a pa"Ywg COI).cel11 and 
thus devote our attention and -time toquestj()lls -ofb1'Q-ad n8tionai·pOliey. 

The]loDourable Sir George Bainy: Sir, it is perhaps a little difficult 
for me· to -reply fully on this OCcaSlontO.e~.that·ha/iJ ·.£au. jrom 
·the HonOUl'able Members who ·have spoken. My lIonDur~ble~~, Mr· 
'Das, for example, traversed a great deal -of ground-,.poBiibly ,lae 1~~ that 
the guillotine .might -fallbefore~e zeaebadGertain Qther~bj~~~ ,1 
-de not think it would berig4t -for me ,to follow him over lb~ ~~ B!'QJJJ¥l 
-and reply to all jhat he has Miid· on SOJDeWBat .1B~QJUl topic~, . ~~ 
I iJhould 6llpOl6.myaolf to the charge.ofmaking.a lopg Iilpee@.op aU ~ 
8ubjects andthe1'&by preveating oYler 8UtS .pm~ ; by ~ijJ.er .llciIl9\U'able 
Member-s from ooming up. ::ij1;Ui there.is. eme feature pf t;l}e (}.~~ ~,.t 
stru.ck . roe as ·a ~einter8sting but CwlOUB, BOd·th,at .\vf»J tj:J.e,gt\#£6 ~f 

-some of the l'8&SOJ1a given for making .a .aut of· tap, PEll' omt, jn ~ p~~ 
for the :RailwayBoard.Pmhapsprevious .,eabrs IIQQlMiQles ~&Ot wAAt 
the precise -question was ,towhieh at thi!m£)J1l~n$ .u..eyw*~essUw 
themselves,-88, 'far.eumple, .my i&nourable fJrieDd, '¥r. ,1)$1, wJl,p t):l.~ 
that thePe ought, to, be -;& .cijBemo,t ,kind {pf -FiQ8JlJ3i,QJ ,~~~~ ~ very 
8ubstantially higher pay. It struok IDBthattbiSPJ'OpQJl~ w~ 'YPt",gPQd 
reason f~-m8king a ten per cent .. cut m. tlw Demaud for t~ :~ilw~ ~~. 
l>ecauge 1£·tOO gI'&n~ isl8duced how ~ lUnd tbe.pBY 9f1;l1,-,t hW41'r~ 
oftieet' '1 Then, &gam, Mr. Das CDmpl&in.ad.~b.at 'fIB AAd P.0t ~pplied. our-
selves sufficiently to examining the questiml w~tJier tbe Jlewe~ns 
whieh we h6~e made in receo.t yeBl'8 1Pel!e. p~ lMl~erlfo"'V~, 4.liI4' he 
-wanted ~ epecn",l oftice~. Pessib~y it ~gbt be Wieful ~ pVe a,~i&l. mpc;:er 
-toexaUllne ~hs~ questIon, but if .so, IS that a reason for ~~ ~. ten per 
ce~t. reductIon m the Demaod for the:lWlway BO$l'd? (~htMJ Thep.~ 
Ald, what had. we .ever dOJl8 Ql our sj;Qres pur.chase pp,licy to lJI,eet the de-
mand for the eJlCotll'~gem.ent of Indian iwlus1;ties? 4d I ~a~l1~ed that he 
Was pl'eparedto".~~rd. p:4Je all Q,se.GOll.Clary A9nsi<J,erl}tion. pro,~~ed the pur-
chues were made ~ lQdia. I ani JlO~ say~ ap.y$bi~ about the merits of 
that ,.uggestlooj-..t now, but t1ae f~t tbat you .".re going to pay a. higher 
pri<:e is oot 8 'reasQJl for making Ro ~ per cent. cut t (Laughter.) Then 
&gam my IL:Ha.cwtble iri~, Dr. Ziallddi,n Ab,t:nac1, aaid that he wanted 
tnanagU.g direckuldrawn f1mJl the zan.)al of Qt)n·ofJiciI.!.J.~.Sir, that lOay 
be Q good plan or 8 bad plan. but it is not a ~son Jor rp.~g 8 ten 
per~t. ~ll.QtioJl· iJl the J)emand for the. Ra.Uw!,y Board. . 

. <Mr. D •. I ...... 1)'er· On.,a Pab:lt ~ ,Qr~r, Sir. It iBthe qust.gm .in 
t.his House when ,an BQJloul"ab4! l'~r ,t;Il,IiL,kel a parti~uJ.~rly Bt~9IlB , 



[Mr. C. S. Ranga Iyer.] 
. speech-and . ~ere are previous rulings to ~hat effect-tha.t he should be 
present to hear the reply; and when the Honourable the Leader of the 
House is so replying, I find that one such Honourable gentleman Dr. 
Ziauddin Ahmad! is conspicuously absent. . , . 

JIr. Presid8B~: I kn,ow of th~ rulings to which th~ HOIlour!!oble M.eplber 
has referred.. . 

lIr •. O. S. BaDga Iyer: Of Sir Frederick Why~e. 
JIr. PresIdeDt: I know of the rulings to which he has referred. It is 

the parliamentary pra.ctice that when a Member has criticized, he should 
be present to hear the reply. But Honourable Members know that I do 
not possess the power physicall~ to bring ~Y: Honourable Member here. 
(Laughter.) 

. JIr. S. O. Kiva: The Honourable Member could not anticipate that 
the Honourable the Railway Member would be lism,.~ ~ speak just now. 

'l'he Honourable Sir George RaiDy: I could not hear, Sir, all that fell 
from .Mr. Reddi on the other side of the House, but I did catch the words, 
•• a strong case for raising salaxies". \Vell, that again, seemed to me a 
slightly inadequate reason for the ten per cent. reduction. (Laughter.) 
The main points which have' been taken in support of this cut are of course 
the same as were urged by several speakers when the general discussion 
on the Budget took place. The point was raised again and again that a 
general reduction in the scale of wages and salaries was necessary, and that 
6 BetrenchmentCommittee should be appointed and so on. I do not 
know that I can add materially to what 1 said when introducing the Rail· 
way Budget, on these points. I said then that I recognized that it might 
be necessary eventually to appoint a Retrenchment Committee to deal with 
the railways, but that I thought that thf. Committee would have to be 
mainly an expert committee. I am particularly anxious that during the 
next four or five months, or perhaps six months, the Agents and their staffs 
should proceed vigorously with the economies which we have already under. 
taken, and I do not want them to be diverted from that, either by the 
demands which a Retrenchment Committee would necessarily make for 
information from them, or by the feeling that by the appomtmentof such 
a committee they were relieved from all further responsibility as regards 
retrenchment. I want them all to feel ~hat it is their business primarily 
to effect retrenchments, and I want them to convey that right down to tha 
chain of officers as far as it can go. I believe in that way you are most 
likely to get immediate and substantial results. 

As regards the ten per cent. cut in salaries or whatever may be the 
figure, I adhere to what I have already said that, if such a measure becomes 
necessary, it cannot be dealt with purely as a question affecting the Railway 
Department, but will have to be handled as an all-India question. I do 
feel this very strongly that, in a Department like Railways, If isola.ted 
action were to be taken, there would be a great sense of injustice felt by 
large bodies of railway servants all over the country, the effect of which 
might be very serious, and I do think they are entitled to considerate 
trea.tment at our hands. 

My Honourable friend, Mr_ Das, asked me to take a. lesson from the Tats 
lIydro.Electric Company. It was not very clear what lesson I was 1;0 
t~!! i pOfJsibly; it wafJ ~ !e~soll to hapd, over th9 ma~a.ging a~cy of t~ .. . . 
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railways in India to Americans. It may be that this W8S in his mind, but 
it does not sound .to me quite a feasible. proposition at the moment, even 
if we did make a ten per cent. reduction in the appointments of the Railway 
Board. He then went on to consider the question of stores purchase policy: 
I do not wish to reply to that just now because it will certainly come up 
later on one of the other cuts, for I believe one of them stands sufficiently 
high on the list to be reasonably certain that it will come on. 

Kr. B. Das:1 do not want to move that if you reply now. 
The Honourable Sir George B.alDy: If so, thAn I think the Honourable· 

Member cannot be too anxious to heal' a reply from me. 
Now, as regards my Honourable friend, Dr. Ziauddin, his first complaint 

was that as a business concern we were not making a nearly high eriough 
profit and he appealed to my Honourabl~ friends in the European Group 
for their opinion whether they would not consider a business that· was 
making only. 4i peroent. profit a one-horse show. .At tlie present moment 
I do not think they would look oontemptuously on a figure of 4i per cpnt. 
for it is' a percentage whioh in' existing circumstances has a certain merit 
about it. But my Honourable friend referred to that figure as if it were. 
!\ typical figure of what we usually 6Il.rn; and although he had the Report 
of the Railway Board in his hands. he did not refer to the percentages of 
the previous four years which were all in excess of 5 per cent. and in 1924. 
25 rose nearly to 6 per cent. In the second place, I would point out that 
1929-80, the year for which he quoted the figure of 4i per cent, was R year 
in which we had begun to feel the effects of the trade depression, although 
the full effect had not yet become ml'lnifest. It is obvious that, if that is 
the criterion to be applied, we must either take a reasonably normal Jear, 
or an average over a series of years. But apart from that, is It the polic~ 
in accordance with which this House desires that· the railways should be 
administered, that they should be administ·ered purely as a profit-earning 
concern? If so, what is the meaning of the provisions of the separation 
convention, which prescribes what is to be done with the Rurplus after the 
interest charges have been met? It is laid down that a certain amount 
goes as a oontribution to general revenues and the balance is al>l>1ied to 
the Reserve Fund. The whole point of that Reserve Fund is just this that, 
as it accumulates, it makes it possible to make reductions in rates and 
fares. Anli if that is the l>olicy, then it becomes obvious that you (mnnot 
test the efficiency with which the concern is administered merely by 
applying any rough and ready test as to the rate of the return which it 
earns on the capital invested in it. It is clear that othel' considerations 
come into play, the great consideration being the desirability of keeping 
down rates and fares as low as posflible, and in the second place: I am 
Quite sure the general feeling of the Membel'B of this House would be that. 
they have also to consider what is a reasoDable remuneration for the mem-
bers of the staff, and particularly the low paid statl. And these are not 
purely commercial considerations. 

Now, I regreii a. little, some of the remarks tha~ fell from my "Honour· 
able friend. I am not going to take them up in detail, particularly those in 
which .he named certain officers, partly because I was unable to hear 
exactly what he said, and partly because I think tHai ~ in lihis House we 
once get into the liabit of attempting. to ileal on imperfect infonnatIon 
with the merits or ilemerits of l>articulal' .officers, iii ~annoti make for any-
thing but a series of most unfortunate incidents. It is 'not reasonahle, 
it '-sel3m"s to "ttle', that -we' should 'be asked ·to deal· with half.8ugges~eil 
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I\ccuaa.tions flung out at random, to which it is impossible really to reply. 
But on the general accusation of favouritism, I should like to say this that. 
if it is the view of my Honourable friend that appointments should always 
go by seniority and that you must not, because you will ~e accused of 
fll.vouritism, pick out a junipt officer whom you consider partlcularly good. 
I will ask my Honourable friends of the European Group once more 
whether they' coltsidet> th,&t good commercial management. My H~
able friend must take h!is choice. If he wialies the- railwa.ys to be tried by 
commercial tests, theD we must follow commercial methods. And the 
whole secret of good 1Il61lagemeut as well 8S good commerce, is to select 
the bast men and put them in the responsible positions. 

My Honourable friend erp~Bed the view that the Bta.fI ami Labour side 
of the Railwa:y Board was far too strongly staffed and that there was 
room for considerable reduction. My Hbnourable friend, Mr. Hayman. 
has giveD v~ry convincing i'eMoftS to show that we get extreinely good work 
and extremely valuable results from th~ officers whom we employ; and 1 
believe that if my Honourable friend w~ really to go into the subjec~l 
am. quite sure Mr. Hayman will be very glad to tell him Ulything he 
W&Dts to know....,...! believe he WOUld. satisfy himseH that we Me getting 
exttemely good' \lVOrk out of these otBt;el'll. and that; the work tlmy 8l'e doing 
is reaHy necessary. But w~e.t makes me doubt whethe! my lIooo1ll'able 
friend has gone 80 deeply into the chapter 88 he might have he is his 
reference.to what was said' at the time the Demand for the Labour Mem- . 
ber of the Railway Board was fim put forward. It appeared. to me quite 
clellr that; .Im itifhrlonatlion waj; Dmnctirate; or his ~ was mialaading 
him, and I have, tiElltefi tie tmable- to look back to the original Memo-
randUm which "'as placed' belen the Standing. FinMiOe Committee. What 
I find is tMe:' . . 

~1'l'Il1I p~. ill that.tIlim! sball be OJle Member in char.ge of the tr&DapGrl.ation 
aInt' toIIIDlercifil· work w¥ch ~DIes to the Board and one Member who will be in. 
~rlfe Gf all 8ta~ w?rk lnChldll!lg both Labour questiolW! generally and all the Estab-
liabment . work whloh IS at present performed in ~be Establishment branch." 

This is perfectly explicit, and I ,should not have taken the trouble' to 
~fer to it except from this ppint of view, that I would ask my lIonour-
able. friend to. remember t;hat if there is any queStion Of briilgiUg charge. 
Ql' even of imputiI!.g Illotives, one h81l to. be as lloCC\l1'ate 88 one can with 
one's facts. . 

llt. ~dbi Ablad,! r ruso request yGU to read also paragraph 27 of 
your spe~<;lh at p~e 979. 

'l'he HOllmu~ Sir fIeol'ge BafDy: I had read the paragraph of the 
Memorandum WhICh was put before the Standi""" Fin&lCe C 'tt 
befom I -.~- . ......a. 'L. d h' '" omml ee •. .m....." ~y sr><'CI1~Jl W lch Waf!· before the Members of this House 
at ~ ~~e. 'fibey voted· 011 the proposal. 

! ·&fte.lltd Jike to: tum n()w to my Honeurable fri~nd .Mr. ShAhan'" ~ho 
wemttMowdl the .list of the· variou~ items in the Rail~ay Board a B'~dC7et 
nnd told u.s. ·how he thOllght reductions· could be made I do t:J 0 .t mfl""OO 'Ll_ t ._-1_ d'.. •. no env. 1 

• P?S~!UR> 0 Ill6Ke SGml! ·re uctlOn m the eost of the Railw8 Board 
~ ~t wit)'"b, QUI' dllt, tl;) '4c) wbat is j)OBsible in that @."eQt~~ l d,~ 



not deny that. There is nothing sacrosanct about the Railway Board's 
office. If' we can'see .goodreasons why we can dispense with a partic~18r 
appointment without any loss .of efficiency, then ,,:e shall h~veno heSIta-
tion ill making the reductIon. But I should like to pomt out to my 
Honourable friend that if he merely takes the estimate and goes over it 
item by item, it is not very difficult. to write down a smaller figure against 
eBeh item and thus to prove. that a reduction can be made. But in actual 
practice, ~t. is' D?t quite as easy as that. One of the· po~~ which ~y 
friend critIClsed IS that of Rs. 1,28,000 for the rent of the buIldIng OCCUPIed 
by the Railway Board. The actual fact is this. In accordance with the 
rules laid down, the Public Works Department charge the Railway Board 
for the quarters they occupy in the Imperial Secretariat and the payment 
is merely a book proposition. The actual expenditure is incurred in the 
Public W{)l'ks Department, and it raises a debit raised against the Rail-
way Department there. And supposing we did reduce that item, it merely 
means that the Public Works Department itself would have to bear the 
charge which was not voted in the Railway Budget. Then again my 
Honourable friend suggested that the pay of the Superintendents was too 
high,-Rs. 550 rising to Rs. 800, and asked whether we could not employ 
more junior officers and give them a lower rate of pay? But the posts of 
Superintendents among the clerical appointments are prize appointments 
to- which our clerks hope to rise towards the end of a long service, and 
we cannot summarily say, we shall employ junior people, because wecan 
give'them a lower rate of pay. Then my friend asked, why the Secretary 
to the Railway Board should draw 9:Uch a high rat£' of pay. It would be 
quite possible no doubt, to employ a more junior officer· as Secretary. 
But the only result would be that the more senior officer drawing a higher 
rate of pay would be employed somewhere else on one of the railways, 
and there would be no net reduction in the Railway Budget. We should 
bave a smaller cost in the Railway Board's Office and a higher eost in 
semebody else's office, and on balance we should be exactly where we 
were before. I thought it worth while to go into these instances in order 
to show that it is not enough to run through an estimate and suggest 
~hat there is room for reduction; but when it comes to the actual point, it 
18 o~ly the people actually in charge who can say whether a reduction is 
posSIble. 

_ Now, S~r, I think I. have d.ealt with the main points that have been 
l'lllsed specifically on thIS question of retrenchment and I do not want to 
travel into the other matters which were raised. But I should like to 
emphasise once more the extreme importance in the circumstances in 
which we live today, of the Staff work that h~s been underia1ren in the 
Railway Board's Office. If Honourable Members believe that that_is .a 

4 P.x. temyorary feature and ~hat it would be possible to go back to 
earher arrangements, WIth only a Director and 8 small estah-

lishment that the:v are misleading themselves, for in this matter 'Wtl ~re nOt 
at' the end of things, we are only at the beginning. There is nQ ql1e!'tion 
.t all about the ind~strisl, devel,?pment, or about, the growin~ aW8ken:n~ 
of labour. to ~ consC1ousn~ss ?f Its own needs and to an imp~ssim). t.hat 
by exertIDg' Itself by 8g1tatlOn and b:v other metbods it can se('ure 
a l~rg"er place iii the Sun than it has hitherto oCm.Ip!ed. That 'is ~ rri~ttel" 
~h~ch concerns all emploveri;l of 'Ilbour ~n this ('QllDtry and. of ('our<>e 
lDtimately concerns the Rail:way Del)t~rtment. Now, it' we ar£'to deal with 
the~ new developments wiselv and if woe are, to I;lvoid unneceros,,"rvfriction 
and trouble, thea I say we have got to organise ourselves to· meet it. 
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That will apply to each Railwa~ A~inistration. separately, and it will also 
apply to the headquarters orgamsatlO~, .because m all matters s~ch as labour 
legislation we cannot expect the dnVIng power to come from below ~d 
there must be a headquarte!S organisation that kee~s it~elf in touch wIth 
these things and to deal With each emergency as It anses. I do ~ttl:\c!t 
great importance to this and I hope the House will not, by anythmg It 
does, convey the impression that it regards the interests of lab<;>ur o~ t~e 
interests of the railway staff generally as a matter about whIch It IS 
indifferent and which it thinks can be conveniently put in a corner to be 
disposed of as best it may. (Applause.) 

Mr. B. Das: Sir, I appreciate the concluding remarks of the Honour-
able the Railway Member. 1 do not think any non-official Member on 
this side of the House wants in any way to retrench or reduce generally 
the amenities of labour or to oppose betterment of the conditions of living 
of . the labour population. I know £here are two Members here who are 
Members of the Royal Commission on Labour and whatever propositions 
the Railway Board and particularly the Railway Labour Member have to 
put forward before that Commission for the safeguarding of the interests 
of labour, let me assure the Honourable the Railway Member and the 
Government of India. that none on this side would want to reduce me 
social amenities and better conditions of living of the labour classes. ·U 
some of us advocated a reduction in salary-at least I did that--and limited 
it to the staff getting Rs. 30 and above, we feel that as the prices are 
going down from 30 to 50 per cent., no hardship would be caused to a. 
man who is earning Rs. 30 and above by cutting down his salary by 10 
per cent. 

Sir, I listened most attentively to the reply the Honourable the Rail-
way Member gave. His protest was so gentle and mild that I thought 
that if he was. as I am, on this side of the House, he would have no 
doubt agreed with me straight that there should be retrenchment by cutting 
aown the salaries by 10 per cent. But then he is handicapped. There 
is his Honourable coI:league, the F:inance Member; there are the Provincial 
Governments. What will happen to them if the railways suddenly decide 
on a 10 per cent. reduction? But my Honourable friend forgets that the 
railway staff and railway officers enjoy certain advantages ana facilities 
such as free housin~. railway passes, and other railway concessions for 
themselves and for their wives, families and relations up to the seventh 
generation and they can travel first class and second class on the railways 
all over India on pass~s. These amenities are not enjoyed by the staff of 
the Honourable the Fmance Member or in other Departments of the Gov-
ernment of India. That is the reason why the Honourable Mernher's 
Department has come forward with this deficit Budget and I think his 
Budget is the most glaring instance of mismanagement. It is best for him 
t~at he sho~ld face the situation. Let him face. it and accept it and go on 
~th reduct~on, and I know my Honourable friend, Sir George Schuster. 
will take hIS lead and the same Retrenchment Committee could do the 
work of all the Departments in the Government of India. 

I would like to make one observation about my Honourable friend's 
reply to 'Mr.Shahani. What Mr. Sha.hani suggested was tha.t there ~ 
.would not only be a r.eduction of expenseJt wlI~I\ ~b,e staff of the.. ~~w.~ 
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Board do not make their hill journey, but there will also be house rent 
saved to the Public Works Department. Mr. Sha.hani did not suggest 
that the Public Works Department should no~ let-out these houses to Gov. 
ernment officials or private persons; from what I know there are always 
bouses wanted by Gove~ent o~cials; there are les~ houses in Sim:la 
than are required; and if the RaIlway Board: does deCIde that the Rail· 
way Board should not go to Simla, then many houses will be vacant for 
office;rs of the· essential Departments. 

As to the observations which my Honourable friend the Railway Mem-
ber made about interest charges, I think a wrong impression has been 
created, that the railways are earning 5 to 6 per cent. or eve~ 7 per CfIJlt. 
That is not the net earning. One h8B to see that money IS allotted to 
annuity and sinking funds and share of surplus profits of the Company-
managed railways; and I may just point out here that two or three years 
&go, in submitting their appropriation accounts, the Railway Department 
or the Accountant General, Railways, used to put down the actual per-
centage of profit. Now those mathematicians have left it to this side to 
compute the percentage of loss or profit accruing to particular railways. I 
find that the North Western Railway is nm at a loss of 1·5 per cent; the 
Eastern. Bengal Railway at a profit of probably ·5 per cent.; the East 
Indian Railway at a profit of 1'5 per cent; the Great Indian Peninsula 
Railway at 0. profit of '5 per cent. If the Honourable Members on the 
other side want that we should calculate . • • 

The Honourable Sir George Bai.DJ: Will the Honourable Member kindly' 
give me the reference? I do not quite know to what figures he is rtlferring. 

Mr. B. Das: I am referring to Vol. I, page 15, and the Appropria. 
tion Accounts, and page 20 of the Director of Railway Audit's Report 
(1928-29). What is given there? . The net receipts, that is, the gross 
receipts less working expenses, but excluding surplus profits and the per_ 
otlntage is calculated on the capital. But what about the interest 'I 

The HODourable Sir George BaiDJ: I think the small percentages 
. my Honourable friend is giving are the excesses over the ftnal profit after 
interest has been charged. The figures I was giving-4'65 and 5 per cent., 
and upwards-represented the return on fi~ed capital before charging in. 
terest. 

iii. B. DII: I am not thinking of interest so much now; I am thinking 
of the appropriation to Depreciation Fund, and the moment you take 
away appropr~ation to Depreciation Fund there is nothing left. My 
1H0nourabie fnend, Sir George Schuster, I think will subscribe to what 
I have said (Laughter): I think we examined it in the Public Accounts .Com. 
mittee. I. am corre~t there, I am sure, and I lay a particular 
charge agamst the RaIlway Board and also against the· Accountant Gen. 
eral, Railways, that they deliberately did I10t put down the actual Det 
profit on the capital investment-perhaps they want us on this side to 
become mathematicians and to compute the actual :figures for ourselves 
by working them out on paper. Probably the next year's Public Accounts 
,ColIUD.ittee -will perhaps se~ t9~. . .. 
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~. -{1'4r~-B. Das.] 
;: '.l:-entirely1l.gree with my_ Ho~ou~able friend, the Railway M~mber about 
his 'view as regards the AmerICamsatlOn of the Tata Hydro-ElectriC Schemes. 
'What I was suggesting to him was a palliative, that the process of eco-
nomy and lndianisation, which the present Americanised management of 
the ffata Hydro-Electric Company has been following, may be copied and 
&e. may well ·take a leaf out of that American management. 

I whole-heartedly agree with the Honourable the Railway Member 
aboUt ~.'.observations that certain instructions are essential to the various 
&ilway Agents to practise economy and to retrench everywhere. Even with 
the ,appointment of t;hi.s Retrenchment Committee which I suggest,no .me 
~~qts' lthese.o : Agents to slacken in their work of retrenohment. Whether 
~e Contmittee will be a railway committee or a Government of India 
.~ttee to, go jntothe affairs of railways, as the Inohoape Conunittee 
di~,' it ,should not worry Railway Agents. It should meet the various 
heads :of .Departments, like the Finance Department and. other DepatMo 
.JD.ents and it· should come to definite conclusions on the particular lines 
on .'which .they should take .action. So I do not think that the object.,. 
which my' Honourable friend the Railway Member has in mind thnt the 
Railway .. Agents should work a little more !IJUl should be awake ,tp \tihei 
4'Balitiesof the situation, will suffer. 

Sir, I think I have met·most of the points that arose out of the reply 
of the Honourable the Leader of the House, and I think in spite of his 
Jeply, in his heart of hearts he agrees with this side of the House that there 
.should he retrenchment 'and there should be economy. But then, as the 
Railway Department is his pet Department and it is a Department which 
.s.Uows him to control finances to the extent of 105 crores and sometimes 
o~pital expenditUre to the extent of 25 crores, it is rather hard on him to 
..agroowith the criticisms from this side of the House that the axe should 
_be immediately applied; but I hope he will see the reasons 80 cogent and 
so -scientific·tha.t have been advanced. He appealed to his European 
colleagues about the commercial aspect of the thing. My friends, tho 
Europea.~, manage commercial concerns, and when a eoncemdoes not 
,pay, they sack their officers and sta.fi in order to make the concem ~y. 
n my HonQurable friend will consult Sir Hugh Cocke he will confirm 
.·thlS~ 1 shall be very glad if Sir Hugh Cock~ is appoinf.ed 
Bsspecial . officer in the Railway Department for retrenDh-
ment. My f!iends should take a leaf out of the book of the European 
_ COlDJ.Dercial Qrganisations and so also should the Government of Indja take 
a lea.1 out of their book and should concede what we have asked. This 
'-r.educticm. of 'Rs. 1,15,000 is an index. I would like my friend to yield 
to. us and agree with us over this retrenchment. But this retrenchment is 
not)J,ing if my Honourable. friend and the Government of India do not 
:~~eeto .our de~and tba~' there should, be a Retrenchm,ent Committee ap-
l'.0¢t~d 1miiledlately whtch would look into the question of rednctiqn of 
-,~~tll:re in all directions . 

. ' ;.r~.~~t:The q~stion ~: 
f'::; .. ' ",' '.: , .. L.r: ~. 

"That the Demand under the head 'Railway: lJoarS' b .... diteed By Re. l,!5;OlIO." 
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'l'he Assembly divided: 

AYE8-46. 

Abdur Rahim, Sir 
Anwar-ul-Azim, Mr. Muhammad. 
Azhar Ali, Mr. Muhammad. 
Bhuput Sing, Mr. 
Das, Mr. B. 
Dudhoria, Mr. Nabakumar Sinp:. 
Ghuznavi, Mr. A. H. 
Gour, Sir Hari Singh. 
Harbans Singh Brar, Sirdar. 
Bari Raj Swarup, Lala. 
Ibrahim Ali Khan, Lt. Nawab 

Muhammad. 
Jadhav, Mr. B. V. 
Jha, Pandit Ram Krishna. 
Jog, Mr. S. G. 
Joshi, Mr. N. M. 
Lahiri Chaudhury, Mr. D. K. 
Ma.swood Ahmad, Mr. M. 
Misra, Mr. B. N. 
Mitra, Mr. S. C. 
Muazzam Sahib Bahadur, Mr. 

Muhammad. 
Mujumd~~ Sardar G. N. 
Neogy, Mr. K. C. 

Pandian, Mr. B. Rajaram. 
Phookun, Mr. T. R. 
Puri, Mr. Goswapli M. R. 
Rajah, Raja Sir Vasudeva. 
Ranga Iyer, Mr. C. S. 
Roo, Mr. M. N. 
Reddi, Mr. P. G. 
Sadiq Hasan, Shaikh. 
Sarda, Rai Sahib Harbilas. 
Sen, Pandit S. N. 
Shafee Daoodi, Maulvi Muhammad. 
Shah Nawaz, Mian Muhammad. 
Shahani. Mr. S. C. 
Singh, Kumar Gupteshwar Prasad. 
Singh, Mr. Gaya Prasad. 
Sitaramaraju, Mr. B. 
Sohan Singh, Sirdar. 
Suhrawardy> Dr. A. 
Sukhraj Rai, Rai Bahadur. 
Thampan, Mr. K. P. 
Tun Aung, U. 
Uppi Saheb Bahadur, Mr. 
Yakub, Maulvi Muhammad 
Ziauddin Ahmad, Dr. . 

NOE8--53. 

Abdul Qaiyum, Nawab !!IIr Sahibzada. 
Acheson, Mr. J. G. 
Alexander, Mr. W. 
Allah Baksh Khan Tiwana. Khan 

Bahadur Malik. . 
Anklesaria, Mr. N. N. 
Ayyangar, Diwan Bahadur V. 

Bhashyam. 
Bajpai, Mr. R. S. 
Banarji, Mr. Rajnarayan. 
Baum, Mr. E. F. 
Bhargava, Rai Bahadur Pandit T. )J. 
Boag, Mr. G. T. 
Chatterjee, The Revd. J. C. 
Cocke, Sir Hugh. 
Crerar, The Honourable Sir James 
Dalal, Dr. R. D. . 
Fazl-i-Husain, The Honourable Khan 

Bahadur Mian Sir. 
Fox, Mr. H. B. 
French, Mr. J. C. 
Graham, Sir Lancelot. 
Gwynne, Mr. C. W. 
Hamilton, Mr. K. B. L. 
Hayman, Mr. A. M 
Heathcote, Mr. L. V. 
Hezlett, Mr. J. 
Ishw!,-rsin~ji, Nawah Naharsingji. 
Ismml All Khan, Kunwar Hajee. 

Thcl motion was negatived. 

Jawahar Singh, Sardar Bahadur 
Sardar. 

Jehangir. Sir Cowasji. 
Khurshed Ahmad Khan Me 
Krishnamachariar, Raja 'Bah~ur G. 
Montgomery, Mr. H. 
Moore, Mr. Arthur. 
Morgan, Mr. G. , 
Muk~erjee, Rai Bahadur S. C. 
Pandlt. Rao Bahadur S. R. 
Parsons, Mr. A. A. L.. 
Rafiuddin Ahmadt Khan Bahadur 

Maulvi. 
Ra~hubir Singh, Kunwar. 
Ra~ny, The Honourable Sir Goorge. 
Rajah, Rao Bahadur M. C. 
Roy, Mr. K. C. 
Sahi, Mr. Ram Prashad Narayan 
Sams, Mr. H. A. . 
Schuster. The· Honourabre Sir George. 
Scott, Mr. J. Ramsay. 
Sher Muhammad Khan Gakhar 

Captain. ' 
Shillidy. Mr. J. A. 
Studd, Mr. E, 
Sykes, Mr. E. F. 
Tin Tiit, Mr 
Waji~uddin, Khan Bahadur Haji. 
Yamm Khan, Mr, Muhammad. 
Young, Mr. G. M. 

24t~Fe=:;~II9;~~n adjourned till Eleven of tIle Clock on Tuesday, the 


	002
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092



